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Shri A. M. Thomas: Let the answer
be given in  English also.

Mr. Speaker: Yes.

The Minister  of Heavy Indiistrlea
(Shri M. M. Shah): (a) and (b). A sutemeiu 
is laid on the Table of the House. 
Appendix IX, annexure No.  8].

1783

LOK

Tuesday, 28th August, 19$̂

The Lok Sabha met at Eleven of the Clock, 

[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

Steel Imports

*1490, Shri D. C. Sharma: Will the 
Minister  of Commerce  and  Industry
be pleased to state:

(a) whether  an  agreement  has  been 
concluded with West Germany for the import 
of the steel; and

(b) if so, the quantity of steel to be 
import̂  therefrom ?

The Minister of Heavy  Industries
(Shri M. M. Shah): (a) and (b). No agree
ment has been concluded  with the west 
German Government for import of steel. 
An agreement has, however, been concluded 
on 12-3-56 with a West German firm for the 
import of 205,000 Metric tons of steel for 
supply  during  1956  lo  1958.

Shri D. C« Sharma: May I know 
what  is  the  phased  programme  of  the 
delivery of this steel in India?

Shri M. M. Shah: They  are going 
to deliver 45,000 tons in 1956, 80,000 tons 
in 1957 and 80,000 tons in 1958.

Shri D* C. Sharma: May I know 
bow the prices charged by West Germany 
compare with the prices charged by the U.K. ?

Shri M. M. Shah: There is no actuâ
comparison of prices.  As a matter of faa, 
in  answer to question No. 1492 on the Order
Paper today, a detailed statement is  going
to be given.  On an average, foreign steel 
prices are higher than indigenous prices by 
about Rs. 200 per ton.

Shri D« C. Sharma: I do not quite 
follow, Sir.

Shri M. M. Shah: I said that in answer 
to  question No. î 9̂2, a detailed statement
is  îng to be given.

Mr. Speaker: Let it also be answered 
)usi now, and both may be taken together.

 ̂L S.D -I
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(c) Foreign steel prices arc generally 
higher than indigenous prices by about Rs. 
2001- per ton, depending on the category.

(d) No, Sir.

(e) Does not arise.

Shrl  Bhagwat Jha  Asad: Is  the
steel that we have imported by now in accor
dance with our demand that we have placed 
or there is any lag in the import ?

Shrl M. M. Shaht I think the arrivals 
are very satisfactory.  So far, out of i million 
tons already ordered, 8.54,595 tons are due to 
arrive and most of it has already  arrived.

Shrl Bhagwat Jha Azadt Have we 
placed orders for import for all our require
ments for the current year or have we left 
any lag?

The Minister of  Commerce  and 
Industry and Iron and Suel  (Shri T. T. 
Krithnamachari): Next year ?

Shri Bhagwat Jha Azad: 1956.

Shri T.  T. Krithnamachari: The
TOsition, I think, is reasonably well covered. 
My own trouble, in fact, is that the goods 
that are coming in are  not  being  lifted. 
We have got to make arrangements for storing 
them because they are coming in such large 
quantities.  Our plans for the next year have 
to be thought of.

Shri D. C Sharma: May I know 
under what currency the cost of the steel 
is going 10 be paid ? Is there going to be any 
barter deal with any country so far as the 
import of steel is concerned?

Shri T. T« Krishnamacharit So far
as payment is concerned, it differs from coun
try to country. Fore ertain goods we have to 
pay in rupees. In some other cases, we have 
to pay in dollars.  In some cases it comes as 
part of the aid.  We have no specific barter 
deal as such.  1 can only say that we are 
paying in all currencies.

Shri S. V. Ramaiwamy: What is 
the proportion of our imports to our total 
demand this year ?  What is it likely to be in 
the next year?

Shri  M.  M,  Shaht The  current 
indigenous production is 1-26 million  tons. 
The anticipated imports are about 2 million 
tons.

Shri Chattopadhyaya: It is stated 
that a quantity of 11 million tons of steel 
has been allotted for the year 1956-57.  So 
far only 4,12,000 tons has  been  allotted. 
May I know whether we can reasonably 
expect that the  fiiil allocation will be ful- 
ftUed?

Shri M. M. Shahs As  I have al
ready indicated, 8,54,595 ions have arrived. 
According to the programme, another 2 to 3 
lakh tons are due to arrive shortly.  That

would fulfil all our expectations regarding 
the import programme.

Dr.  Ram  Subhag  Singht May  I
know whether the steel  is available to the 
consumers at the price stated in the reply?

Shri T.  T.  Krishnamacharit One
can hope that it is so. So far as the proteaed 
consumers are concerned,  we are  making: 
if  available.

Shri  A.  M.  Thomas: The  hon. 
Minister referred to the fact that goods 
arriving are not being lifted. May I enquire 
whether the Cochin port is under-worked 
and what is it that stands in the way of the 
Government diverting some of the goods to 
that port?

Shri T. T. Krishnamachari: Nothing 
stands in the way except that we have to lift 

 ̂the goods from the Cochin Port to the place 
' of consumption which is not ûite an easy 
matter.

Seth Govind Das: For how long shall 
we have to import steel?  After the work 
commences in Bhilai, will the country be self
sufficient as far as steel is concerned ?

Shri T. T. Krishnamachari: I hope 
the country will not be self-sufficient.  The 
industrial progress of a country depends on 
its consumption of steel.  It is my expectation 
that our demand will rise reapidly far above 
what we can produce so that we can go oa 
planning for more production.

Shri B. D. Pande: With the advent 
of the plants at Durgapur, Rourkela and Bhilai» 
are we supposed to be self-sufficient in steel ?

Shri T. T. Krishnamacharit I have 
already replied that our expectation is that we 
may be shon of i million tons.

Shri Damodara Menont In answer 
to part (d) of the question, the hon. Minister 
said that no negotiations are now beî carried 
on with any other country for the import of 
steel.  May I know what persuaded the Gov
ernment 10 carry on negotiations with West 
Germany and not with any other country?

Shrl M« M. Shaht In the statement 
the names of 21 countries are given.  The 
answer only indicates that no other negoti
ations than the ones given in the statemen 
are being undertaken.

Shri T. B.  Vittal Rao:.. The  hon. 
Minister said that 8,95,000 tons have since 
been imported.  We are going to import i 
million tons more during next few months. 
How is it possible to import another i million 
tons in view of the shortage of shipping space ?

Shri T. T. Krishnamacharit May be the
facts mentioned by the hon. Member are 
correct.  We still expect that between now 
and March IQ57 which is the official year* 
we will be able to complete our import pro
gramme or very  nearly complete it.  Tĥ
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probkm of shipping space being short is 
 ̂certainly  there.

Shri P. C* Bote: It has been said that 
the cost of imponed steel is Rs. 200 more 
than indigenous steel.  May I know whether 
this higher price is due to transport charges ?

Shri  T,  T.  Krlshnamacharl; No.
As a matter of fact, they are largely higher 
production charges and to same extent the 
cost of freight from the place of production 
to India.

Spun SUk MiUs

*̂1491. Shri S. C. Samantat Will the 
Minister of Production be pleased to state:

(a) the progress made so far regarding 
the proposal to estoblish spun silk mills in 
the States of Assam, Bihar, West Bengal and 
Jammu and  Kashmir;

(b) the number of mills that are required 
to consume the annual export quantity of 
silk waste:  and

(c) the number of spun silk mills at 
present working in the country ?

The Minister of Production (Shri 
K* C* Reddy): (a) the  Government  of 
Assam have taken preliminary steps to estab
lish a spun  silk mill of 3000 spindles.  Simi
lar proposals from the States of Bihar,West 
Ben̂l and Jammu & Kashmir are under the 
consideration of the Central Silk Board;

(b) One or two mills with a total capacity 
of about 6,000 spindles.

(c) Only one  at  Chennapaina  in the 
Mysore State.

Shri S. C* Samantat May I know 
how much silk w'̂ste was exported last year, 
that is 1955 ?

Shri K. C. Reddy: In 1955<.
1*5 lakh pounds of silk waste was export̂.

Shri S. C Samantat How much was 
utilised by the Mill in Mysore which has 
been mentioned by the hon. Minister?

Shri K. C. Reddy: In Mysore, the
silk waste that was utilised by the Spun silk 
mill was about 3 to 4 lakh lbs.  the capacity 
of the silk mill is to use about̂ I thinks 8 lakh 
lbs.  But, they were able to utilise only 3 to 4 
lakh lbs.

Shri  Shivananiappat May 1 know 
whether Government arc aware that̂there is a 
lot of silkjwaste lying unutilized in the godowns 
m the State of Mysore for want of export 
facilities ?

Shri K. C. Reddy: Yes, Sir; Govern
ment is aware that there is a large stock of 
silk waste, but Government cannot take any 
risk of starving the only spun silk mill at 
Chennapatna of the raw material that it re* 
quires.  Though it consumed only about 4 
lakh lbs. Ipst year, it is now making better 
progress and it is expected it would need 
about seven to ̂ ht lakh lbs. during this year. 
We are examining all aspects of the question, 
and recently we have increased the quota

for the export  of silk waste. Now we  have
decided so far to export 2 *25 lakh lbs.  this
year  and  we  are examining  as  to how
much more we can safeiy allow for export.

Shrimati  Khongmen: In  view  of
the fact that  Assam produces some of the 
best varieHc'. of silk in the country, will 
Government heip in the establishment of 
these mills  there ?

ShH K. a Reddy: I have already 
said in my answer that there is a proposal to 
establish  a  spun  silk  mill in Assam with 
a capacity of 3,000 spindles.  The Central 
Silk Board have accepted the proposal in 
principle and the Assam Government has 
already taken preliminary steps to establish 
it.  In fact, they have invited an expert from 
Japan to come over and prepare a scheme for 
this, and the Government of India have also 
accepted in principle to contribute towards 
the capital outlay.

Sbri Ramactandra Rcddit Ma>  I
knou whether an\ Cential assistance has been 
sought for b> the Sou(h  Indian Silk Mill 
at Gudi>attam ̂ hich is now doramant lof >»ant 
of capital?

Shri K. C. Redd>: I would like to 
ha\e notice tc answer the question.

Shri  Niialingappa: May  I  know
>)̂hciher it is a fact that nearl) ten lakh lbs. 
of silk waste aie l>ing with the merchants 
and ibcj l̂e clamoaring for export?

Shri K. C Reddy: 1 rccei>ed a long 
lettei frcm the hen.  Memhei abcut this 
matter,  -About the figuie 01 ten lakh lbs.
1 am net quite sute. Government is examin
ing  the  factual position.  M> informaticn 
is £bout six to seven lakh lbs are in stock. 
Wc have now wri*tcn to the vaiiouf? State 
Governments concerred to give us the fiim 
figures of the stock they have. Aftei receiving 
the informaticn, we shall decidc as to what 
to do abciit it.

Shri B. S. Murtky: Is the expert
who is comirg from Japan an expert in e«- 
tablishing the mill  or m silk in  genenl?
If he is an ex pen in sericulture, may 1 know 
whether he Mill be made to tour all o\er India 
for impicving sericulture?

Shri K, C. Redd>: Ihe infoimation 
we ha\e is that the Aisam Goveinment ha>e 
invited this expert to advise them cn the ef- 
tpbliahnaent of a spun silk factoi> in Asiam. 
He  has not  been  invited  foi gereial 
purposes.

Shri  S. C. Samanta: The  hon 
Ministei said that the Central Silk Board 
have lecommcnded the opening of this mill. 
May I know what steps ha\e been taken by 
the Board for the consumption of this silk 
vvâte in the areas where siik is produced?

Shri K. C. Reddy: I think I have 
already stated that the Cential Silk Board 
have agreed to the establithment of a «pun
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•ilk mill in Assam and that in rcgrd to West 
Bengal,  Bihar and Jammu and Kashmir, 
the proposals aic under the ccnsidcraticr cf 
the Hoard.  They have called for  certain 
particulars fiom the States and the> h«»\c not 
comc to any definite dccisicr.  Mean>̂hiU, 
are utilising  the  producticn  as nruch 

as possible in cur ovn coumt) and exporting 
the balarce to other coumiics.

>n*nwTwnmiwr :

W  fflWf ifK

^ ?>hI  ftp :

(»!f) TTmfr %  ̂jm

(?t)

^   ̂ ̂  *P*ft I

ftwrf iftr ivNt

:  (v)  f«m«r  ̂   TC 

T»sr foiT *RT 11 tWIw  t,

Wo t]

(«) 9ft, 5f̂  I

«ft Wlfff HI WWW  :

fkerfr̂ ftpJTT »m t JTT 5T1̂ ?

•ft 5»«ft ; ?T»ITqT an#«IT ̂

?nnT fjroffr?r  ftwu »nrr t i

•ft  m WWIf : VRT̂ w

 ̂wr  ̂ % ?

«ft fiift  ;  q?#  fTTO %

 ̂ <n?T ̂ I

«ft wwff m wnjw : ^

 ̂«RT ̂   ̂̂  t ?

«ft ^  ant  ̂ W>ft 5TP

Vt̂  *1̂ 5̂41  ̂I

Shri Katliwal x What is the total quan
tity of power which the power houses at 
Bhakra-Nangal are at present supplying 
to Delhi and what will be the ultimate 
target for the supply of power to Delhi 
from them?

Shri Hathi: The  present  generating 
capacity of the four power houses is 4 
units of 24000 K. W. each, that means 
generating capacity of 96,000 K.W. and 
Delhi is being supplied 10,000 k.w. now 
and 10,000 we shall be having within a 
week or  so.

Shri D. C. Sharma t May I know if 
it has been decided to allot some part of 
this power for agricultural and industrial 
purposes and if so, what is the total allot
ment for this?

Shri Hathi t As such, no total allot
ment for any particular industry or agri
culture is made but  the  rates and  the 
tariffs are kept different. It is less for agricul
ture.

Shri Bhagwat Jha Axad : May I
know whether any assessment has  been 
made regarding the demand for power in 
relation to the present supply and whether 
the construction of the fifth unit will in 
any way help to ease the demand?

Shri Hathi : The load survey at pre
sent would justify the four units at Bhakra 
and the present units at the two power 
houses at Nangal.  Later on, if the load 
develops, naturally the second power house 
will be added.

Shfi Raghubir Sakai: Mc> I Vnow 
>«hether there ii any po??ibilitj  cf Western 
U. P. getting power generated from Bhakia 
ard if so, >̂hen?

Shri  Hathi: In  tact,  the  Funjab 
Goveinment hfld asked the U. P. Go\emment 
N̂hether they Mculd like to h«>e any power 
from the Bhskra pioject.  They  said the 
Rihrnd vas coming up  and  perhaps  they 
m‘ght n3t require any additional pcwer.

Salt for Cattlc-lick

*1494. Shri  Jhulan  Sinha: Will  the 
Mintstei of Ptodiiction be pleased tc state 
the present position \̂ith regard tc the pro- 
pcsai regaiding manufacture of salt fot puiposcs 
cf cattle-lick ?

The Parliamentary Sccietary to the 
Mlnifltcr of  Production  (Shri R. G. 
Dubey): The proposal is undci exemination of 
Goveinment.

Shri Jhulan  Sinha: May  I  krow 
whether,  vhile  examining these proposals, 
any assessment has been made as to the quanti
ty of  salt  consumable  by  human beirgs 
that ̂ ôuld be saved by the  implement at icn 
of these pioposalf ?

Shti R. G. Dubcy: 1 could not quite 
fcUow.
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Mr. Speal̂ r: What i% the total quan* 
tii5 of ralt that might be uiiliied here which 
if provided for other u ite, v. ould be saved fiom 
the sah that is consumed  human beings?

Shri R. G. Dubcy: It is a veiy diffi
cult question.

Mr. Speaker: It  is a vet) geneial 
quêrior.

Shri R. O. Dubcy: Hcwever, for the 
information of the hon. Member I may say 
that in Western India only the question of 
the use of cattle-lick arises, and in th« pofticn 
tiie demand is calculated round about rv,o 
lakh maunds per annum.

Mr. Speakers Next  querion.

Shri Ramachandra Rcddi: May I
put  one question?

Mr*  Srcftkeit I thought vit might 
pass  cn.  we have got a number of ques- 
ticns.

Shri Kamath: 1498 may be disposed 
of along with this.

Mr. Speaker: Ver> v,cU. Satdai Iq
bal Singh.  He is not here.  I will come to 
1498 later thea

Technical Survey Team to Cambcdia

*149̂  SbrI  Krlthaacbarja  Joibl: 
Will  the Prime  Mhiltter be  pleased 
to  state:

(a)  whether the Techniol Survey Team 
which wat sent to Cambodia to assess the 
requirements  of technical assistance ficm 
India has completed the work; snd

;b) if s€ whether any report has been 
submhted ?

The Parllameotary Secretary to the 
Mlntoter of Bxternal Affairs (Shri Sadath 
AU Khan): (a) Yes.

(K Ye*, A copy cf the report is placed on 
the Table of the House. [Flaud in th$ 
Library. Ste library No, S'363/561

Shri Krlahnacharya Joahi:  May I
know if the Gôelnment o Cambodia have 
asked the Governrrem of Irdia to give any 
specific assistance?

ShtI Sadath AU Khan: They hare 
made request  for  some specific assistance 
also.

Shri S. C Samanu: May I know 
Wfhether the recommerdation* of the survey 
committee have been considered by Govern
ment, and if fo, w hich of the recommendations 
have been acceptcd?

Ihe Prime Mlnlater and Minister of 
External Affalts and  Finance  'SbrI 
Jawaharlal Nehru): It is foi the Govern
ment of Cambodia to consider these recommra- 
dations, not for the Govemmert of India. 
As fot the question of asf istancc. the only type 
©f assistance that we have told them we can 
give in technical assistance, not finarcial assis
tance in any large quantity but technician we

are prepared to send, and in certain other 
directions alsc — to train their men  oi te 
send  out trained men,

Shri  Velayudhan :  Ma>  I  know
whether the expenses ot the survey team will 
be boine by oui Government ot the Cambo
dian Goveinmem?

Shil Jawaharlal Nehru: 1 am ret
sure about this matter.

Mr. Speaker: It is assistance.  Is it 
fiee?

ShtI Jawakailal Nehru: I am not
quite sure who pâd loi the expenses of this 
team that went.  That is what the ho*. 
Member requites ?

Mr. Speaker: Yes.

Shri Jawaharlal Nehru: There were 
two or three teams there.  One, I think, 
was sent on behalf of some United Nations, 
agency of which also an Irulian, an engineer 
was Chairman.  Tlie expenses of that, of 
course, were borne by the United Nations or 
that agency rather.  About the others I am 
not sure.

ShH M. S. Gumpadaswamy: May 1
know whether this assistance it under the 
Colombo Plan ?

ShH Jawaharlal Nehru: I do  not
think that Cambodia comes under the 
Colombo Plan. Therefore, it is a bilateral 
arrangement.

Cycle Tyres

*1497. Shri Jaipal Slafh ; Will the 
Minister of Commerce and Industry be
pleased to sute;

(a) the wholesale and retail prices of 
cycle tyres;

(b) the number of cych tyres imported 
armually  and  the number manufactured 
in India; and

(c) the steps taken to mett the country's 
requirements through the Indian manu
facturers ?

The Minister of Consumer Indust
ries (Shri Kanungo): (a) The approved 
pricci of indigenous cyclc tyres are.

Wholesale price  (DUNLOP BATES) 
Rs. 3-15-0 each.

Retail price.  Rs. 4-6-0 each.

(b) Imported in 1955 -I3>952 Numbers 
Manufactured  in  I955—5)748jIOO 
Numbers.

(c) Schemes for expansion of capacity 
to the desired level have already been lice ti- 
sed under the Industries (Development  « 
Regulation) Act.  Some  imports have also 
been arranged.

Shri Jaipal Singh : May I know whe
ther the cycles imported come complete with 
tyres or without tyres?
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Sliiri Kanungo : In the earlier stage 
cycles were not allowed to be imported with 
tyres.  Now we have allowed them to be 
mported with tyres.

•ft UTZWllSim : fPTT  ̂  ̂  ̂Pf 
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Shrimati  Tarkeahwari  Siaha : A
few days back the hon. Minister stated that 
Dunlops have been given import licences for 
tyres and tubes to create a pool so that the 
price may be brought down.  May I know 
how  much  the  price  has  come do\Mi 
after creation of this pool ?

Shrl Kanungo : That happened two 
months back and only very little import has 
arrived.  I hop:* thit within a  fc.*w week 
the prices will b̂ lowered down. ^

Shrl Jaipal Singh : May I know whe
ther th*J hon. Minister is in a position to tell 
us if there has b;en any progressive trend in 
the import of lady’s and children’s  bicy
cles?

Shrl Kanungo s I am not aware of it.

Shri Kelappan : May I know from 
which countries we are importing tyres ?

Shri  Kanungo :  At  present  we
are importing from U. K.

Shri Kelappan : Is it not a fact that 
•t is cheaper in Japan and Germany?

Shri Kanungo i No.  We do not
think  so.

Shri KatUwal s May I know what is the 
inerccntage of demand for these cycle tyres 
which the Indian manufacturers are meeting 
at present ?

Shri Kanungo t At present our de
mands are not being fully met by Indian 
manufacturers.  By i960 the anticipated 
demand is expected to be somewhere  round 
12 to 13 million pieces.  At present  the 
production is somewhere round about 6»50»000 
pieces.  The schemes  which have bê li- 
•ensed will go into production in the course 
of next year.

Shri S. V. Ramatwamy : Regarding
the question of import of these tyres th® 
answer given was the monopoly is given 
Danlops, a foreign  firm, in order to bring 
down the pool price.  May wiknow whether 
ths sam:: result could not be acnieved if we 
do not give it to a foreign firm and give it 
only  to an  Indian firm?

Shri Kanungo : Under the existing 
circumstances, it is not possible to import that 
quantity of tyres at that price from any other 
source than the parent firm of Dunlops in 
U.  K.

Slirimati Tarkethwari Sinha i Will 
the increase in import quota of  Dunlop 
after they have been  given big  import 
licences, how many indigenous importers of 
bi-cycles have gone out of the market and 
how many licences have been cancelled ?

Shri Kanungo : None were cancelled 
because there were none.

Synthetic  Rubber  Factory

*1498- Dr. Ram Subhag Singh: Will 
the Minister of Commer-ce and Industry
be pleased to state  :

(a) whether  Government  propose  to 
set up any factory for the manufacture of 
synthetic rubber from molasses;

(b) if so, when and where this factory 
is going to be set up; and

(c) the estimated cost of setting up the 
factory ?

The Minister of Heavy Industriea
(Shri M. M. Shah) : (a) to (c). Synthetic 
rubber  cannot  be  made  from  molasses 
although alcohol produced  from molasses 
could be one of the alternative raw materials 
for the manufacture of butadiene, which on 
copolymerisation with styrene would yield- 
synthetic rubber.  The question of manu
facture of synthetic rubber based on poossible 
resources in India for butadiene and styrene 
is under examination.  A team of foreign 
experts is at present in the country for pre
paring a project report on the eccnomics of 
I possible project.

Dr. Ram Subhag Singh : May I know
whether any survey has been made of the 
sugar-producing areas in the country for 
establishing such factories and, if so, what is 
the outcome of that survey ?

Shri M. JVL Shah J A general survey of 
the pfoduction capacity of power alcohol in the 
country has been conducted and from U. P. 
come* newly 7© to 80 per «nt of the natioMl 
Drodaction on power alcohol, that is, out of the 
17 millioniigallons  per annum  it  produces 
10 to 12 million gallons.
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Shrl A. M. ThomM : It is reported in 
the papers that the hon. Minister, Shri 
Xanungo, has stated that it niay not be possi- 
We for natural rubber to stand competition 
'With synthetic rubber.  Is there any basis 
for that report and, if so, may I know on what 
basis that statement has been made?  May 
I also know how the quality of the natural 
rubber  compared  with that  of synthetic 
rubber }

The Minister of Consumer Indus
tries (Shri Kanunî) s That is one of those 
statements  which  have  been made after 
looking into the future of synthetic rubber etc. 
•and progress of science.

Shri Punnoose t The hon. Minister 
referred to molasses for the manufacture of 
synthetic rubber.  May  I know  whether 
the Government intend starting a synthetic 
rubber factory and, if so, what is the es
timated cost of that?

Shri M. M. Shah : As I have already 
indicated, the proposal is being seriously 
‘Considered.  The cost of that factory may, 
in very general terms, come to  about Rs. 
12*5 crores and the cost of production  of 
synfiietic rubber from the present estimates 
will be about three annas cheaper than the 
natural rubber per lb«

Shri Velayudhan : May I know whe
ther the Government have investigated  the 
possibility of producing  enough  natural 
rubber for consumption in India as well  as 
for export purposes and is it after that that the 
proposal for importing from some other sour
ces has been taken up ?

Shri M« M. Shah t Firstly, synthetic 
rubber is not at all foreign.  It is merely a 
scientific process of copolymerisation with 
styrene of butadiene.  Secondly,  regarding 
natural rubber, the Government is trying its 
best to increase the plantations of natural 
rubber in the country. There are schemes in 
the Second Five Year Plan for the develop
ment of rubber plantations.  For the last 
four years also, from the present indications, 
the acreage has gone up from 1,31,000 acres 
to 1,68,000 acres.  In the future, we expect, 
the present production of 21,000 tons per 
annum will go up to 32,000 to 35,000 tons 
per annum.

Shri Achuthan t May I know whether 
tht Government have assessed the require
ments of rubber, both natural rubber and 
synthetic rubber, during the Second Five 
Year Plan and what is the quantity which will 
oe allotted to synthetic rubber?

Shri M, M. Sliah t Yes Sir  We have 
assessed the requirements.  Our  require
ments are anticipated to be 50,000 tons in 
if6o, out of which 32 to 35 thousand tom

will be met by natural rubbvT and 25,000 ions 
by synthetic rubber.

Shrimati Kamlendumati Shah: May
I know how the price of natural rubber com
pares with that of synthetic rubber and whe
ther the Government contemplate opening of 
synthetic rubber factory near the sugar mill 
in Dehradun ?

Mr. Speal̂er : The Minister has 'aa- 
•wered both the questions.

Shri Punnoose: May I know whether 
the rubber industry will be  consulted 
before  coming to a final  decision with 
regard to the establishment of the synthetic 
rubber  factory ?

* Shri M. M. Shahs If the hon. Member 
means those who are utilising rubber for 
production, certainly we have taken into 
consideration the requirements of the entire 
rubber manufacturing industry.

Shrimati  Ammu  Swamlnadhan:
In view of the reply given by the hon. 
Minister that in the next Five Year Plan 
we are going to increase the acreage undm 
rubber planutions in India, what is the 
necessity for seriously thinking in terms of 
synthetic rubber manufacture in the coun
try if we can produce  enough  natural 
rubber ?

Shri M. M. Shah : The hon. Memb :r 
knows that it is very difficult to product 
natural rubber in such large quantity in 
such a short time as the country requires; 
and rubber being an essential item for 
different developments of industries  in 
different directions, it has become very 
necessary to augment the supply b> the 
manufacture of synthetic rubbers over and 
above the development plans, which arc 
themselves very intensive, in the field of 
natural rubber.

Migration of Hari|ans from Pakistan 
to India

*1499*  Shri  Gidwanii Will  the 
Prime  Minister be  pleased  to
state:

(a) whether the attention of  Govern
ment has been drawn to news item  pub- 
Ushed in the Times of Indian Delhi Edition 
dated 17th July, 19J6 to the cfTea that 
13S Harijans hving m the Lahore D .̂V. 
Ĉ ĝe wishing to return to India per
manently were beiiu refused migration 
certificates by the  rakittan Government 
on the ground that the  Indo-P̂stan 
Agreement of  1950  envisaged only the 
movement of Hindus and Muslims from 
either side and not of Harijans;  and

(b) If so, whetlier  Government hsve 
taken any action in the nciatter?



The  Parlimmenury  Secretary to 
the Minister of External  Affairs 
(Shri Sadath All Khan): (a) Yes, Sir.

(y The matter is being pursued with 
the (jovemment of West Pakistan.

Shri Gidwani :  May I know when 
the Pakistan  Government were written 
to about this matter, and whether any 
reply has been received from them?

The Prime Minister and Minister 
of External Affisirs and Finance (Shri 
Jawaharlal Nehru): The hon.  Member 
wants  me  to give 
it was fairly recently, 
of Western Pakistan 
that  this  distinction 
and  Hindus  was 
distinaion.  He 
into the matter.
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the date.  I  think 
The Chief Minister 
appeared to think 
between  Harijans 
not  a  legitimate 

said he would enquire 
Since  then, we have

been  pursuing  this.  But  as  the  hon. 
Member must know, during these rather 
changing political conditions in Pakistan, 
some matters get rather held up.

Shri B. S. Murthy: May I know 
whether the Prime Minister is aware that 
in Pakistan, all Harijans are put under the 
catego:̂ of sweepers,  and the Pakistan 
authorities consider sweepers as an emer
gency service, and therefore, on that plea, 
they  are not permitting any Harijans to 
leave Pakistan?

Shri Jawaharlal Nehrut 1 do not
know whether they are all put in  the 
category of sweepers.  But it is true that 
they have all been put under some emer
gency category.

Shri Kamath: Essential  services.

Shri Jawaharlal Nehm: Yes, under 
essential services.  And thereby, obstruc
tions are put in their coming away from 
there.

Shri B. S. Murthy: May I further 
enquire with regard to that category, what 
steps are being taken to see that all are 
not dubbed  as coming under  essential 
services,  irrespective  of  whether  they 
are essential or not?

Shri Jawaharlal Nehru: We  cannot 
interfere in the internal descriptions of the 
Pakistan Government.  Our  chief point 
was that if any of them want to come to 
India, under  our  agreement  with the 
Pakistan  Government,  they  should  be 
allowed to come, and not prevented from 
coming away because of some need of the 
Pakistan Government for their services.

Shri Ka)rolkar: Arc the terms of the 
Indo-Pakistan Agreement of 1950  so 
vague as to give room for the interpretation 
that Harijans are not Hindus, and if so, 
could Government not revise the  agree
ment ?

Shri Jawaharlal Nehru: It is not a 
question of vagueness.  It  never struck 
us at the dme, that Harijans should be

specifically mentioned;  we thought it was 
obvious that they came under that term.

As for the question of revision of the 
agreement, the point  is to decide  this 
matter, and not take up the whole agree
ment and discuss  it, perhaps rather in
definitely.

Shri Jangde: Is it not a fact that there 
are about three lakhs of Harijans settled 
there,  and they wanted to come to India, 
but they have been forced by the Pakistan 
Government not to come here, for the last 
three or four years?

Mr. Speaker: The same question
has been answered already.

Records  of Neta)i*s  Speeches

*1500.  Shri  Kamath: Will  the
Minister of Information  and Broad
casting be pleased to state:

(a) whether it is a fact that the records 
of the war-time speeches of Neuji Subhas 
Chandra Bose were preserved by Radio 
Tokyo;

(b) if so, till when;

(c) where the records  are  at pre
sent;

(d) whether Government  have made 
any attempt to obtain  those  records; 
and

(e)  if not, the reasons therefor ?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) to (e). 
Efforts have been made  many times and 
enquiries carried out to see whether any 
recordings  or films of Netaji  Subhas 
Chandra  Bose  were  available.  The 
Broadcasting Corporation of  Japan have 
informed us that they have destroyed all 
their pre-war  records,  more particularly 
those pertaining to the period 1938-1945* 
So  none is  existing.  Recently,  tne 
Government of Japan have presented to the 
Enquiry Committee which visited Tokyo 
a film of four minutes duration, containing 
a speech by Shri Subhas Chandra Bose 
to the INA.  Arrangements are being 
made to record separately  the speech  as 
it is on the film and which is of hardly 
more than one minute’s duration.  This 
will be preserved in the All India Radio 
archives.

All India Radio is separately trying to 
find out whether there  are  any  other 
records, small or big, of Netaji Subhas 
Chandra Bose’s speeches.

Shri  Kamath: Has  the  Minister 
casually glanced at the  pages of a book— 
tried to follow the advice you gave yester
day, I tried to get copy of the book, but the 
only copy m the library,  and it has been 
loaned out, and it is not in the library 
now;  my own copy of this book is in 
Nagpur—entitled India Afire  by  two 
American  authors,  namely  Clare and 
Harris  Wofford, wherein  they  have
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wherein  they  have made a statement 
that  certain  records  of  the  speeches 
of Netai:  Subhas  Chandra Bose, which 
were  in  Tokyo,  were  removed  to 
China  soon  after  the  war ?  If so, 
may  I know whether  Government have 
made  any enquiry  into  this  matter, 
or propose to make an enquiry  into this 
matter as to whether these records were 
removed from Tokyo to China after the 
war?

Dr. Keakftr: The time-lag is so  great 
that unless we have got some definite 
substance, it will be difficult to find out, 
but we will certainly  make enquiries,  as 
to whether any records have been moved. 
But unless we get some valid nound for 
considering that such records nave been 
moved, it would not be worthwhile pursuing 
the  matter ?

Shri Kamath : I hcttrd the Minister 
say that  Government  would  further 
pursue the matter or enquire  into tne 
matter.  But later on, he seems to have 
changed his mind, and he said thrt it 
wojld not be worthwhile pursuing the 
matter.  What exactly does he mean  by 
this?

Dr. Ketkar : What I said  was that 
after making enquiries, if we do not get 
any valid ground for pursuing it further 
we shall not do so.  It is not possible 
on the basis  of  what  two  American 
authors have written, to carry  out  an 
enquiry costing a lot of money.

Shri Kamath: The Minister, answering 
a question in the last  session said that 
two  discs  containing Netaji  Subhas
Chandra  Bose*s  speeches  in  Bnglish 
and Bengali  were said to be  pvaibble
with one of Netaii*s relatives, and that 
negotiations were being held for borrow
ing those records for purposes of dub
bing. Have these attempts been success
ful or not?  Have the  records  arrived
here, and are they  being  dubbed  and 
processed for preservation.

Dr. Ketkar : The two discs  about 
which 1 spoke will soon be coming here. 
When they come, i  shall be  able  to 
inform the hon. Member as to whpt is 
there in those records.

We have had p.Iso one other inform
ation. namely, that there is a gentleman 
in Germany  who hgs  got  a  film  in
which there is a speech by Netaji Subhas 
Chandra Bose.  It might  be  that the 
film is the same as the one of which a copy 
has been given to us by the Japanese 
Government.  But, of course, we arc not 
sure.

Shri Chattopadliyaya:  May  I
know whether any information  has been 
received  with  regard  to  the  speeches 
made by Netaji Subhas  Chandra Bose 
in Berlin>  and if so,  whether they have 
been recorded,  and if they  have been 
recorded,  whether any attempt has been 
made to bring those records to India?

Dr. Kfitkar t As I said,  we have 
enquired  from many  sources,  and  we 
have not been  able to come across any 
such records except those of which mention 
has been made just now.

Synthetic Fartilliar

*1502. Shri Blbhuti Mithra: Will
the Minister of Prodiictloii be pleased
to sute:

(a) whether it is a fact that the Govern
ment of  India have sent  an officer to 
foreipi countries to  study  the  latest 
developments of synthetic  fertilisers;

(b) if so, the  designation  of the 
officer and  method  of  his  selection; 
and

(c) the period for which  he  would 
smdy and whether  Government  have 
given any direction to study any special 
thing?

to
G.

The ParUamentary  Secretary 
the MlnUter of Productlosi (Shri R. 
Dttbey): (a) Yes,  Sir.

(b) He is the Superintendent Enginear 
ĥemical),  who is the Senior Chemical 
engineer of the Neyveli  Project and 
responsible for the technical  aspects  of 
P̂ n̂g and̂construction of the Neyveli

He was earlier the Plant Manager of the 
Sindri  Fertiliser  Company;  he was 
then  selected by the Company as being 
specially suitable for a study  of  new 
developments in the field of fertilisers and 
n̂sored for training under the U.S. 
Cx>vemment’s  Technical  Cooperation 
Aid Programme, as an officer who would 
be required  for a responsible  part in 
connection with new factories to be estab
lished.  He had been appointed Chemical 
Engineer of the Neyveli  Project by the 
time the Technical Cooperation  Mission 
authorities accepted the pxojMsal and were 
in a position to arrange his training.  Having 
reviewed  all the circumstances Govern
ment decided that the facilities offê êd 
should be availed of and this officer should 
proceed on study tour.

(c) He will remain in the U.S.A. for 
three months and his study prognunme 
will cover the new developments in the field 
of Urea Production,  the technique of 
large scale production  of oxygen  by 
the  American  processes,  the  recent 
developments in the field of gas purifica
tion by liquid nitrogen  wash and various 
other processes.  Improvements and cost 
reduction  techniques  in  conventional 
processes,  and a study  of the nitrogen 
fertilizer plants built by two  American 
specialist firms will also  form  a part of 
his study  programme.

Government have directed him to spend 
about a month in Germany,  on his way 
back, for a study of the various preoessea
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Shrimatl Tarkeshwarl Slnha:  The
hon. Minister has suted that it is assumed 
that the cost of production of  fertiliser 
will be lowered down  after the expert 
returns, planning is done according to his 
recommendations.  May I know how this 
scheme will fit into the existing fertiliser 
faaories and the cost of production in those 
factories ?

The Minister of Producdon (Shri 
K* C. Reddy)t It will be our constant 
endeavour to ôpt such processes and to 
investigate new processes as would enable 
UB to bring down the price of fertiliser. 
What the cost of production in our fertiliser 
factories will be now and what it will be in 
the new fertiliser factories  will  all be 
more or less estimates and it will not  be 
possible to hazard a deliberate statement 
regarding this.  But, by and large,  I 
can say that as a result of the studies made 
by this expert  and implementation  of 
certain recommendations that he may make, 
it is expected that the cost of production 
of fertiliser will go down.

Dr. Rama Raot May I know what 
is exactly the difference between synthetic 
fertiliser and the fertiliser that we have, 
for  example,  anunonium  sulphate ?  1
understand that from  one of our steel 
plants which uses blast fumance we expect 
to utilise nitrogen  for the manufiBCture of 
synthetic  fertilisers.  If so,  how  can 
one person be enough to look after a huge 
plant ?  Why not Government send a large 
number of people for neccssary technical 
oaining?

Shri K. C. Reddyt My infbnnation 
is that what has been called  synthetic 
fertiHter is the tane m ^   chcmkal
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fertilisers to which we have been referring 
aU along.  I do not think there is any 
difference  between  synthetic  fertilisers 
and chemical fertilisers.

With regard to the necessity of sending 
more people abroad, we are always on the 
lookout to see if there is any such  neces
sity.  When we see the need for it, we will- 
send additional people abroad for training 
and study.  But at present, we have felt 
no need of that kind and we have sent only 
one person for the  purpose.
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Shri B. S. Murthyi  The answer 
may be read in English also:

2Vlr. Speaker :  Yes.
The Minister of Heavy  Induetries 

(Shri M. M. Shah) :  (a) A »tatem̂t 
v̂ing the information is laid on the Table 
of the House. [Si§ Appendix IX, annexure 
No. 10].

(b)  No funds are placed at the dispoŝ 
of any Devebpment Council  but certain 
administrative  expenaes relating to thM 
Coundlt are currently  met from  the 
Central Rcreouoa.
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(c) Nil.

Shri K. C. Sodhia: Is it intended
that some part, of the expenses of these 
Councils  should  be  realised  from  the 
industries concerned?

Shri M. M. Shah: At different stages, 
the matter has been discussed and some
times  levy  of some  cesses  was being 
•considered.  But later on, it was found 
that it would not be wise to tie up the small 
•expenditure on the Development Councils 
•with any programme of cess.

Sea Erosion in Travancorc-Cochin

*1508. Shri A* M*  Thomaat Will 
ithe Minister of Planning be pleased to 
t̂ate:

(a) the provision for anti-sea erosion 
'Works in Travancore-Cochin—

(i) for the Second Five Year Plan;

(ii) for the financial year  1956-57; 
and

(b) the amount so far spent in the anti- 
‘Sea erosion works?

The Deputy Mlnitter of Irrigation 
and Power (Shri Hathl): (a)  (i)
Us. 285 lakhs.

(ii) Rs.  28 lakhs.

(b)  Rs. 9 *61  lakhs durine the First 
Pive Year Plan and Rs. 0*24 lakhs during 
the current year.

Shri A* M. Thomas: In view of the 
serious size of ihe problem in that parti
cular State, resulting in loss of rich  and 
valuable land, may 1 enquire  whether 
any  comprehensive  scheme has been 
prepared to cope with the disastrous con
sequences of this erosion?

Shri Hathl: Yes.  Surveys are being 
made.  But it is not possible, looking into 
the cost of construction,  to  construa a 
sea wall on the whole cost.  But  experi
ments carried on at the Poona  Research 
Station show that groynes 200  ft. long 
•at intervals of 600  ft. inight serve the 
purpose.  Surveys are being made with 
regt̂ to this.  Though  it will  not be 
possible to have sea-walls parallel  to the 
whole  coast,  this  (groynes)  may be 
possible.

Shri A. M. ThomiM: Has Govern
ment got in its possession  any estimate 
of the annual loss that is being incurred? 
Also  what exactly  would be the cost of 
walling up and whether it  would be 
worthwhile?

Shri Hath!: We have not got the
correct estimate as to the total <tô e 
caused by this, but there arc three districts 
which are mostly affected.

Shri Velayudhant May I 
anti-sea erosion work is done  near  the 
Cochin Harbour?  How much  imoum 
it spent for this particular port on  tius

account, and has this work been effectiTe 
at all?

Shri Hathii A sum of Rs. 11 lakhs
was  provided.  Nearly  Rs.  9  lakhs 
have been  spent.  Actually,  the  work 
that was undertaken  was the construction 
of groynes at several places.  This  has 
benefited the area concerned.

Shri Punnoose: May I  know the
places where sea erosion  has become  a 
serious menace and the places where anti
erosion work has now been undertaken?

Shri Hathli I have got the list of the 
places in the three districts which are 
affected or are subject to sea erosion.  I 
can give the hon. Member the names of 
these places.  I  shall also  give  him 
the number of schemes and the places 
where the work has been done.

Shri  Achuthan: Since  the  hon.
Minister has already  visited the place 
and realised the seriousness and magmtude 
of the problem,  has the Ministry  got 
any scheme,  in conjunction  with the 
Education  Minist̂,  to send an engineer 
from  Travancore-Cochin  to America 
for training in this work?  What is the 
objection in taking up this schcme and 
sending the engineer concerned this year 
itself so that we may have him back  trained 
before we spend Rs. 3  crores on  this 
scheme ?

Shri Hathit That is a suggestion. 
I think the  hon.  Member mentioned 
it to me only  two  days  back.  I  am 
taking it up with the Education  Ministry. 
Whatever is possible will be done.  If it 
is possible to have any training scheme, 
the Irrigation  Ministry will do it.

Shri A. M. Thomast There was a 
proposal sometime ago by the Travancore- 
Cochin Government that this  problem 
must be treated on an equal  footmg with 
pn i-flood  measures.  Has  the Central 
CioTemment  considered that proposal?

Shri Hathl: The Central Govern
ment has actually  considered this  pro
posal.  We sent a team of officers to in
vestigate.  From  the  data  collected, 
research  is being carried on at the Poona 
Research Stttion.  We are trying to do all 
that is possible.

World Bank Mission’s Commenta os 
Second Plan

*1509.  Shri  Matthen: Will  the
Minister of Planning be pleased to 
state the reaction of the Planiiing Com
mission to the comments recently made 
 ̂the World Bank Mission on the Second 
Five Year Plan?

The Deputy Minister of Planning 
(Shri S. N. Mlsl̂ )i Mostly  the com
ments  made by the Workl Bank Misstoa 
are of a kind with which the Commission 
hat not been unfamUiar.  These commcnu
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are important and will naturally have to 
be kept in mind while implementing the 
Plan.

Shri Matthen: They say that they
are deeply concerned about the transport 
situation  and  they  suggest  maximising 
the transport  by available means,  by 
rail,  road,  coastal shipping and  inland 
waterway.  They  consider it important 
that the structure and level  of railway 
rates should be revised promptly so as to 
provide more incentive for the utilisation 
of other means of transport. What do the 
Commission think about it and what are 
they going to do about it?

Shri S. N. Mlthra: All  these are 
points of detail,  and naturally  they will 
have to be examined in the  Division 
concerned for the purpose of seeing to what 
extent they can be put into effect in the 
process of implementation.

Shii K. P. Tripathi: May I know 
how far it is true to say that these com
ments are tendentious in the sense that 
they deliberately go out of their way  to 
support the position of foreign capital in 
the country and private enterprise?

Shri S. N. Mithras It would not be 
proper to impute any such motives to these 
comments.  They are indeed very valuable 
and useful.

Dr. Ram Sabhag Singh: The World 
Bank Mission has recommended to give 
more concessions to the private industry 
and has also recommended to impose more 
taxes on agriculturists  in  the form  of 
land and water rates, etc.  May  I know 
whether the Planning Commission  shares 
that view and whether it is going to re
commend imposition of more taxes on the 
agriculturists to  give concessions to the 
private industrialists ?

The Prime Minister and Minister 
of External Affairs and Finance (Shri 
Jawaharlal  Nehru): The  Planning
Commission does not impose any taxes on 
anybody. '

Shrimati Tarkeshwari Sinha: In
view of the fact that the World Bank Mis
sion has said that the targets fixed under 
the Second Five Year Plan are too ambi
tious  and have expressed doubts if the 
financial resources will be available fo fulfil 
those targets,  may I know  whether 
Government intend to revise the targets 
of the allocations in the Plan?

Shri S. N. Mishra: We have stated 
in the Plan that it requires very big effort, 
financial  and organisational,  on the part 
of the Government and all sections of the 
community.  So it is also not a comment 
with which we have been unfamiliar.

Shri Punnooae: May I know whe* 
ther the Planning Commission have dis
cussed  with the World Bank Mission and 
whether there was agreement between the 
Commission and the Mission with regard 
to the Social and economic objectives of 
our Plan?

Shri S. N. Mishra: I do not quite 
follow the import of the question.

Mr. Speaker: Has there been any
understanding  between  the  Commission 
and the Mission regarding the social and 
economic objectives of the Plan ?

Shri Punnoose: The question  is
raised  whether  their  recommendations 
will be accepted.  I want to know whether 
there was agreement with regard to the 
social and economic objectives of our Plan.

Shri Jawaharlal Nehru: There is
no question of agreement between them 
and us.  Probably in regard to some mat
ters at least,  there is a lack of agreement. 
We have made a Plan; we do not ask other 
people to agree to our social objectives;  it 
is for us to determine.  We may discuss 
the financial and other consequences with 
them, and it is open to them as it is open ro 
many others to express their views about 
our Plan.  We welcome  criticisms;  we 
welcome the different aspects being dis
cussed.  In fact, quite apart from the 
World  Bank’s  view,  we  have received 
comments, criticisms, praise or lack  of 
praise  from  many  countries  about  it. 
We welcome all of it, so that we may be 
able to consider how far it is useful.

Indian Foreign Service Probationer*

*1512. Shri Brajeshwar  Prasad: 
Will the Prime M inister be pleased to- 
state the names of the foreign universities 
to  which  the  Indian  Foreign  Service 
Probationers are sent for training?

The Parliamentary  Secretary to 
the Minister of External Affairs (Shri
Sadath  Ali  Khan): Indian  Foreign
Service probationers are usually  sent ro 
Oxford  or  Cambridge in  the  United 
Kingdom, but if a probationer has already 
studied there arrangements are  made to 
send him to some other University abroad.

Shri Brafeshwar Prasad: Aiay I
know why the Government has deemed it 
necessary to send  our probationers  to 
foreign countries for training ?

The Prime Minister and Minister 
of External Affairs and Finance (Shri 
Jawaharlal Nehru): We consider it
very necessary, in fact, essential for them 
to go to some foreign countries to get a 
broader outlook, to get a better knowledge
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of languages and many other factors, which 
in fact in to supplem:nt the training they 
have got here;  miybj the training  we 
give is »upplem;nted by this.

Coal Ditlribution

•1513. Shri K. P. Tripathi: Will
the Minister of Production be pleased to 
state:

(a) whether it is a fact  that the tea 
industry is b:ing midi  to  purchase 
low quality coal at high prices in Assam; 
and

(b) whether  Government  are  coi- 
sidering any proposal for fixing a standard 
distribution price for coal m̂ant for tea 
industry on the basis of any area or region 
or generally?

Th®  ParUamentary  Secretary 
to the Minister of Production (Shri 
R. G. Dubey)x (a)  In pursuance of the 
policy  of zonal  distribution  of coal, 
■supplies for tea industry in Assam  as 
well as for other consum-rs in the state 
are normally arranged from the collieries 
in Assam.

Assam coal has an ash content  not 
exceeding 10%  and compares favourably 
with the Bengal/Bihar coal and as such is 
not of low quality.  The prices which the 
tea  industry are required to pay for this 
coal arc not higher than those paid by other 
industries in Assam.

(b) Thrre is no such proposal.

Shri K. P. Tripathi: May I know
if it is a fact that there are two types of 
coal in Assam* one in the Khasi Hills which 
is of low quality and the other in the 
East which is of b*̂rter quality,  and  that 
the price of the Khasi Hills coal is far 
higher than that of the other coal ?  If so, 
how is the price determined with regard 
ito the tea industry?

Siiri R* G. Dubeyi In Assam there 
arc two sources from where coaJ is pro- 
•cured—Khasi  Mines  and the  Assam 
Collieries.  The actual position,  I think, 
is that that th*? price of coal procured from 
the Khasi  Mines  somewhat  compares 
favourably with  the coal produced  in 
Bihar and  Bengal.

Shri K. P. Tripathi} My question 
is about the prices of each type  of coal, 
and that question is not answered yet. 
I want to know the prices of the different 
•qualities of coal.

Mr.  Speaker: The  hon.  Minister
may lay a statement regarding the coal 
prices on the Table.

The Minister of Production (Shri 
K. C. Reddy) i The prices of coal  are 
fixed region-wise and not indusfry-wise. 
"No special price for tea industry or for 
)ute industry or some other industry  is 
-fixed.  The hon. Member has referred to

a price being fixed for the tea industry, 
but I say that prices are not fixed on that 
basis.  So far as Assam  is  concerned, 
prices are fixed for various collieries.  About 
12 different prices are fixed for  Assam 
Railway and Trading Company,  Mar- 
gharita  Collieries,  etc.  etc.  Different 
prices are fixed for different collieries.  To 
this we have to add the transportation and 
other charges.  All  these  put  together, 
the price at which the tea gardens  obtain 
the coal may be higher than the price at 
which other people get in Bihar and Bengal 
region.  It is not  because of the prices 
only that there is this difference. Therefore, 
Government is considering the question 
of equalising the freight incidence and 
making available the coal in various regions 
at about the same price.  The Estimates 
Committee  has  also  recommended  to 
that effect.  Government is  considering 
that aspects and if we accept that policy 
and equalise the freight, then  it may be 
possible for the various regions to get coal 
at about uniform prices.

Shri Bhafwat Jha Asad :  I would 
like to know specifically the difference in 
the ruling priccs in the Assam tea gardens 
and those in th*; Dhanbad area for the 
same  quality of coal.  There  are  two 
qualities in Assam;  I would like  to 
know how they differ.

Shri K. C. Reddy I  I would like to 
give a fairly detailed answer.  As I said 
already, the prices vary from  colliery to 
colliery and from region to region.  To 
this we have to add  the  transportation 
charges which again vary fh>m place to 
place depending on the points of destina
tion.  Vniai exactly the hon. Member has 
in mind I do now know.  The quality of 
coal that is supplied to the tea gardens is 
not by and large inferior  to the coal 
supplied to Bihar and Bengal industries.

Shri Bhaffwat Jha  Aaad x By what 
percenuge do the prices differ?

Shri K* C. Reddy:  It is a matter of 
arithmetical  calculation.  I  will have 
te work out the figure.

Shri T. B. Vittal Rao: May I know 
when the decision  regarding the charging 
of a uniform  price for coal at rail heads 
will be taken?  The Estimates Com
mittee has made this  rcconmiendation a 
year  ago.

Shri K. C. Reddy: I do  not think
that the Estimates Committee made this 
recommendation a year ago.  Perhaps  it 
discussed it in the metting about a year 
ago but the point of time at which it »mc 
to the Government was not at that time.
I know definitely that the lime is less than 
a year.  The whole matter is receiving our 
very close examination.  I: is a complicat
ed matter and it requires a lot of consulta
tions with other Ministries also.  I ca® 
assure the h >n. Member that we are actively



i8o9 Oral Answers 28 AUGUST 1956 Oral Answers l8iO

examining that question and we are our
selves  very anxious  to se; that this is 
implem-nted.

Short Notice Question and Answer 

Floods la Godavary and Krishiui Rivers

S.  O. No. 15*  Dr. Rama Rao ;  Will 
the  ranitter of Irrigation and Power
be pleased  to  state :

(a) whether the Godavary and  the 
Krishna rivers have been in spate ;

(b) the number of acres of land inun
dated and the amount of crops destroyed ;

(c) the number of villages submerged 
and the cattle lost ;

(d) the assistance rendered or proposed 
to be given to the State Government for 
relief  purposes ;

(e) the extent to which the project work 
of the  'Budameru flood  control scheme* 
has been affeaed by these floods ; and

(f) the steps taken to stop further in
undation ?

The Deputy Minister of Irritation 
and Power (Shri Hath!) :  (a) to (0.
A sutement giving the requisite informa
tion is placed on the Table of the House.

Appendix IX,  annexure No. il].

Sliri  Hathi t The  statement rims 
to  two pages.  If the Chair so diieas,
I shall read it.

Mr. Speaker : The hon.  Members
win study it and  then put supplementaly
questions latter on if they want.  It  need
not be read here  now.

Dr* Rama Rao :  Only  three years 
ago, we had very  devastating floods in 
G(xiavati and afterwards there \!as  some 
bund  construction.  Just now,  we arc 
having floods of almost the same devastating 
level.  Does the Government  contemplate 
any flood  control projeas i nstead of just 
adding some car th to the bund ?

Shri Hathi:  The present flood control 
works relate to the Budamtru basin and the 
three kinds of works are mentioned here.

Dr, Rsma Rao :  Has it come to the 
notice ot the Government that, in cormec- 
tion with th«  Budameru  flood  control 
scheme, certain landlords are sabotaging the 
project for a leservoir because ihcir lands arc 
going to be submerged ?

Shri  Hathi :  Some hon.  Members 
of this House and the other House did 
m̂et me  and  they  mentioned  that 
this had been the feeling amon̂ certain 
people in Andhra.  At the suggestion of the 
Members, we deputed a special oflicer  to 
have an on-the-spot  study of the Buda
meru basin to assess the damages and also 
to see ĥy  actually the work was  being 
withheld.  1 also wrote to the  Deputy 
Chief  Miniister.  We  have leceiv̂ a 
reply that it Has not because the lands of 
any influential person  ere being submerged

there was some  delay, but  because  they 
Were having a comprehensive scheme for 
the Collaire lake also.  The  officer  has 
just returned on the i8th and is preparing 
his report.  After the report is  considered 
by the Government, I shall as we gene
rally do meet the Members of a Parliament. 
Within a week we shall discuss the wholt 
question.

Dr. Rama Rao :  He did not answer 
the first part.

Mr. Speaker : Some things  are not 
answered.

Shri B. S. Murthy :  May I  know 
whether it is a faa that the Andhra  State 
has already submitted schemes of flood pro
tection as far as Godavary  and  Krishna 
are concerned and that they  have been- 
unduly held up here for a long time ?

Shri Hathi :  I do not think that any 
scheme of flood proteaion works has been 
unduly  held up here.

Shri Raghuramaiah :  Considering
the very  great  agitation in some parts of 
Andhra due to a feeling in some quarters thiat 
the Budameru scheme was sanctioned  but 
subsequently  delayed for one  reason  or 
another, what is the exaa  position ? Has 
it been recommended by the State Govern
ment and has it been approved by  the 
Central Goverimient or is there  any re
consideration ?

Shri Hathi i  The scheme was  pro
posed by the State Government.  It Was 
technically approved and sanctioned  by 
the Government of India.  But the scheme 
was not taken up and, as I said, some hon. 
Members showed anxiety over that scheme. 
We, therefore, deputed an officer and he has 
made an  on-the-spot  study  in consulta
tion with the officers of the State Govern
ment. The State Government is considering 
an overall scheme Which would also help- 
to reduce the submersion of the Collaire 
lake.  This scheme is being considered. 
The officer has relumed on the i8th and 
on receipt of his report, we shall  be able 
to see the exaa position,

Shri Raghuramaiah t In view  of 
what the hon.  Minister has said and also 
in view of the importance attached to this 
scheme, are wc in a position to have an as
surance from him that nothing will be done 
to have  this matter  delayed a moment 
longer than necessary and that every effon 
will be made to expedite this ?

Shri  Hathi :  We shall take all pos
sible measures to speed up this schcmc. 
The hon.  Members mentioned this to me 
on the I ith and the officer was sent imme
diately ; he has returned on the  l8th.  It 
is a technical matter and it has to be tech
nically examined.

Dr. Rama Rao :  I asked about flood 
control  schemes on the Godavari  river. 
Has Government any plan to include some 
projects so that they will be an effective 
flood controlling measure on Godavary >
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1 *  Genrrally, the flood
rontrol works are  proposed by the Swte 
Governments. So, the proposals must come 
from them.

statements laid on the
TABLE  IN REPLY TO SHORT 

NOTICE  QUESTIONS

^̂ Shri Kamath :  On a point of order. 
When the ans>fer to short notice questions 
U. * statement laid on  the
Table,  copies of the statement should be 
made  available  in the Notice  Office for 
leference by Members >»ho are interested. 
You have directed that copies of such state- 
menis in an9\Vers ;o starred  questions 
should be made immediately  available in 
the  Notî  Office.  I  suggest  that  a 
suitab e direction  may  be  given by you 
regarding short  notice questions also.

Mr. Speaker :  I shall try to have 
them placed in the Notice Office as soon as 
the reply  comes.  But, it appears that in 
regard to shoit  notice  questions, on ac
count of the short notice, Government is 
gathering  material until the last minute 
when the Ministers make  the  statement 
or repjy in the  House.  Ministers must 
nave the liberty to correct them if they so 
desire, lest they should be charged with 
making  incorrect statements.  Therefore, 
in between, they bring the answer up to 
date. - We will try to steer clear, and try to 
make these statements available as earlv as 
possible. '

Shri  Kamath i  This is done in the 
ca»e of surred  questions.

Mr. Speaker :  That is a different 
matter.  As I sdid, I shall try to have such 
statements placed in the Notice  Office as 
wly as possible, so as to  enable  hon. 
Members to read them and come ready with 
supplementaries

Written Answers

Vocadoaal Training

i8I2

WRITTEN  ANSWERS  TO 
QUESTIONS

Synthetic  Rubber Induatry

*1495.  Sardar Iqbal  SInirh i Will 
the Mmisterof Commerce and Industry
be pissed to state the progress  made 
regarding  the  establishment  of  the 
Synthetic  Rubber  Industry  in  the 
country ?

Mlniater of Heavy Industries
(Shri M« M- Shah): A team of foreign ex
perts are now touting round the country to 
assess the  availability of raw materials 
and the economics  of production of syn
thetic  rubber.

*1501  Shrimatl  Renu Chakra- 
vartty : Will the Minister of Rehabi
litation be  pleased to state :

(a)  the number of  women getting 
vocational  training in Titagarh Mshila 
Camp No, 2 ;

(b) the period for  which the tiain- 
ing  has been  going  on and in whst 
crafts ;

(c) the  number  of  trarnees  who 
have  become qualified ; and

(d) their average earning ?

The Minister of RehabUltatlon (Shri 
Mehr Chand Khanna) : (a) Ten women 
are, at present being tiained in silk reeling 
under a pilot scheme.  Piior to this pome 
women were nained in silk waste, spinning 
and cotton  waste  spinning.

(b)  and (c) :  Training in Silk  waste 
spinning was given in four  batches from 
March, 1954  March 1955. the period of 
training for each batch being three months. 
Training in cotton spinning was started in 
December, 1955 and lasted for one month. 
Training in silk reeling was started on 31st 
March, 1956 and will be for a period of one 
year.  170  women were trained in silk 
waste spinning and 50 women in cotton 
spirming.

(d)  The  employment in these crafts 
is only part time to help these women to 
augment their income.  Approximate ear- 
nî per month is Rs. 7/- for silk waste 
spirming and Rs.  4/-  for conon spinning. 
The women who are being trained in silk 
reeling alter the completion of their training 
are  expected to earn Rs. 2/-  to Rs. 3/
per day.

Work-Charged Staff of C.P.W.D.

1̂503. Shri Nambiar * Will <he Min
ister of Works ̂Housing and  Supply
be pleased to state ;

(a)  whether it is a fact  that renf  from 
the  work-charged  swff of  the Cemral 
Public  Works  Dcpar ment  is char
ged at I he same rate an from other Cemral 
Government  servams  Ifor accommoda
tion provided to  them.

(b) whether it is a fact that  different 
types of quarters are aJlotte l to central 
Government  servants according to the 
scales of pay ;

(c)  If so,  wheiher I hr* work-ch<irgcd
staff of the C. P. W. D. also  allotted 

accommodaton  of  diff r nt  types ac
cording to their scales of pay ; and

(d) if not the reason therefor ?

The Parliamentary Secretary to the 
Minister of Works Housing and SuMty 
(Shri P. S. Natkar̂ : (t) Yes, Sir. TTiry 
are charged rent on the same basis as other
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Central  Government  servants,  namely 
standard rent subject to a ceiling of 10 per 
cent of emoluments.

(b)  and (c).  Allotments  are made  to 
Regular  Gjvernmint  servants according 
to thr acrual em3lum;nts of thj individual 
from time to tim? but in the case of work- 
charged staff a large majority of them are 
giv̂n onJy  one room  quarters whatever 
their emoluments.

(d)  The reason for the  work-charged 
staff bjing treated  differently lies in the 
fact that they have a separate pool of acco
mmodation and with a view to cater to the 
largest number  possible.  Constructions 
for this pool have bicn only 1 room quar
ters.

South  Patel  Nagar 

*1504-  Shrl Tek  Chand x Will  the 
Minister of Rehabilitation be pleased
to  state :

(a)  whether it is fact that some houses 
in South  Patel Nagar were  constructed 
on the land area, which was very low, due 
to tĥ existence of poolst and brick kilns 
thus necessitating the increase of the width 
and depth of foundations and thereby the 
cost ;

(b)  if so, how many  such  houses 
were constructed in such areas ;

(c)  whether  house  owners  allotted 
houses  with deeper  foundations, were 
inform-̂d that  they would  have  to pay 
excessive  cost  for such foundations, be
fore actually  giving them the possession 
thereof;

(d) if 80, whether copy of the game 
will be supplied ;  and

(e)  if not, the reasons why they were 
not 80 informed ?

The Depû Minister of Rehabilita
tion (ShrlJ. K. Bhontle) :  (;i) Yw8.

(b)  36.

(c) to (eV  It is not tĥ’practice to give 
sp*cinc  information  about th: pric: in 
r gard io each hovs .  Th: und rstandinff 
has all along b ;tn tĥt th: allottees could 
b com: the owners of their  r̂‘8p:ctive 
hous's on pavm.nt of th: actual costs, 
including the cost and dev lopmtnt charge 
for tĥ land.  Inthecaŝ of tĥse houses 
the allott'̂ s had b ̂en informed that the 
deposit of Rs. 5,000/-that had bc:n askrd 
for, r:pr 8:nt.d th* approximate prici of 
the hous:.

Tea Induttrlee

*1505. Shrl Oebendra Nath Sarma:
Will  th: Minister of Commerce and 
Induatry b: pleas:d to state :

(a)  whether  any  amount  has  been 
provided  for  the  improvement  o| the

industry in the  Second Five  Year Plan' 
period ;  and

(b) if so, the details of the scheme ?

The Mlniater of Consnmer Industrlea 
(Shrl  Kanungo) 1 (a) and  (b).  No 
specific  amounts are provided in the Se
cond Five Year  Plan for development of 
the tea Industry hut tea cess collections are 
passed on to the Tea Board every year for 
various  activities including items  for the 
improvement of the tea  industry.  The 
question of further assistance to the industry 
would depend on Government’s considera
tion of the Report of the Plantation In
quiry Commission.̂

Second Five Year Plan

*1506. Shrl  Madlah  Gowda : Will 
the Ministei of Planning be pleased  to 
state:

(a) >\hether  Second  Five  Yeat 
Plan has been published in any  Ind*an 
languages;

(b) if so,  in  >»hat  languages  and 
hoy9 many copies; and

fc) whether the plan  publications are 
available for sale and if so. Whete?

The Deputy Minister of Planning 
(Shrl S.N. Mlshra)t (a) and (b). The vioik 
of btlnging out Hindi and Urdu transla
tion of the Plan has been taken in hand by 
the Publications Division of the Minisuy 
of  Information  and  Broadcasting.  The 
Sute  Governments have been requested 
by the Planring Commission to undertake 
the preparation of the Plan in other Indian 
languages.  However, since that >»ork is 
likely to take some time  it has now been 
decided to  concentrate  immediately on 
the translation in all Indian languages of 
the official summaiy of the Plan and of an 
abbreviated summary which has been pre
pared by the Publications Divisior.

(c) Copies of the  Second  Five Year . 
Flan and of the sununary aie available for 
sale  îth  the Manager of  Publications. 
Delhi, his agents in various parts of the 
country and also through Ae swlls of the 
Fubhcations Division.  The Publications 
Division have already  sold in the aggre
gate mote than one lakh copies of the 
follo\̂ing publications connected with the 
Second Five  Year Plan bought out by 
them.

1. Second Five i ear Plan—The frame
work.

2. Second Five  Year  Plan—Summary 
of the plan frame papers.

3.'Second Five Year Plan.—Summary of 
the draft outline (English and Hindi).

4.  Agriculture in the Second Five Ycpr 
Plan.
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Export Promotion Covticllt

*̂1510. Shri NL lalamuddin t Will the 
Minister of Commerce and Industry
be  pleased  to  state  the  commodities 
fox ^̂hich Goveinment  propose to  set 
up  Export  Promotion  Councils  during 
the year ?

The Minister of Trade (Shfi Kar- 
markar): (i) Mica.

(it) Shcllac.

(m) Leather and Leather goods, and

(iv) Spoits goods.

EmbankmentfQ|on KosI

Sliri L. N, Mishra : Will the 
Minister of Irrigation and Power be
pleased to state the area and  population 
that have been protected from  floods 
by the embankments that have been cons* 
tiTicted on the two  sides of rivet  Kosi 
so far?

The Deputy Minister of Ifrigatloa 
and Power (Shri Hath!) j Areas protected 
are:

Entire Puinea district; 
four-fifths of  Saharsa distiict; and 
one-half of the Kosi  aflected area in 
Darbhanga distria.

Population  protected  is  about  15 
lakhs.

Orphangunge Market̂ Kiddcipur

*1514. Shri  A. K. Dutt : WiU the 
Minister of Works, Housing and Sup
ply be pleased to state:

(a) v̂hether  Government are  aware 
that the  Orphangunge  Market  at 
Kidderpur in Calcutta,  is not properly 
managed and is kept in  very insanitary 
condition;

(b) whether  Government  are  also 
aware that the tenants and vendors of 
that maiket have submitted  a  repre
sentation  against  the  Superintendent 
of that market; and

(c) if  so  ^̂hat  steps  Government 
propose to take in the mauer?

The Parliamentary Secretary to the 
IMLinister of Works, Housing and Sup
ply (Shri P. S. Naskar) : (a) On the
contrary, Sir, I think, the maiket is being 
managed reasonably >̂ell and its sanitary 
conditions aie as good as can be expected 
in a multi-purpose market of this nature.

(b)  and (c).  Such representations as have 
been received have teen gone into and 
I cannot help feeling that they ate prom
pted by the resentment felt by the tenants 
and vendors at the attempts made by the 
Superintendent to secure compliance with 
the rules.

442 LSD—3

BxplosloH at Noaihandi

*1515. Shri R  C Bose s WiN the 
Minister of Works,  Housing and  Sup
ply be  pleased to refer  to the  reply
given to Starred Question No.  808 on 
the 7th August, 1956 and state:

(a) whether  the  report of enquiiy
into the  cause of explosion in  the
Magazine of the  Tata*s  lion Ore  Mine
at Noamandi  that took place on  the 
15th July,  1956,  has been received by 
Goverrmient;

 ̂(b) the  findings  and  recommenda
tions of the report; and

(c) the action taken so far?

The Parliamentary Secretary to the 
Minister of Work̂ Housing and Sup
ply (Shri P. S. Naskar) t (a) No, Sir. 
Certain important wimcsses are still in 
Hospital and carmot yet be examined. 
The enquiry is therefore  not yet comple* 
ted.

(b) and (c). Do not arise,

dridih Collieries

Shri T, R Vlttal̂ Rao 1 Will 
the Miruster of Production be pleased 
to refer to  the reply given to  Starred 
Question No. 2 on the i6th  July, 1956 
and state:

(a) the reasons for the delay in  the 
finalisation of the  examination of  the 
rciwt of the  ‘Experts Committee*  ap
pointed to go into the  economic work
ing of the Giridih collieries; and

(b) whether  Government  propose to 
lay a copy of the same on the  Takle of 
the Sakha?

The Minister of Production (Shri 
K. C. Reddy) :(a) The report required 
detailed examination  from the technical, 
financial and conservation  aspeas,  in
volving decisions on important matters of 
policy.  The examination of the  report 
has since been finalised and the orders of 
Government have been issued.

(b)  Copies of the report  have  been 
placed already  in  the Library of  the
Parliament.  A summary of the recom
mendations and the decisions  of  the
Government thereon  is  placed on  the
Table of the House.  Appendix  IX,
armexure No. 12].

Handlooms and Powerlooms

fShrl Hem Ral t
*̂*7* \Shrl Ram Kriihan i

Will the Minister of Commeice and 
Industry be pleased to state :

(a)  the number of handlooms  and 
powerlooms  working in  the  Punjab 
from 1952 to 1956  year-wise;
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(b) Ae number of handloom  co
operatives  in  Punjab  during  these 
years;

(c) the number  of handlooms  pio- 
posed to be  converted into pô êrlooms 
during the Second Five Year  Plan in 
Punjab;

(d)  whether  the  Punjab  Govern
ment have  asked  for any  financial 
assistance  from  the  Centre  for  this 
purpose; and

(c) if so, v̂ith what result?

Minister of Consumer Industries 
(Sul Kanungo) : (a) to (c). A swtement 
IS laid on the Table  of the House. 
Appendix IX, annexure No. 13].

Mysore Mine Owner

/Shrl Keahavalengar : 
\ShrlWodeyar I

Will the '  inister of Commerce and 
Industry pleased to state:

(a) Âhether  Goveinment are  awaxe
of the  fact  that the  Mysore  Mine 
owners  ate small  scale  industrialists 
and they sell  their ore  to  exporters
on F.O.R. basis ;

(b) whether  the Ministry’s  circular
dated the 27th  July,  1956  prohibits 
allotment of movement  quota  and  in 
consequcnce they  cannot get registra
tion slips tor wagons; and

(c) whether  Government will  con
sider  allotment of quota,  both rail and 
export directly,  irrespective of  pre
vious expoit  performance failing  which
the whole industry  Mill come to a stand 
still and thousands of labourers will be
come unemployed ?

The Minister of Trade (Shrl Kar- 
markar) 1 (a) Goveinment have  seen 
some representations to this effect.

(b)  and(c). Shippers and mine-ownere 
are granted quotas equal to 75% of  their 
actual  exports  during  July-December 
1955/January-June  1956.  Wagon  allot
ments are made pro rata to the  quota
holders.  The mine-owners who had not 
been exporting the ores  direcdy in the 
past and have been selling on F.O.R. 
basis are fiee to continue to do so under 
the current policy.

Community Radio Sets

*1519. Shrl D. C Sharma 1 Will the 
Minister of Information and Broad
casting be pleased to state:

(a)  the amount of money  set  apart 
for installing  community  radio sets in 
the villages of  India during  the Second 
Five Year Plan; and

fb) the ba«is on which it Will  be dis
tributed among the States  ?

The Minister of  Information and 
Broadcasting  (Dr.  Keskar) : (a) Rs.
75 lakhs.

(b)  This sum is to be spent lor giving a 
subsidy of 50% of the cost of receiver sets 
together  with  dieir  accessories.  The 
sets are to be installed generaUy in villages 
with a population of about 1000 and more 
within the coverage provided by All India 
Radio.  The  number  and  selection  of 
villages is left to be worked out by the 
States on the above basis.  Provision has 
been made in the 2nd Five Year Plan of 
the various  States for the 50% of the 
pi ice of the sets and their maintenance on 
the basis of the number  of villages where 
they propose to instal community sets.

Rural Electrification

*1520. Shrl  Jhulan Sinha s Will the 
Minister of Irrigation and Power be
pleased to state  whether the position
with  regard to  the  supply  of line
materials  particularly  supports  and 
conductors in connection  with the ex
pansion of rural  electrification  pro
gramme of Government is easing  to any 
appreciable extent at present?

The Deputy Minister of Irrigation 
and Power (Shrl Hath!) t Not yet in all
respects.  A  statement  indicating  the 
position is laid on the Table of the House.

Appendix IX,  annexure No.  14].

Recruitment of Indian Personnel for 
Kuwait

*1522. ShriBlhhutl Mlshra : Will the 
Prime IVUnlster be pleased to state:

(a)  whether  it  is  a  fact  that the 
Government of India  have given  per
mission  to the  Director General,  Tele
phone  and  Telegraph  Department, 
Government  of Kuwait  to recruit  in 
India  the  services  of  suitable  Indian 
personnel for their  telephone  services; 
and

(b)  if so. how many  persons  have 
so far  been recruited and what  are 
the conditions of their service?

The Parliamentary Secretary to the 
Minister  of External  Affairs (Shrl 
Sadath All Khan) t (a)  and (b). The 
Kuwait  Government  have  not 
approached  the  Government of  India 
on the  subject.

Demarcation of Boundaries

*X523« Shrl S.C  Samanta : Will the 
Prime Minister be pleased to refer to 
the replies to Starred Question No. 851 
on 21st March, 1956 and state:

(a)  whether  joint  survey work  in 
the  Patharia  Forest  Area has  been 
completed; and
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(b) if so, when  the boundary  pillars 
will be crected?

The Parliameiitary  Secretary to 
the Minister of External Affairs (Shri 
Sadath All Khan) t (a)  and (b). No, 
Sir.

Exchange of Films

Will the Minister of Information 
and Broadcasting be pleased to state:

(a) whether there is any arrangement 
between India and Poland for exchange 
of films between these two countries on the 
barter basis; and

(b) if 80, the details thereof?

Tlie Minister of Information and 
Broadcasting (Dr. Keskar): (a)  Films 
Division have an arrangement with Polish 
Government  Newsreel  organisation  for 
exchange of newsreel items only; and

(b)  Contents  sheets  of newsreels  are 
exchanged for selection  of items.  The 
selected items are then exchanged free of 
charge for use in  newsreels.  Both sides 
to select number of items for use in their 
respective newsreels.  Similar arrangements 
exist with Newsreel organisations of several 
other countries.

Centra! Pool {of Engineers

♦1515. Shri L. N. Mishrai WiU the 
Minister of Irrigation abd Power be
pleased to state:

(a) the steps taken so  far  for  the 
creation of a Central Pool of Engineers 
ecigaged in irrigation and power  projects; 
and

(b) the time by which the Pool is expected 
to start working ?

The Deputy Minister of Irrigation 
and Power (Shri Hathl)s (a) A state
ment is laid on the Table 01 the House. 
[See Appendix IX, annexure No. 15].

(b) Docb not arise.

Nahan Foundry Ltd.

*1526. Shri  Krishnacharya Jgshi:
Will the Minister  of Commerce  and 
Industry be pleased to state:

(a) the steps taken so far for improving 
the working and management of the Nahan 
Foundry; and

(b) whether there is  a  proposal  to 
appoint a  Committee  to suggest mea
sures for all round improvement in the 
Foundry?

The Minister of Heavy Industries
(Shri M. M.  Shah)t (a) and (b):  A 
statement is placcd on the Table of the 
House. [See Appendix [IX, ann > y\:u Ko, 
16].

Compensation to Diralaced Persons 
from West Pakistan

*1527.'Shri D. C. Sharmas Will the 
Minister of Rehabilitation be  pleased 
to state the number of persons who have 
been paid compensation so far this year 
out of the claimants from West Pakistan 
who applied for the same during the period 
from the ist of January, 1956 upto the 
3ist July, 1956?

The Minister of Rehabilitation (Shri 
Mehr  Chand  Khanna): The last 
date for receiving applications for payment 
of Compensation to displaced persons from 
West  Pakistan  was  26-9-1955.  Only 
those cases in which delays were condoned 
were entertained after that  date.  The 
number of such cases entertained  after 
condonation of delay during the period 
from 1-1-1956 to 31-7-1956 was 7046.  The 
number of persons paid compensation out 
of these applications is not known.  The 
total number of claimants from West Pakistan 
paid compensation during the period from 
1st January, 1956 to 31st July, 1956 is 34,281. 
In addition 13, 514 claimants who were paid 
interim compensation have also been paid 
their final instalment during this period. 
Besides, in 3,645 cases certificates of admis
sibility of compensation have been issued 
and in 4072 cases loans have been advanced 
against compensation.

Immovable Property

r Shri Krishnacharya JoshI: 
*1528.  Sardar Iqbal Singh:

(.Sardar Akarpufit*

, Will the Minister of Rehabilitation 
be plea&ed to state:

(a) whether the Government of Pakistan 
have agreed to a meeting of representatives 
of the two Governments to discuss the 
question of immovable property; and

(b) if not, the steps Government propose 
to take in the matter ?

The Minister of RehabiUtation (Shri 
Mehr Chand Khanna): (a) and (b). The 
Pakistan Government have expressed the 
view that no useful purpose would be serv'cd 
by any fresh conference or discussions on 
the basis of settling the problem at Goveni- 
ment level, adding that if there was any other 
proposal, a further meeting may be possible. 
In the opinion of the Government of India, 
setdement on Government to Government 
basis is the only practical and equitable 
solution of this vexed problem.  We have 
accordingly again urged the Pakisun Govern
ment to agree to start negotiadoDS to solve
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this problem on the basis of a Goveroment 
to Gavernment settlement.  No reply from 
the Pakistan Government has so far been 
received.

Misappropriation of Government 

Money

*1529. Shri Jhulan Sinha : Will the 
Minister of Works, Housing and Supply
be pleased to state how the D.̂partmental 
Officers concerned v̂ith the case of mis
appropriation of Government money by 
an auctioneering firm, referred to at para 
26 of the Audit Report (Civil) 1955, part I 
have b 'en dealt with }

The Parliamentary  Secretary to 
the Minister of Works, Housing and 
Supply (Shri P. S. Naskar): The Judicial 
proceeding in the case terminated only on 
i6th July, 1̂56 and the question of fixation 
of responsibility, so far as the Departmental 
officers ar: concerned, is und:r the consi
deration of Government.

Import of Iron and Steel

*15̂ 0. Shri  S. C« Samanta: Will
theMmisterof Commerce and Industry
be pleased to state:

(a) the quantity of iron and  steel that 
was  imported  from  the  U.S.S.R.  and 
China during 1955-56;

(b) how much of it was allotted to the 
Railways;

(c) whether any amount  of  thomas 
qû ty and millimeters section was imported 
during the period;

(d) if so, from which countries; and

(e) whether  Railways  accepted  any 
quantity  of  steel  mentioned  in  part
(c) above?

The Minister of Heavy Industries
(Shri M,  M.  Shah): (a)  U.S.S.R.—
71,352 Metric  tons.

China—31,713 Metric tons.

(b)  No. quantity.

(c)  Yes, Sir.

(d)  Mainly  from  France,  Germany, 
Belgiimi and Luxembourg.

(e)  Yes, Sir.

International Trade Fair Washington

*i53i, Shri  Bibhuti  IVtishrai Will 
the Minister of Production be pleased 
to state:

(a) whether it is a fact that India par
ticipated this year (*>. May, 1956) in Wash
ing ton Fifth International Trade Fair;

(b) if so,  the exhibits which  were 
most liked ; and

(c) the value of goods sgld  w4w 
received for supply?

The Minister of  Production (Shri 
K. C Reddy): (a) Yes, Sir.

(b) It has been reported that the follow
ing articles were most liked;—

“Sanganeer  prints,  black  pottery, 
glazed  pottery,  Zari  bags, horn 
birds, turquoise jewellery and boxes 
etc., Bombay and Delhi copper, silver 
jewellery, Jaipur brass animals and 
Lanterns,  marble,  Poona  dolls, 
Bombay cotton prints, Bihar striped 
bedspreads, Kashmir  woodwork, 
Kondapali toys, etc.**

(c) Value of goods sold —Rs. 6,220/
Value of orders received—Rs. i , 160/- 

(approximately).

Jute  Enquiry  Commission

*1532, Shri  L.  N.  Mishra: Will
the Minister of Commerce and Industry
be pleased to refer to the  reply  given 
to Starred Question No.  1209 on the 5th 
April, 1956 and state the steps taken so far 
to organise co-operative marketing for sale 
and purchase of Jute in the hght of the 
recommendation of the Jute Enquiry Commis
sion?

The'Minister of Consumer Industries 
(Shri Kanungo): The recommendation 
was brought to the notice of the  State 
Governments concerned, for such action as 
they consider necessary.

Cashewnut Imports

1062. Shri V.  P.  Nayar: Will the 
Minister  of Commerce and Industry
be pleased to lay  a  statement  on  the 
Table of the  Sabha  showing  the num
ber  of firms which  are engaged  in the 
import of raw cashewnuts  since  1947
48 to date and state the names of the countries 
from  which  Cashewnuts  arc  imported 
by these firms?

The  Minister  of Commerce  and 
Industry and Iron and Steel (Shri T. T. 
Krishnamachari): The number of firms 
engaged in the import of raw cashewnuts 
during the years 1955 and 1956 was 31 
and 33 respectively.  Information  for 
earlier years is not readily available.

Imports have been made from Zanzibar, 
Tanganyika and Kenya in British East Africa 
and Portuguese East Africa.

Small-scale and  Large-scale 
Industries

1063. Shri Debendra Nath  Sarma:
Will the Minister of Commerce and 
Industry be pleased to  state the names 
of  the small-scale and large-scale  in
dustries  for which grants or loans have 
been sanctioned to the  Government of 
Assam in 1954-55 and 1955-56?
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Th« Minister  of Commerce  and 
Industry and Iron and Steel  (Shri 
T* T. KrislMiamachari): The infonna- 
tion is being collected and will be placed on 
the Table of the Sabha in due course.

Cashew  Factories

1065. Shri V. P. Nayar x Will the 
Minister  of Commerce  and  Industry
be pleased to state;

(a) the price of raw nuts paid by the 
Cashew  Factories  in  Travancore-Cochin 
State during the  First Five  Year Plan; 
and

(b) the export  earnings from the sale 
of processed  Cashew  kernels  in  foreign 
markets during the same  period ?

The  Minister  of Commerce  and 
Industry and Iron and Steel (Shri T. T. 
Krishnamachari) t (a) A statement show
ing wholesale prices  of casliewnuts at the 
end of cach month since January 1952 is 
laid on the Table of the House. [5ce Appen
dix IX, annexure No.  17].

(b)  The attention of the hon. Membê 
is invited to the answer given in reply to 
part b̂) of Starred Question No. 657 by Shri 
V. P. Nayar on 14-8-56.

TextUe Mills

1066. Shri  Balwant  Sinha Mehta:
Will  the  Minister  of Commerce  and 
Industry be pleased to state :

(a) whether it is a fact tliat textile mills 
are proposed to be started in Rajasthan ;

(b) if soj where these will be located ;
and

(c) the number  of spindles and loans 
sanctioned  therefore ?

The  Minister  of Commerce  and 
Industry and Iron and Steel (Shri T. 
T. Krishnmachari) i (a) to (c). Two cotton 
textile spinning mills have so far been hccnsed 
to be installed in Rajasthan, one at Jaipur 
and the other at Udaipur with lOjOOO and 
I5jOOO  spindles  respectively.

(̂ ) ^ % fm

(̂ )   ̂ ̂  ^ Tfrr
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State Trading Corporation

1068. Shri Ga)endra Prasad Sinha t
Will  the  Mmister of Commerce and 
Industry be pleased to state:

(a) whether the State Trading Cor
poration of India has established its agencies 
in foreign countries; and

(b) how many foreign countries have 
their Sute Trading agencies in India?

The  Minister  of Commerce  and 
Industry  and Iron and Steel  (Shri T. 
T. Krishnamachari) : (a) No, Sir.

(b)  Six; namely Bulgaria, Czechoslo
vakia, East Germany, Hungary, Rumania 
and U.S.S.R.
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Indo-Pakistan Agreement on Move
able Evacuee Property

1071. Shri  Krlshnacharya  Jothi  :
Will the Miaister of Rehabilitation be 
pleased to state:

(a) whether Pakistan is implementing 
the conclusions reached in November, 1955 
regarding the working of the Indo-Pakistan 
Agreement of June 1950 on- moveable evaaiee 
property in the form  of consohdated im
plementation instnictions  ; and

(b) if so, the number of decisions im
plemented?

The  Minister  of  Rehabilitation 
(Shri Mehr Chand Khanna) : (a) and (o). 
The decisions cover a wide range of items. 
Buried treasure operations are proceeding 
satisfactorily.  The  decisions relating to 
other Items had to be implemented in ac
cordance with an agreed phased programme. 
Pakistan adhered to this programme only 
partially.  The  matter  was,  therefore, 
discussed at the meeting of the Implemetation 
Committee of Moveable Property Agreement 
held at Karachi in July, 1956 and as a result 
revised target dates have been fixed.
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Bhakra Dam

1073. Shri D. C Sharma : Will the 
Minister of Irrigation  and Power be
pleased to  state:

(a) the estimated life of Bhakra Dam;

(b) how it is calculated ?

The Deputy Minister of Irrigation 
and Power (Shri Hathi) : (a) AboUt 600 
years.

(b)  This estimate is based on the assess
ment of silting possibilities  of the  Bhakra 
Dam Reservoir.  On the assumption that 
the present inflow  of detritus continues, 
the total  loss of live storage capacitv of the 
Bhakra Reservoir on account of silting will 
occur in a period of  600 years.

Work-Charged Staff of C.P.W.D,

Z075« Shri Nambiar : Will the Minis
ter of Works,  Housing and Supply be
pleased to state:

(a) whether it is a fact that the work- 
charged staff of the CP.W.D. are  sent 
outstation from their head-quarters on duty 
for Government work j and

(b) if so, the Travelling and Daily 
Allowances  admissible  to  them  on  such 
occasions ?

The Parliamentary  Secretary to 
the Minister of Works, Housing and 
Supply  (Shri P. S,  Naskar) : (a) Yes, 
Sir.

(b)  On such occasions, they were being 
given one single fare of the lowest class 
and no daily allowance  was adniissiole. 
Government have recently issued orders for 
the payment of T. A. and D. A.  to speci
fied categories of work-charged staff who 
are  transferred or are required to travel 
in public interest, on the same basis as other 
Central  Government  servants,  subject 
to  certain  conditions.

Work-Charged Staff of C.P.W.D.

1076.  Shri Nambiar 1 Will the Mi
nister of Works,  Housing and Supply
be  pleased to  state;

(a) whether it is a fact that the work- 
charged staff of the C.P.W.D. are trans
ferred in the interest of public service ;

(b)  if so,  the  Travelling  Allowance 
admissible to them on such occasion;

(c) whether there is any joining time 
given to them; and

(d) if not, the reason therefor?

The Parliamentary  Secretary to 
the  Minister of Works, Housing and 
Supply (Shri P. S. Naskar)i (a)
Sir.
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(b)  and (c). They were being given as 
T. A. one single fare of the lowest class, 
and as joining time the actual time taken 
in the performance of the journey.  Gov
ernment  have recently issued orders al
lowing certain specified categories of work- 
charged staff who are  transferred in public 
Interest  T.A. and joining time on the same 
basis as other Central Governmentiservants> 
subject to certain conditions.

(d) The question does not arise.

Uranium Ore

1077,  ShvJ Debendra Nath Sarma : 
Will the Ftime Minister be pleased to 
state :

(a) whether the  Geological  Sur\ey 
of India has disclosed  the  existence of 
Uranium  ore in Assam durng I955“5̂ » 
and

Cb) if so, the places and quality ?

The Prime Minister  and Minister 
of External Affairs and Finance (Shri 
Jawaharlal Nehru) (a) No.

(b) Does not arise,

Impoit of Rock  Salt

1078,  Shri B* N, IVlisra : Wijl  the 
Minister of Production be pleased  to 
State.

(a) whether any  quota  for the  rock 
salt  imported from  Pakistan,  has 
been  fixed  for  each  State on  a 
State-'Wise  basis ; and

(b) if so, the details  thereof ?

The  Minister of Production (Shri 
K. C. Reddy) :  (a) Yes, from rock Salt 
to be import̂ from  Pakistan,

maunds.
(b)  I. Rajasthan  .  . 35>750

2. Assam  .  .  . t6, 500
3. Bihar  .  .  . '  89*100
4. U. P.  .  .  .  1.89,300
5. Punjab .  .  .  3,89,000
6. Delhi  .  .  .  Ijoo.ioo
7. Madhya  Pradesh  .  19̂230
8. Madhya  Bharat  . 7>7̂0
9. PEPSU  .  .  89.100
10. Ajmer .  .  .  28,600
n. Vindhya  Pradesh  .  7,700
12. West Bengal  .  .  2,000

Coffee Exports

■AfA  rSardar Iqbal Singh :
1079.  *̂ Sardar Akarpuri t

Will the Minister of Commerce and 
Industry be pleased to state :

fa) whether  India  proposes to  ex
port coffee to  Russia  during 1956-57 ? 
and  '

(b) if so, the quantity  thereof ?

The  Minister  of  Commerce 
and  Industry  and  Iron  and  Steel 
(Shri  T. T. Krishnamachari) :  (a)
and (b). We have exported  joo tons  of 
coffee  to Russia during April and  May,
1956.

1080.

Export of Tea

Sardar Iqbal Singh: 
Sardar Akarpuri:
Shri Gajendra Prasad 
Sinha s
Shri RaghunathlSingh t

Will the Minister of Commerce and 
Industry be pleased to state :

(a) whether  the  Govenment  of 
U.S.S.R.  proposes to buy  Indian  tea 
during the current  financial year ; and

(b) if so,  the quantity  thereof  and 
at what price ?

The Minister  of  Commerce  nd 
Industry  and  Iron  and Steel (Shri 
T.  T.  Krishnamachari)]: From April 
to the 7th July this year,  331J284 lbs. 
of tea have been exported from Calcutta 
to the U.S.S.R.

" All India Khadi and Village Industries 
Board

wAfi* /Sardar Iqbal Singh t 
\ Sardar Akarpuri :

Will the Minister of Production be 
pleased to state :

(a) the amount spent  during 1955
56 through  the  All-India  Khadi  and 
Village  Industries Board in  Punjab 
and PEPSU.

(b) the conccrns that  have  received 
the aid ; and

(c) the progress made so far ?

The /Vilnister of Production (Shri 
K* C. Reddy) : (a) and  (b). A statement 
is placed on the Table of the House. 
Appendix IX, armexure No. 19]*

(c)  As the funds were disbursed to the 
Institutions during the last quarter of 1955“ 
56, utilization details are not yet available.

Weavers*  Co-operative  Societies

,  r Sardar Iqbal Singh:
\ Sardar Akarpuri:

Will the Minister of Commerce  and 
Industry be pleased to state :

(a)  the amount of financial  help 
given to the  Weavers*  Co-operative 
Societies in Punjab during 1955-56 >
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(b) the progress made with  regard 
to production  and  sale of  handloom 
products  by these Societies  during the 
same period ;

(c) whether  any  other  facilities 
have been asked  for by  the  State 
Government in this regard ; and

(d) the  programme  for  the  current 
financial year ?

The  Minister  of Commerce and 
Industry  and  Iron  and Steel (Sliri 
f T* T* Krishnamachari ) : (a) Amounts 
totalling Rs. 78,000/- as loan and Rs. 
2,94>858/- as grant were sanctioned during 
1955-56  for  development  of handloom 
industry  in  Punjab.

(b) Figures relating to the production 
and sale of handloom fabrics by co-operative 
societies during 1955-5̂ are not available. 
However,  during the month of April, 
1956 it is reported that 6,872 looms within 
the co-operative fold proiduced 2,73,902 
yards and sold 3,20,715 yards of cloth.

(c) No special Jfacility"’falling outside 
the scope of the general principles for 
Central assistance has been asked for by 
the State  Government.

(d) For the current year, schemes es- - 
timated to cost Rs. 2,18,708/- have been 
already  sanctioned.  Schemes  estimated 
to cost a further Rs.  2,34,000/- are at 
present under consideration.

Supply of Blectric Fans

1083, Shri ore. Sharma t Will  be 
Minister of Works,  Housing  and
Supply be  pleased to state :

(a) whether it is a fact  that  table
fans  are provided  to those  Govern
ment  servants  only  who are  draw
ing Rs.  500  p.m.  or more ;

(b) if  so, the  reasons  for maintain
ing such a distinction ;

(c) whether  it is also  a fact  that  no 
fans are provided to those  Govern
ment  servants  who  are  sharing 
accommodation ĵ with others; and

(d) the steps  proposed  to  be  taken
for  providing  such amenities  at  least 
to  those  Government  servants  who 
require it ?

The Parliamentary Secretary to the 
Minister of Works. Housing and Supply 
(ShH P. S. Naskar) : (a) Table fans are 
generally given on hire to officers drawing 
Rs. 500 p.m. or more, but in exceptional 
circumstances and subject to fans being 
available after meeting the demand of en
titled officers, these are made availabe to 
officers drawing even less than Rs, 500 p.m.

(b) There is only a small stock of table 
fans to be given on hire on special request 
and subject to availability of fans, to Gov
ernment  servants  drawing  emoluments 
of Rs. 500 or more per mensem.  The 
restriction has been imposed with a view 
to restrict the cost involved in the purchase 
and maintenance of table fans.

(c) Yes, Sir.

, (d) No change in the existing position 
IS contemplated.

Village Industries

1084, Shri Deogam t  Will the Minis
ter of Production be pleased to state :

(a) Whether  the  Government  of
Bihar have submitted  schemes for the 
development of the  the following  village 
industries  during the year  1956-57 (i)
Khadi, («) Gharti  Oil  Industry,  (m; 
Hand  pounding  of  rice, (tv)  Bee- 
kêing,  (v)  Hand  made  paper, 
(w) Cottage  Match  Industry  and 
(vii) Soap  making  with non-edibic oils 
and

(b) if so, the amount  sanctioned either 
by way of loan or otherwise under  each 
scheme ?

The Minister of Production (Shri 
K.C. Reddy) ;  (a) Yes Sir, except for 
the Khadi Industry.

(b)  These schemes are under examina
tion.

Local  Development  Works

1085. Shri  S.  V.  Ramaswamy :
Will the Minister of Planning be pleased 
to refer to the leply given to  Starred 
Question No,  898 on the 9th August,
1956 and state :

(a) the amount of allotment  of funds 
for Local Development Works in the Second 
Five Year Plan period ;

(b) the State-wise allotment ; and

(c) the  assessment  of Local  Deve
lopment  Works  undertaken  in  the 
Audi as State duiing the  Fiist Five Year 
Flan ?

The Deputy Minister of Planning 
(Shri  S. N. Mishf a): (a)  and (b). An 
amount of Rs. 15 ciores has been piovidea 
in the Second Five Year Plan for the local 
development woiks.  The  allocations to 
vaiious Slates, aie, however, made annually 
and the allotment to States for the currcnt 
year  is  indicated  in  the  statement 
laid on the Table of the House. 
Appendix IX, annexure No. 20].

(c) Assessment is being made*
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LOK SABHA 

Tuesday, 28th August, 1956

The Lok Sabha met at Eleven of 
the Clock 

[Mr. Speaker in the Chair] 

QUESTIONS AND ANSWERS 

(See Part I)

12-08 P.M.

QUESTION OF PRIVILEGE 

Shri Frank Anthony (Nominated— 
Anglo-Indians): Sir,  I  have  given, 

notice, of a motion of privilege, to be 
raised with your consent.  It is about 

the comment made in the Hindustan 
Times, dated Simday,  August  26th, 
1956,  under  the  heading:  ‘Indian
Railways (Amendment) Bill’.  I sub

mit,  with  respect,  that the whole 
report is tendentious, but I have to 
complain particularly about one pas
sage.  It reads like this: it is as if I 

was saying:

“Let it be understood that what 

stood in the way of the Minister 
and his Deputy were their “phy
siques”—the word ‘physiques’  is 

in inverted commas— **..in that 
both Mr. Lai Bahadur Shastri and 
Mr. Alagesan  are rather short- 

statured.”

We say all manner of things in this 
House.  We criticise people on the 

basis of their policies.  I am some
times  carried  away  by  emotion. 
HoweveiT, I do not> think that I have 
ever committed the rather unpardon
able mistake of descending  to  per

sonalities  and  make  utterances of 

this description.  The word ‘physique’ 
is attributed to me; it is put  within 
inverted  commas.  It is purely  an

4700

invention.  I would ask you to look 

into  my  speeches;  I made several 
Speeches that day.  ,You will find 
that  I  have  not  used  the word 
‘physique’  anywhere  there.  The. 

whole passage here is not only an 
invention, but is it mischievous.  It 

first puts into my mouth the  word 
‘physique’ and reads as if I said that 

they were not fit to be the Minister 
and the Deputy Minister because of 
their stature.  I never said that at all. 

What did I say?

I have said he wah a  good  man, 
and my grievance was that he was a 
weak man.  I also referred to him— 
you may say that it is colloquialism— 
as “dear good little chap”.  That, I 
submit, anybody who knows English 

idioms  will  agree,  is  an  ex
pression  not  only  of  esteem 

but of affection.  One does not use it 
in a disparaging way.  And to say 
from that that I have argued that he 
should not be a Minister because of 

his size is quite wrong.

Then, Sir,  I  v/ould  di-aw  your 
attention to the P.T.I. Report on the 

same subject.  It is an objective and 
fair report.  It has made a reference 
to what I said:  “He is a good man,
but a weak man”.  That is all right 
Report me fairly but do not put into 
my mouth some  personal  reference 

to his size, to his physique, when I 
never made any such reference; that 
is what I say;

The report also .says that  I  said 
this about Shri Alagesan.  I said a 
lot of hard things  about  Alagesan, 
but nowhere did I refer to any such 
things.  I did not even use the ex
pression of esteem that he is a dear 
lovable little person because I have 
not got the same regard for him as 
I  have  for  the  Minister.  Then 
how can it be said  that I said  all
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these things about him.  The whole 

passage is mischievous.
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I have made a complaint about the 

previous part.  The point that I am 
raising is this.  Is it permissible to 

report like this.  Sometimes it is only 

human that some persons may err in 
drawing their own conclusions.  But 

even in the first part, in the second 
paragraph of the report, it is said: 

“charging it with ‘callq'isness and dis
honesty  of  purpose in its dealings 

with the employees*”.  That also is 
pure fabrication and it has been put 
in inverted commas.  Nowhere have 
I used these words.  As I said, the 
whole thing is mischievous  in order 

to put what I said in a wrong light.

Mr. Speaker:  I will consider  this
matter. Even thart day  I felt, refer
ring  to an hon. Minister here, who is 
much in advance of age than the hon. 

Member who spoke, as “little chap” 
was only to refer to  his  physique. 

How is he little?  An hon. Member 
here in this House is not at all little. 
That littleness or smallness  applies 

to his  stature. 1  felt  it  rather 
awkward that the hon. Member should 
say “little chap”.  Is he little?  Is 

Dr. Katju little?  Would he say that 

to Dr. Katju?

Shri Frank Anthony:  I am sorry.

Sir..........

Mr. Speaker:  He  would  not say
that to  Dr.  Katju.  This  “little”, 
therefore, in  that  context,  I  felt 
referred only to personal appearance. 
Therefore, I felt a little embarassed. 

I did not want to pull up the hon. 
Member then, who was so enthusias
tic in using expressions which equally 
forcibly could hive been  expressed 
otherwise for the purpose of arguing 
that both hon. Ministers—̂the jimior as 
well as the senior—did not do their 
duty properly, if he felt they were 
not  doing  so.  Anyhow, I am not 
trying to defend what has appeared 
in the statement of the paper.  I shall 
look  into  this  and take whatever 

action is desirable and proper.

Shri Frank Anthony: Sir, you have 
been unfair to me.  Had I used the 

words “little chap’\ then certainly it 
would be objectionable.  But when I 

say: “dear, lovable, little person” any

body who knows  English  will say 
that it is an expression of esteem. I say 

that usually to my dearest of friends.
I do not see how you can take offence 
to that.  Certainly the position would 
have  been  different if I had said: 

“little chap”.  That can be said as 
referring  to the  physique.  But I 
said: “dear, lovable, little person”.

Mr. Speaker: I am really sorry the 
hon.  Member  thinks that he alone 

knows English in this House and no
body else.  I do not want to bandy 

words with him.  Is  he  little  in 
knowledge? 1 can understand if he 
is a young fellow, a little boy to be 

called a little chap.  I cannot undeo*- 
stand an elderly man being called a 
little chap.  Would the hon. Member 
call Dr. Katju as a little chap?

The  Minister  of  Defence  (Dr. 
Katju): Why should I be dragged into 
the picture?

BIr. Speaker:  There is no doubt
that this “little” means physical appear
ance. Of course, the very word “physi

que”  was not used, I agree as has 
been said in the report.  It need not 
have been put there, though it was 
understood in that  way.  Anyhow 
I shall certainly look into the matter, 

because the hon. Member takes excep
tion to it.  I shall see what ought to 

be done and what can be done.

Shri Jalpal Singh  (Ranchi  West- 
Reserved-Sch.  Tribes):  Sir,  may I
just intervene?  I am very glad you 
have agreed to look into this matter. 
But  we  are  all  trying  to  leam 
English.  There is *one thing I should 
like to say.  As far as the English . 
language is conceimed, that expres
sion—it is not just one word ‘little” 
to  which  you  are  pinning down 
yourself—itself is certainly  one  of 
endearment.
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Mr. Speaker: When you say that 

the little chap is a good chap............

Sliri Chattopadhyaya (Vijayavada): 

Sir, I venture to suggest that the word 

“little” was used by our hon. Member 
here in a very big way.

Mr. Speaker: We will now go to 

the next item of business.

PAPERS LAID ON THE TABLE 

Report  of  Plantation  Inquiry 

Commission Part i—̂ Tea

The Minister of Consumer  Indus
tries  (Shri Kanungo): Sir, I beg to 
lay on the Table a copy of the Report 
of the Plantation Inquiry Commission 

Part  I—Tea,  1956,  together with 
Appendices and Annexures. [Placed 
in Library, See No. S—358/56.]

MESSAGE FROM RAJYA SABHA

Secretary: Si“, I have to report the 
following message received from the 
Secretary of Rajya Sabha:

“In accordance with the provi
sions of rule 125 of the Rules of 
Procedure and Conduct of Busi
ness in the  Rajya Sabha, I am 
directed to inform the Lok Sabha 

that the Rajya Sabha, at  its sit
ting held on the  25th  August,
1956, agreed without any amend

ment to the  States Reorganisa
tion Bill, 1956, which was passed 
by the Lok b̂ha at its sitting 

held on the 10th August, 1956.”

COMMITTEE  ON  PRIVATE  MEM
BERS’ BILLS AND RESOLUTIONS 

Sixtieth Report

Sardar Hukam Singh (Kapurthala- 
Bhatinda); Sir, I beg to present the 
Sixtieth  Report  of  Committee on 
Private Members’ Bills and  Resolu
tions.

BUSINESS OF THE HOUSE

The  Minister  of  Parliamentary 
Affairs (Shri Satya Narayan Sinha):
Sir, with your permission, I would 

like to announce a slight change in 

the programme of Government busi
ness for this House for the current 

week as announced by me on  25th 

August.

Owing to pressure of urgent busi
ness awaiting disposal in relation to 

the  time  available for  it, it has 
become necessary  to  postpone  for 
some time the consideration of  the 
All India Khadi and Village Indus
tries Conmiission Bill.  Time permit
ting,  this  Bill  will  be  brought 

forward at a later date. Instead  the 
Government Resolution seeking  the 

approval of this House to the conti
nuance in force of the proclamation 
of the  President in relation to the 
State of Travancore-Cochin  will  be 
brought forward during the current 

week.  From  the  Revised  List of 
Business for August 28 and 30 Mem

bers would have noticed that this has 
already been provided.

I  should  also  like  to take this 
opportunity of correcting a statement 

made by me on 25th August.  With 
regard to the Scheduled Castes and 
Scheduled Tribes  Orders  (Amend
ment)  Bill,  I  stated  that m my 
absence an announcement was made 
that the 6th and 7th of September, 

were  allotted  for  it  I tod that 
while the anticipation of dates for 

the consideration of this Bill is subs
tantially correct, no formal annoimce- 
ment was made about the particular 

date.  This  Bill  be  taken  up 
immediately after the passing of the 
Constitution  (Ninth  Amendment) 

Bill.

Shri S. S. More  (Sholapur):  Sir,
may I make a submission? As far as 
the Business  Advisory  Committee’s 
Report  is  concerned,  2 hours have 
been allotted for the discussion of the 
Report of Mr. Appleby reĝ ding the 
reorganisation of our administration. 

One who reads that report will find 
that he has made very serious sug
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gestions  which  may  look  like 

aspersions  on the  working  of  the 
Parliament, and without going into 

the  merits  of those allegations or 
statements  I  would request you to 

give at least 4 hours for the discus

sion,  because  he  deals  with  the 
question of how the whole Parliament 

should  behave,  what  particular 

matter should come under our criti
cism and scrutiny and what should 

not, and so on.  From that point of 
view, I am inclined  to believe that 
some of the remarks may constitute 
a violation  of  the privilege of the 
House.  But it -is too serious a matter 
and w€. should get at least 4 hours 
for discussion.

Mr. Speaker: I do not know if the 
House would be prepared  to deduct , 
all that time from the time allotted 
for discussion of the Plan.  We consi
dered  this matter  the other  day. 
Hon. Members have  read  all  that, 

whatever  has been  said by  Shri 
More.  Of course, there are allega
tions which have to be just met or 
otherwise explained on the floor of 
the Houses  That is why over and 
above the time allotted—one  hour 

was allotted—it was thought that one 
hour ought to be taken from the time 

allotted for the Plan, just making it 
up to 2 hours.  Let us see.  Hon. 
Members will be referring  to  this 

report  also  while  discussing  the 
Second Plan.

Shri Kamath (Hoshangabad):  Sir,
I entirely agree with what my hon. 
friend Shri S. S. More has said.  1 

do think that an exclusive discussion 
on Dr.  Paul Appleby’s  Report  is 
necessary, instead of having  casual 
remarks in the course of the debate 
on the Five Year Plan.  If time can
not  be found for discussion diiring 
this session, in the first week of the 
next session this Report should be 
discussed, because  it  concerns the 
work of Parliament.  As I said, if 

time c£innot be found in this session, 
in the first week of next session at 
least 4 hours should  be alloted for 
this discussion.

Another point is, the rules under 
the Representation of the People Act,
1950 were laid on the Table of the 
House  some  time  ago.  My hon. 

friend Shri K. K. Basu and myself 
tabled amendments  to  these  rules 

under the provisions of the Act.  But 
no  announcement  has  been  made 

whether the' rules would be discussed 
in this Housê at all or not.  I think 

our amendments will lapse  if  they 
are not taken up before the session 
concludes.  I  asked  the  Minister, 
Shri Pataskar, sometime ago, whether 

the rules under the bigger Act, the
1951 Act, would be laid on the Table. 

He had given an assurance that they 

would certainly be brought and laid 
on the Table during this session.

But no rules have been laid on the 
Table of the House so far.  The next 
session of the House would perhaps 
be the last session of this Parliament, 
and I do not know whether it will 
be feasible for Government to bring 

those rules and lay them on the Table 
of the House  during  this  session. 
So, we can  take  action  on  them 
early next session.

Shri S. S: More:  I would like to
make one  small  suggestion.  The 

rules framed under the Representa
tion of the People Act, 1950, and the 
rules framed under the Representa
tion of the  People Act, 1951—these 

two sets of rules—ought to Tae taken 

together, because they pertain to an 
integrated picture. They are an Inte
grated  whole.  I would, therefore, 

request you to take necessary steps, 
under the  Rules  of  Procedure, for 

postponing the consideration  of the 
rules fr£imed under the Representa
tion of the People Act, 1950, so that 
they can be taken along with the rules 
which are still to be placed on the 
Table of the  Housê regarding the 
Representation of  the  People  Ac*, 
1951.  We can. then have a complete 

picture when we proceed to  amend 
these rules.

Shri K. K. Basu  (Diamond Har
bour): I am afraid Shri  S. S. More 
has  not  properly  understood  the 
implications of the rules.  The rules
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under  the  Representation  of  the 

People Act, 1950, are restricted to the 

preparations of  electoral  rolls.  If 

we discuss them in November next, 

by that time the electoral rolls for 
the coming  elections  would  have 
been  completed.  If  we  have  to 
amend any part of the  rules,  we 
would not be able to do it before 

the next General Election.  There

fore, those rules ought to be tafcen 
up first.

Further, I remember that the Busi
ness Advisory Committee has allotted 
two hours for discussing these rules. 
The rules were also sent to the Com
mittee  on  Subordinate  Legislation 
and  they  have  also  made  some 
recommendations.  So, if we do not 
find time for discussing these rules, 
I request that the Business Advisory 

Committee should allow more time.

Shri Kamath; Otherwise, it would 
be a violation of the Act.

Shri  Satya  Narayan  Sinha:  At
present, I am not in a position to say 
anything definitely.  I have to con
sult my colleague.  I will njake some 
statement  about  it  the  day after 
tomorrow, because  tomorrow  is  a 
holiday.

Shri Kamath: Yes, Sir holiday for 
Janmashtami.

Mr. Speaker: The hon. Minister will 
make a statement regarding the rules 
framed under the Representation of 
the People Act.

So far as the suggestion that was 
made by Shri Kamath, is concerned, 
namely, that the consideration of the 
Appleby Report may stand over till 
the next session.  I do not know if 
the hon. Members will not refer to it 
in the course of the debate on the 
Second Five Year Plan.  I hope they 

naturally refer to it.  If we find 
that the additional hour that is allot
ted for this report is not enough, the 
report will stand oVer, and the dis
cussion on it will be continued in the 
next session.

Shri Kamath: You are aware that 
the Comptroller and Auditor-General

also has made some comments on the 

Appleby Report.

Mr. Speaker: Yes; I am aware.  If 
a number of points about the report 
remain to be touched, in the course 
of the debate on the  Second  Five 
Year Plan, within the time allotted, 
we will take the sense of the House 
and consider the further allotment of 
time for the Appleby Report.

Shri K. K. Basa: I feel that we can 
postpone the  consideration  of  the 
Appleby Report here and now.  At 

any rate, that part of the  Appleby 
Report  which  deals  with  parlia
mentary control should be. discussed 

sepjirately  and  not along with the 

considetation of  the  Second  Five 
Year Plan, because,  the  debate on 
the Second Five Year Plan will be a 
geîral. over-all debate on the whole 
administrative set-up.  Parliamentary 

control is an important subject which 

should be discussed in all its aspects 
separately.

Mr. Speaker:  One hour has been
allotted  for  the  discussion  of the 

Appleby Report, and if we want more 
time, it will be carried over to the 
next session.

Shri  Kamath:  Two  hours  have
been allotted.

Mr. Speaker:  One hour has been
allotted, but one more ̂ hour may be 
taken from the time allowed for the 
debate on the Second Five Year Plan.

BUSINESS ADVISORY COMMITTEE

Fortieth Report

The  Minlsker  of  Parliaaientarf 
Affairs  (Shri Satya Narayan Sinha-r
I beg to move:

“That this House, agrees  with 
the Fortieth Report of the Busi
ness Advisory Committee present
ed to the House  on  the  25th 
August, 1956”.
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Mr. Speaker: The question is:

“That this House agrees with 
the Fortieth Report of the Busi

ness Advisory Committee present
ed to  the  House  on  the 25th 
August, 1956”.

The motion was  adopted.

Shri S. S. More:  I wanted to say 
that the  report  is  being accepted 
subject  to the  remarks  that  you 
made.

Mr.  Speaker:
ahready there.

Those remarks are

STATE BANK OF HYDERABAD 
BILL*

The Minister of Revenue and De

fence Expenditure (Shri A. C. Ĝ ia):

I beg to move for leave to intrdHhice 
a Bill to transfer the share capital 

of the Hyderabad State Bank to the 
Reserve Bank of India and to provide 
for its proper management and other 
matters connected therewith or inci
dental thereto.

Mr. Speaker: The question is:

‘That leave be granted to in
troduce  a  Bill  to transfer the 
share capital of the  Hyderabad 
State Bank to the Reserve Bank 

of India and to provide  for  its 
proper pianagement  and  other 

t̂ters  connected  therewith or 
incidental thereto”.

The motion was  adopted.

Shri A. C. Gnha:  I introduce the
Bill.

TRAVANCORE-COCHIN  APPRO
PRIATION  (NO. 2) BILL

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah): I beg

to move for leave  to  introduce a

Appropriation 4710 

No. 2) Bill

Bill to provide for the withdrawal of 
certain further sums from and out 

of the Consolidated Fund of the State 
of the Travancore-Cochin  for  the 

service of the financial year 1956-57.

Mr. Speaker: The question is:

“That leave be granted to in
troduce a Bill to provide for the 

withdrawal  of  certain  further 
sums from and out of the Conso
lidated Fund of the State of Tra

vancore-Cochin for the service of 
the financial year 1956-57”.

The motion was  adopted,

Shri M. C. Shah: I introduce** the 
Bill and beg to move**:

“That the Bill to provide  for 

the withdrawal of certain further 
sums from and out of the Conso

lidated Fund of the State of Tra
vancore-Cochin for  the  service 
of the financial year 1956-57, be 
taken into consideration”.

Mr. Speaker: The question is:

“That the Bill to provide  for 
the withdrawal of certain further 

sums from and out of the Conso
lidated Fund of the State of Tra
vancore-Cochin for  the  service 
of the financial  year 1956-57, be 
taken into consideration”.

The motion  was adopted.

Clauses 1 to  3, the Schedule,  th€
Enacting Formula  and the Title wert

added to the Bill.

Shn M. C. Shah: I beg to move:

“That the Bill be passed”.

Mr, Speaker: The question is:

“That the Bill be passed.

The motion  was adopted.

‘Published i in the Gazette of India EitiaordinaryJ Part II—Section 2, dated 28th 
August 1956. pp. 773-75.

** Introduced and moved with the recommendation of the President. '
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STANDARDS OF WEIGHTS AND 

MEASURES  BILL 

Mr. Speaker: The House will now 

take up further consideration of the 
motion moved  by  Shri Nityanand 
Kanungo on the 25th August,  1956, 
for reference  of  the  Standards of 
Weights and Measures Bill to a Joint 
Committee.

Shri S. C. Samanta will  continue 

his speech.

Shri S. C. Samanta (Tamluk): Yes
terday, I was referring to the weights 
of seers in different parts of West 
Bengal.  The weights and measures 

differ even within the same district 
and even from commodity to commo
dity.  Even when the nomenclature 
remains the same,  the units repre
sented  are  different  in  quantity. 
Yesterday, my friends  were  telling 
the House that the opinion of Cham
bers of Commerce and other bodies 
and of the people at large has not 
been taken into consideration.  Since 

1870, the Government have been try
ing to have a  uniform  standard of 

weights and measures in the country. 
So many committees had gone into 
the question and produced reports. I 
shall mention them here:  Report of 

the  Bengal Committee on Uniform 
Weights and Measures,  1866; Report 
of the Central Committee on Weights 
and Measures,  1867;  Report of the 
Weights and  Measures  Committees, 
1913-14; Report of the Royal  Com
mission on Agriculture, 1928; Report 
on the Marketing of Wheat in India, 
1937; Report  on the Marketing  of 
Linseed  in  India,  1938; Report on 
Weights and Measures of Capacity in 
Bihar, 1938; Report on the Marketing 
of Rice in India, 1941; Report on the 
Marketing of  Lac  in  India,  1943; 

Report of the  Marketing  Sub-Com
mittee of the Policy Committee on 

Agriculture,  Forestiy,  Fisheries, of 
the  Reconstruction  Committee  of 
Council, 1946; Annual Report of the 
Directorate of Marketing and Inspec
tion,  1948;  and  the Report on the 
Marketing of Groundnuts  in  India, 
1953.  All these reports have elabo- 

the handicaps to trade and the 
hardships of cultivators  because of

the Want of  uniform  standards  of 
weights and measures in the country. 
In the meantime, the Planning Com
mission and  the  Indian  Standards 
Institution  have  progressed in the 
matter.  The circular issued by the 

I.S.I. and the information supplied by 
the State Marketing Officers to the 

Planning  Commission  show  that 
every State Government is ready to 
have a uniform standard of weights 
and measures in the country.  I think 

all Members are for it.  Some friends 
are telling us that this is not the time 
and we may take it up after 15 years 

and so on.  After setting up so many 

committees,  if  the  people  at 

large and if the villagers are not to 

be cheated, then a uniform standard 
of weights and measures should be 
introduced now.  I think this is the 

proper time for doing this.

By passing this Bill, the Govern

ment have to take the responsibility 
to see that this reaches even the dis
tant villages.  The Committee which 
was  established  by  the Planning 

Commission have given some sugges

tions,  which  should  be considered 
after passing this Bill.

They have said:

‘The Government of India  to 
introduce the decimal system of 
currency in which the weights and 
dimensions of coins should be. re
lated  to  the  metric  system. 
Intensive  education  and  pro

paganda  programme  including, 
among other things, the follow
ing:

(a) teaching  in  elementary 
and secondary schools___” etc.

There are so many suggestions and 
they say:

“(f) publication of informative 
bulletins and pamphlets including 
conversion tables;”

I want to add the  words  ‘*in ail 
regional  languages”  at  the  end 
Then,

“(j) publicity through  village 
panchyats.”

I want to add at the end;
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“Community  project  areas, 
commmimity development project 
areas and N.E.S. blocks’*.

This question of the introduction of 
the metric system was also considered 
by the director of the National Phy

sical Laboratory, England, Sir Edward 
Bullard.  He  has  remarked  that 
though the metric sŷ em is not pre
valent  in  England,  after  going 
thoroughly into  the  conditions in 

India, he feels that the metric system 

should be introduced here.  There is 
a fear in the minds of some that if 
we  int-oduce  the  metric  system, 
greater commercial  difficulties  may 

arise with U.K. and U.S.A. where the 
metric system is not prevalent.  From 
the remarks of Sir Edward Bullard, 
ŵe may remain content that no such 
thing will happen and so, that ground 
cannot be put forward for deferring 

the use of this system in India.
Lastly, I would request the mem- 
oers  of  the  Joint  Committee  to 
remember one point.  Just  as  we 

retained the name “paisa” in the case 
of coins, so also, it should be examin
ed  whether  some  name  which is 
common in India may b̂  retained in 
the case of weights.  For example, .1 
would request them to consider whe
ther “tola” cannot be retained.  If 

we take 100 tolas to be a seer, 3,000 
tolas will become  maund and we 
may carry on like up to a ton.  The 
Joint Committee and the Government 
should  think  over  the matter on 
these lines and see  whether  some 
such Indian nomenclature, which will 
be at par with the metric system, can 

be evolved and retained.

With these words, I whole-hearted
ly support the Bill.

The Minister of Consiuner Indus

tries (Shri Kannngro): I have hardly 
much to contribute to  this ’ del»ate, 
because  my  work  has been made 
much easier by the contribution of 
all  the  Members,  especially  Mr. 
Chowdhury and M̂  Samanta,  The 
motion before the House is the com
mitting of the Bill to the Joint Com
mittee.  Every one  of the speakers, 
Including  -my  esteemed  senior

colleague,  Mr.  Reddi,  agrees that 
standardisation  of  weights  and 

measures is necessary.  There, have 
been various suggestions as to how, 

when and in what steps it should be 

done. ,

I might mention that to the several 

difficulties ahead of us in the transi 
tion and changer over period  men 

tioned by the various speakers, hund 
red and one others may be added. W 

have no illusions about the difficul 
ties, but, everyone who thinks aboul 
it, and I believe the members of the 
Joint  Committee  in particular, will 
realise that sooner  we  face  these 
difficulties  and  find  solutions  for 
them,  the  better it will be for all 

concerned.

One of the means  of  overcoming 

most of the  difficulties  is the speed 

at which we undertake the comple
tion of thLs programme  of  change 
over.  Doubts have been expressed 

whether the State Governments have 
been consulted or whether they have 
expressed their concurrence without 
thinking much about it.  I beg to 
submit that the State Governments 

know fully  well  that  under  the 
present  Constitution, the implemen
tation of the change  over  is  their 
responsibility.  In fact, they are more 
than fully aware of it  Almost all 
the States have set up special com
mittee  presided over by one of the 
Ministers concerned with the  work 
or one of the senior officers.  In some 
places, these committed  have  met 
several  times  in the mean time to 
find out what are the steps that are
■ ‘ required for the completion of this 

programme.

It  was  expressed by one of the 
speakers that the Act of 1939 was on 
the statute book, but the  stadardi- 
sation could not be one.  I hope and 
I am sure that under  the  existing 
direction of the House, no such lag 
will happen in the implementation of 
this programme.  The urgency of it 
is so great and so pressing that I do 
not think we can wait for it.

The motion for circulating the Bill 
for eliciting public opinion was sought 
to be justified on the ground that the
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various commercial bodies and State 
Govemments have not had an oppor

tunity  of  considering  the  matter. 

Several hon. Members have already 
mentioned the specific instances where 
consultations have taken place  and 
how, for the last  several  decades, 

this matter has been imder discussion. 

I would specifically mention that in 
a matter like this, a matter of fimda- 
mental importance regarding the, type 

of weights and measures which has 
to  be  the  standard  measure in a 

country, the only persons who  can 
effectively think about it and express 

an opinion about it are the Members 
of Parliament.  Each  one  of  the 
Members  of  this House represents 
hundreds of thousands of his consti
tuents.  They  are  tlfe best judges. 
They are in constant touch with the 
pulse of public opinion, so to say.  I 
suppose their decision is the decision 

of the people.  Therefore, I submit 
that  nothing will be gained except 
westage of a valuable half year or 
4 months to be more exact by accept
ing the proposal for circulation.  One 
of my hon.  friends  mentioned the 
routine of eliciting public opinion.  I 
need hardly say that that procedure 
is not necessary and will not produce 

any worthwhile results.

Doubts have been expressed about 
the  period  of  transition which has 
been  mentioned in the Bill as ten 
years.  The doubts have been mostly 

that that period is too short for the 
purpose.  But, experience elsewhere 
in regard to this shows that it is not 
so difficult.  In the U.S.S.R. they had 
planned for a period of 10 years to 
complete  the  change-over.  They 
were able to do  it  much  quicker, 

somewhere  in  about  eight  years. 
Thailand took 13 years; Italy took ten 
years only; Czechoslovakia took four 
years; Turkey three years.  In Syria, 
they did  not  have  any  transition 
period at all.  Syria is a small country 
and I do not know how  they  are 

managing.  I perfectly realise, consi
dering the vastness of the country 

and also the fact that the inspection 
procedure and staff for this type of 
work is not existant in some of the. 
smaller States and it is not adeqiute

in most of the States, that it may be 

difficult. But, I humbly submit that once 

Parliament has expressed its desire, 

nothing will stand in the way.  Again, 

I want you to realise that the quicker 

we do it, the easier it is for us.

Regarding publicising the idea for 
which suggestions have been made by 

different Members, I submit tĥt not 

only these but hundred others  have 
to be found out.  That is why we 
have got special committees formed 
in  the  different  States to find out 
ways and means of how  the  pro
gramme could  be  hastened.  We, 
from our end,  will  be  publishing 
material which will be useful in ex
plaining doubts and difficulties which 
may  be  raised from time to time. 
The committee of which I have the 
honour to be the Chairman,  has al
ready decided that they will bring 
out a periodical in which worthwhile 
papers and material will be published 
which would ĥ p the people ia the 
States and  elsewhere to put across 
the idea as clearly as possible.

Regarding commercial  associations 

and industrial associations, they have 
been consulted at every stage, I sup

pose, several times.  All of them have 
agreed in principle  to  the  change 

over.  That is obvious.  No one can 
disagree with it.  But, it is also true 
that they will have difficulties.  Any 

change-over, as you. Sir, will realise, 
means difficulties.  They have to be 
overcome.  Therefore,  the  Govern
ment of India have decided to offer 
advisory service where it is required 
by  the  smaller  enterprises, by the 
smaller establishments so that their 
particular problems can be solved in 
consultation with  the  Government. 
That service, I hope, will be available 
in a very short time.  Certain sugges
tions have been made that instead of 
adopting the metric system, we might 
as well invent a new system for our 
country.  I do not think it is necessary 
to say anything about it.  To use any 
of the existing nomenclatures "br the 
weights and measures which are pre
valent in our country which run into 
hundreds  will  create  confusion 
because the concept of the content of
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[Shri Kanvingo] 

a particular weight is different and 

once you adopt that weî t, it will 
create confusion amongst others and 
it will lead to various abuses which 
a standardised system of weights and 

measures is designed to overcome.

,  This particular BUI only lays down 
the standard, and  the  standard as 
such will be hardly imderstood by the 

public.  The definitions and all that 
which you find in the Bill and hardly 
anything which can be discussed by 
the public in general.  It is only for 
the Members of this hon. House to 

digest and to express their opinion on 
it.  In regard to the other steps which 

are more important and about which 
doubts have been expressed, as I said 
where legislation  is  necessary we 

shall come to the House for it.  Re

garding  the  programmes and the 
implementation of those programmes, 
we will have to consult not only the 
Members of Parliament but also the 
representatives of the people in the 

State Legislatures  because  it  is  a 

programme  which  has  got to be 
implemented all over the country, and 
God willing, I hope once the standeirds 

are laid down by law by Parliament 
the programme can be implemented 

and implemented in a shorter period 
than anticipated.

Mr. Speaker: I shall put the motion 

for reference to the Joint Committee 
to the House.

Shri  Kannngo:  There  is  an
amendment for eliciting public opinion. 
That has got to be put first.  Does 
he press it?

Shri Bamachandra Re4di; I have no 
objection to withdraw  the  amend

ment.  My intention in bringing the 

amendment before the House was to 
focuss the attention of the Govern
ment on the extraordinary difficulties 
they have to face both here and in 
the States in implementing this. Also 
during the next ten years there are 
several other things probably much 

more important than this which we

have to do.  Anyhow, I do not want 

to press my amendment I beg leave 
to withdraw it.

Mr. Speaker: Has the hon. Member 

leave of the House to withdraw his 
amendment? j

Hon. Members: Yes.

The amendment was, hy  leave, 
withdrawn.

Mr. Speaker: The question is:

‘That  the  Bill  to  establish 

standards of weights and measures 
based on the metric system  be 

referred to a  Joint Committee 
of the Houses consisting  of  45 
members; 30  from  this  House, 
namely,  Sh*ri R. D. Misra, Shri 

P. T. Thanu Filial, Shri Bhagwat 
Jha  ‘Azad’.  Shrimati  Ammu 
Swaminadhan,  Shri M.  Muthu- 
krishnan,  Shri  U. R. Bogawat,, 
Shri Akbar  Chavda,  Shri M. B. 
Vaishya, Shri Ganpati Ram, Shri 

Sunder  Lall,  Shri A. R. Sewal, 

Shri Khub Chand Sodhia,  Shri 
S. R. Telkikar, Shri Bhagu Nandu 
Malvia,  Shri  Balwant  Sinha 
Mehta, Sardar  T.  S.  Akarpuri, 
Shri C. R. Basappa,  Shri  L. J. 
Singh, Shri K. T. Achuthan, Shri 

Kamal Krishna Das, Shri Biren- 
dranath Katham, Shri  Bhawani 
Singh, Shri N. R. M. Swamy, Shri 

Baddam Yella Reddy, Shri H. N. 

Mukerjee, Shri M. S. Gurupada- 
swamy, Shri R. N. Singh,  Shri 

mnd Lai Sharma, Shri Kailash 
Pati Sinha and Shri  Nityanand 
Kanungo and 15 members  from 
Rajya Sabha;

“that in order to constitute a 
sitting of the Joint Committee the 
quorum shall be one-third of the 
total number of members of the 
Joît Committee;

“that the Committee shall make 
a report to this House  by  the 
20th November, 1956;   ̂ .

“that  in  other  respects  the 
Rules of Procedure of this House 
relating to Parliamentary  Com
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mittees  will  apply  with such 
variations  and  modifications  as 

the Speaker may make; and

“that this  House recommends 
to Rajya Sabha that Rajya Sabha 
do join the said Joint Committee 
and communicate to this House the 
names of members to be appointed 
by Rajya Sabha  to the  Joint 

Committee.”

The motion was adopted.

NATIONAL VOLUNTEER FORCE 

BILL

The  Minister  of  Defence  (Dr.

Ratja): I beg to move*:

“That the Bill to provide  for 
the constitution  of  a  National 
Volunteer  Force  for  imparting 
military training  to  citizens  of 
India,  be taken into considera

tion.”

I need not take much time of the 
House in dwelling upon the object 

of this Bill because it is already well 
known and it is a matter for gratifi
cation that  the organisation which 

this Bill seeks to form and introduce 
has been in operation now for nearly 
18 months and has made  a  great 

appeal to the people of the coimtry.

The urge for securing elementary 

training is a strong one.  It  is  a 
desirable one, and the people need 

it  and  should  have it.  We have 
several organisations.  We have for 
our college  students  the  National 
Cadet Corps.  We have for our school 

boys the Auxiliary Cadet Crops.  We 
have  for  citizens  the  Territorial 

Force.  In 1953 we thought that w© 
had better expand its activity and do 
something substantial for meeting the 
desire of the people in the shape of 
giving them military training.  So, 
first the territorial organisation was 
a little enlarged,  but  in  1954  we 
thought we had better have a separate 

organisation, and from the month of 
May, 1955 this  National  Volxmteer 
Force, which I have now suggested

by an amendment should be  caUed 

the  Lok  Sahayak  Sena, has been 

functioning.  The proposal is that it 

should impart training to begin with 
to a lakh of individualsŝeach year, so 
that in five years time We complete 

the number of five lakhs.

The method proposed is to hold a 

camp of one month’s duration.  Tĥ e 
are 200 camps to be held in a year 

and each camp wiU/ provide training 
for 500 people and thus the number 

of a lakh  is  reached.  I am very 
happy to say that so far, during the 

last 16 to 17 months, we have hac 
261 camps.  These, have become very 

popular.  They are held in all parts 

of India including places as far away 
as  Leh in Jammu  and  Kashmir. 
The demand  for  holding camps is 
great.  I notice that a suggestion has 

been made that the camps should be 

held in community  project  centres. 
That is a matter which we  always 
keep in mind.  It is suggested that 
this should be embodied in the Bill. 

I do not think that would be advisa
ble because , the site of the camp is 
fixed  having  regard  to  all  the 

relevant factors including  the  res
ponse of the people, the desire of the 
people, the facilities which may exist 

there etc.  I should not like myself 
to be bound by any such restriction.

Shri Raghnbir Sahai (Etah Distt.— 
North-East cum  Budaun  Distt.— 
East):  But you have already stated
it in the Statement  of  Objects and 
Reasons that you will  be  holding 
these  camps  near community pro
jects.

Dr. Katjn: I say that is one of the 
relevant factors which is taken into- 

consideration, but to introduce a sort 
of restrictive clause in the Bill may 
not be useful.  Anyway,  this  is  a 
general thing.

Now, we want to impart this mili

tary training to people who are fit to 
receive  it.  Today  under this BiU 
and also in the actual procedure we 
hav€! put a limit of between 18 and 
40 in respect of age.  I submit that 
this  is  a  very useful thiag and a 
proper thing to do.  Some suggestion

♦ Moved with the rcctmmcndatic r of the President.
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[Dr. Katju] 

lias been made that we might extend 
this age limit to 50.  Military train

ing  is  a sort of hard job and the
camp life is" very mueh like military 

life.  It is only for a month.  I sug
gest that having regard to the large 

demand, it would be better to confine 

ourselves  to  this  age  limit of 40. 
Hon. Members might have seen that 

in the cantonments the recruits who 
£ome are only upto the age of 18 
or 19.  Inasmuch as this is elementary 

military training, we have extended 
the age limit to as far as we could 

go, with propriety, and therefore we 
have put it between 18 and 40.  The 
number of people who. have offered 
-themselves is sufficiently large, for we 

Tiave been able to get 30 to 40 per 
‘cent. more applications, that is where 

100  people were wanted, we have 
got applications from 140 people.  I 
do think that  if this  experiment 
succeeds and if it is found that there 
is a demand  for a larger  National 

Volunteer Force, there would be no
thing to hinder its acceptance.  Hon. 
Members would see from the Finan
cial Memorandum which is annexed 
to the Bill that the expenditure is a 
fairly substantial one, namely a crore 
.of rupees.

But the object is so desirable that 
if the Lok Sahayak Sena makes a 
stronger appeal and there is a larger 
demand I think Parliament would be 
only too willing to sanction the in- 
•creased expenditure.

1 P.M..

I  do  not  want  to  go  into  any 
êat details at this juncture  that I 
ôuld like to say that we do not want 
to make the Bill go too much  into 
•details, Hon. Members  would  have 
noticed that for the purpose of carryr 
ing out the objects of the Bill, rules 
îll have to be framed. I notice there 
is a demand that these rules should 
be laid before  Parliament  for  its 
information dnd for advice. That is 
>a legitimate demand and I have  no 
objection to comply with it. We shall 
see that the rules are placed on the 
Table of the House  as quickly  as 
possible, as soon as they are made,

within 15 or 30 days. Bjat  I would 
also like very much to be guided by 
the advice of the hon. Members.  If 
there is any lacuna  in any one of 
these rules that lacima could be filled 
up. But it is desirable that the matter 
should not be left too much at large. 
When I am setting a limit for myself, 
namely,  thirty  days within  which 
the rules should be laid on the Table 
of the House, siniilarly, hon. Members 
could see to it that if they want to 
make any change or modification  of 

any of the rules, that should be done 
also within a set limit namely within 
thirty days or by the end  of the 
session, whatever it may be, so that 
we may know where we  stand.

Now,  the object  of the Bill  is 
military training.  Militarĵ  training 
means a lot of things like discipline, 
self-reliance,  security,  sense  of 
patriotism etc. Now, I submit, when 
we are introducing  this Bill  for 
miliary  training,  we  might  have 
practicall}̂ decided  the things that 
are necessary.  I do not  personally 
like that we should  go into details 
and make this Bill  an opportunity 
for enunciation of very many moral 
doctrines. That is really not necessary. 
The object of the Bill, namely, pro
vision for military training,  should 
suffice for all practical purposes.

1-04  P.M.

[Msl Deputy-Spkaker in the Chair]

Then  there  are  certain  . minor 
matters. But there  is one essential 
thing. The scheme proceeds upon a 
purely voluntary basis. There is no 
compulsion of any kind. If you want 
to  enrol yourself,  you can  enrol 
yourself. The camp is going to last for 
one month. It may last, if the Parlia
ment so desires, under the rules, for 
six weeks. But so long  as it lasts, 
military discipline continues  and if 
there  is any  breach  of discipline 
then there is the provision lor very 
minor pimishment for that purpose. 
But after the training is over, after 
the camp  is dispersed, there  is no 
compulsion of any sort. There is no 
question of my asking a person who
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has received  this training  in this 
camp: Very well, there is an earth
quake somewhere there; you proceed 
to that place; or, there are floods near 
about 100 miles away and you must 
offer your service. I do hope that we 

can rely upon the goodwill  of the 
people to render  such services,  to 

vjiu.iteer service. The use of compul
sion will be a departure,  a radical 

departure from the very basis of the 
whole of this scheme  and I submit 
that under any circumstances  that 
should not be done.

Then there is a minor matter.  The 
camp is going to last for thirty days 
and there may be some minor  in
fringements  here and there,  some 
breach of discipline. There  may be 
summary trial for that and what we 
have proposed is a small fine. Some
body has proposed that this fine that 
has been named in the Bill  is too 
large and that the simi  of Rs. 50/
should be rcduced to Rs. 30/-.  I am 
rather anxious that  we should not 
reduce it to absurdly small  propor
tions. Always remember  that every 
punishment  that  is prescribed  is 
supposed to be the maximum punish
ment; it is not the minimum fine. The 
trying authority, if it finds that the 
offence is a purely nominal offence, 
may let the man off with a warning, 
with a reprimand or some such thing. 
I know that in law courts for some 
offences fines like one rupee, 5 annas 
and one anna are imposed. But in the 
case of what may be said to be fairly 
substantial offence, Rs. 50/-  is not 
much too large.

Then, one of my hon. friends sug
gested a departure from a very well 

accepted principle, namely, that when 
a fine is imposed, it should be paid. 
Impri<?onment in default of fine is hot 
a method for the realisation of fine; 
it is only a method to compel you to 
carry out the order and that is the 
reason why it is stated that  if you 
don't pay the fine, you are liable to 
be imprisoned for a period of about 
a week.

These are the important points in 
this Bill. There is not much to be said 
and I need not take the time of the

House any more.  I commend  this 
Bill for  the consideration  of * the 

House.

Mr.

moved:

Depaty-Speaker: Motion

“Til at the Bill to provide  for
the conslitution  of  a National
Volunteer  Force  for  imparting

military training to  citizens  of
India,  be taken  into considera-

* tion,”

Shri  Kamath  (Hoshangabad): 
May I earnestly request you to see 
that the time allocated  to this Bill 
may be increased considering that a 
large nimiber of hon. Members  are 
interested  in the discussion  of the 
Bill? The time may be increased from 

two  hours  to, may I suggest, four 
hours.

Mr. Depvty-Speaker:  I am afraid

it woxild be diflBcult at this stage to 
increase it because  we have put in 
other work for the remaining time and 
the hon. Speaker  has just  left me 
word  that this is  to be  strictly 
adhered to. Now  we shall have to* 
adjust ourselves within  that period. 
May I know how many hon. Members 
want to speak? I find there are about 
two dozen hon. Members wishing to* 
participate in this debate. It is not 
possible to accommodate aU of them. 
If I have an idea as to how much we 
want to spend for the general discus
sion and then  for the .clauses-----

Pandit lliaknr Das Bhargava (Gur- 

gaon); The speeches  will  be very 
short.

Mr.  Deptfty-Speaker:  If  five

minutes each will suffice, I can accom
modate everyone.

Shri U. C. Patnaik (Ghumsur):  I
may require a little more.

Mr. Depaty-Speaker;  I  hope  the 

hon. Members will make a concession 
for Mr. Patnaik. Then that would be 
conceded. Now let us proceed.

Shri U. C.  Patnaik:  In  moving
amendments Nos. 19 to 22 and 24 to 
26, I beg to state that I do not want 
to detract anything from the___
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Mr. Deputy-Speaker:  The  hon.
Member need not move the amend
ments just at present. Wb are now 
having  general  discussion.  If the 
iion. Member has any general obser
vation to make, he may make it just 
now.  If he wants to reserve  his 

remarks when the amendments are 
taken up then certainly he can speak 
rfterwards.

Dr. Katjn:  We  may  proceed  t̂
once  with  the  clause  by  clause 

consideration  as  everybody  agrees 
with the general principle of the Bill.

Shri U. C. Palnaik: I would submit 

that I will make some general obser
vations including my remarks on the 
amendments.

Mr.  Depnty-Speaker:  That is aU
Tight. Then the hon. Member  might 
also take as much time as the other 

Members  require,  namely,  five 
minutes. Then he can take  further 
time for clause by clause coBsidera- 
tion.

Shri V, C. Pateaik: I do not want to 
detract anything from the importance 
of the Bill I would rather point out 
that this  Bill is one of  the most 
important oi»es that have come  up 
before  this  House.  This  is  a 
Bill  to  build  up  our  nation, 
to make up for certain  deficiencies,
-which were there during the British
rule, in our man-power training. You 
know that during the British rule in 
this country, we were  all disarmed 
and  demilitarised.  The  Britishers 
always tried to keep us unarmed and 
without proper military training, lest 
there might be a repetition  of the 
Indian War of Independence in 1857 
and so on. So, they had been trying 
always to give as little military train
ing as possible, except for the UOTC’s 
and the ITF units that they had later 
on. Thus, there  was every little  of 
military training imparted during the 
British rule.

It’s not merely a question of drill 
and discipline which  are  so  much 
required for training our youth* but 
it is more a question of raising  the 
efficiency,  raising the standards  of 
health, and making the people  dis

ciplined. We did not have this during 
the British rule. Even after the attain
ment of freedom, there was not the 

required  emphasis on building  up 
these  neglected  avenues  of  our 
national life. There was no attempt to 

build up sufficient citizen forces in 
this country, either for defence, or for 
developmental activities.

In 1948-49, there was an announce
ment by the then Defence Minister, 
when he started the idea of the Terri
torial Army, that there would  be a 
Territorial Army of  about  1,20,000 
men in this country. But th- perform
ance in 1952-53 or so was not  even 
one-fourth or one-fifth of this: and in 
this big coxmtry of ours,  the citizen 
force was confined to a few thousand 
men, totally inadequate either for our 
defence  requirements  or  for  the 
nation-building  activities  of  this 
country.

It was only in 1953, when the Prime 
Minister was in charge  of Defence, 
that the Minister of  Defence Organi
sation, under instructions  from the 
Prime Minister  who was  then the 
Defence Minister,—I think it  was in 

October-November  1953—̂launched
the Auxiliary Territorial Army and the 
Auxiliary Cadet Corps schemes.  He 
placed these schemes before Members 
of Parliament, and he welcomed the 
opinions of Members  of this House 
and also of the other House. We all 
met in the Central Hall some time in 

November-December, 1953  and  we 
gave our suggestions.  The Minister 
was kind enough also to circulate the 
draft of a  Bill for the  Auxiliary 
Territorial Army and  the Auxiliary 
Cadet Corps.

The Defence Study Group  gave a 
memorandum  of about  ten pages, 
making certain  suggestions  for the 
reorganisation of the Auxiliary Terri
torial  Army.  Originally,  it  was 

conceived as a small 15,000-men unit 
for the whole country; it was con
ceived in a very small way with about 
seven days’  training and so on. We 
from the Study  Group  gave some 
suggestions, and we are glad to find 
that some of them were accepted by
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the  Ministry,  while  some  others 
were not.

Again, when the . Prime Minister 

was holding the Defence portfolio,  a 
bigger scheme was launched. The old 
idea  of  the  Auxiliary  Territorial 
Army of 15,000 men was  given up. 
You, Sir, were also there  and you 
would recall  that some  of us had 
made some suggestions  for a bigger 
force; and the Prime Minister, as the 
chairman of that committee accepted 
the suggestion, and wanted a force of 
about 5 lakhs of men during the next 
five years, in the whole country.

Of course, he had his own approach. 
He did not want it merely for fight
ing purposes; he did not want  this 
big force of five lakhs of men in the 
next five years,  only  for national 
defence, but he wanted  it more for 
national service, for  development of 
natural resources, for fighting  flood 
havoc, famines,  pestilence, epidemics, 
fire havoc and so on. He wanted to 
co-ordinate this organisation with the 
Five Year Plan, with the community 
projects, development  blocs and so 
on.  But we find that very little of 
this is sought to  be  implemented 
either in this Bill  or in the actual 
formations.

What we have been feeling is that 
the thing is not coming  up to our 

expectations. It is not what we or the 
Prime Minister  intended  it to be, 
namely,  a  sort  of  adjunct  to  the 
developmental  activities  of  the 
ca»imtry, which would give a trained 
labour force. For, the present  con
ception  of  conscription  even  in 
countries where conscription prevails 
is that it is not so much for defence 
as for having a labour force; in other 
words, conscription is for labour. The 
conception  of the Prime  Minister, 
when he made the suggestion of five 
âkhs of men in five years, was that 
it should give us an efficient and truly 
trained and disciplined labour force 
for  our  various  nation-building 
programmes.

But, if we go through the clauses of 
this Bill, we find that there is very 
little provision for integrating  this

organisation  with  the  national 
developmental drive.

Mr.  Depoty-Speaker:  The  hon.

Member can go through the clauses 
subsequently.

Shri U. C. Patnaik:  I  shall con
clude in another five minutes.

Mr. Deputy-Speaker: Five minutes’ 
time was all that the  hon. Member 
agreed to take. Now,  he wants five 
more minutes. ‘

Shri  Kamath:  For  him,  ten
minutes were allowed.

Mr.  Deputy-Speaker:  Subsquently, 

he agreed that in the general discus
sion, he would take as much time as 
the other hon. Members, and in the 
clause-by-clause discussion, he would 
take more. *

Shri U. C. Patnaik:  If you would

permit me, I shall give a picture  of 
the National Volunteer Force. I shall 
not speak on the clauses. I âll say 
the whole  thing  in another  ten 

minutes, during the general discussion 
itself. (Interruptions.)

Mr. Depnty-Speaker: Order,  order. 
While discussing the National Volun
teer Force Bill, certainly, we ought to 
be more disciplined.

Shri U. C. Patnaik:  We feel tlflrt
neither this Bill, nor the organisation 
which has been functioning, since, I 
think. May  last year,  has  been 
successful in enthusing the people.

It is true that there was a response 
of about 145 per cent. Perhaps, that 
was more or less a response actuated 
by the Rs. 15 or so of out-of-pocket 

money that the trainees got at the end 
of the camp. I do not say that that 
was the case with all  the persons, 
but at least some of the people must 
have gone in because of the attraction 
of Rs.  15 out-of-pocket money that 
they got, besides the  free food and 
clothing that they  got during  the 
camp period. We wanted  about one 
lakh men, and we had about 45 per 
cent, more than the reiuired number 
coming forth. Selections were made 
from among  them,  and then  the 
camps were started.
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[Shri U. C. Patnaik]

But then, I would like to give you 
a picture of the organisation, in order 
that you may apprvxriate  this Bill. 
In the first place, I ̂ ôuld submit that 
this organisation  has  not  evoked 

sufficient  enthusiasm  among  the 
people. We have seen so many other 
organisations like the scouts’ move
ment, the Hindustan Seva Dal,  Shri 
J. K. Bhonsle’s  national  discipline 

scheme and so on, and we have seen 
a sort of enthusiasm there. But we 
do not find such an enthusiasm here. 
For instance, in all these other orga
nisations,  some  individuals  are 

selected to give cautions  and com
mands, and to become  leaders, and 
trained for leadership.  The qualities 

of leadership  are developed  in all 
these organisations.

But here, just about 500 men or so 
are gathered in a camp. None of them 
is giv&i any cĥ ce to develop  the 

qualities of leadership. None of them 
is called upon to give cautions and 
commands. Even  the No.  1 among 
them cannot give a caution  and a 
command. That has been my experi
ence. I have visited some camps,  and 

I have found that  no one is being 
given an opportunity to give cautions 
and commands. The persons  simply 
fall in line, have some  squad drill, 
and  so  on,  only.  They do  not 
even have arms drill, or a little rifle 
shooting training. Of course, they are 
taught something  in first aid  and 
hygiene, and anti-illiteracy work. But 
then, we want that this organisation 
should have a number of other things.

It should be able to enthuse  the 
people. It should  help to  develop 
qualities of leadership at least in a 
number of pe<̂le. It ;̂ould help the 
continuation of this organisation after 
the training. But what happens here 
is this. You give  them one month’s 
training. A lakh of men are trained 
per year and one crore of rupees is 
spent. At the end  of the training, 
they go back to their villages. There 
is>  no subsequent  follow-up  pro
gramme, There is no scheme for train
ing, for organising these people.  In

fact, in some of the camps I found 
that even the lists which should have 
been communicated  to  the district 
officer were  not there.  The list of 
cadets who had  undergone training 
was  nowhere  available,  with  the 
result that  the trainees  after one
month’s training lapse back to their 
villages.

Then in the training itself, they are 
not trained to take up leadership in 
different villages  and in groups of 
villages. Then there  is no follow-up 
scheme. In that training itself, there 
is no scope  for co-ordination  with 
developmental programmes. We were 
given to understand  elsewhere that 
the Community Projects Administra
tion wanted  about 16 hours in the 
whole month to give certain training, 
so that the cadets after their training 
here could be absorbed  in the com
munity  projects.  That  means  the 
Community  Projects  Administration 
will have an organisation to take up 
their developmental works,  to take 
up their national service items and to 
take up other items of service during 
emergencies. The Community Projects 
Administration  also does not  have 
that advantage.

We have got to see that this orga
nisation is  so  conducted, it is so 
planned that the people  there  are 
organised  and  given the necessary 
training for absorption  in  national 
service  work.  At  the end of the 
period, at least those who have given 
their  pledge  for  national  service 
work should be utilised for develop
mental work and emerg«icy work.

These are items which are lacking. 
Of course, the military  people say 
that one month’s training is insuffi
cient for the trainers to train them 
up for the existing  programme.  I 
would point out that the full course 
of the Territorial Army itself in other 
countries is about 14 to 21 days.  In 
the  Territorial  Armies  of  UK, 
Australia  and USA, these  citizen 
forces who act as the second  line of 
defence, are given training from 14 to 
21 days. Nowhere do you have more
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î Kn that Of course,  I do concede 
lauit the standard of literacy and the 
previous training of the people who 
eome here and join the camps is not 
as high as in other countries.  But 

there is also another factor, namely, 
the instructors  here are not of the 
s:ame standard as their counterparts 
in other countries.  The difficulty is 
that even for a basic,  rudimentary 
training like that given in the volun
teer force or the Lok Sahayak Sena, 
the Defence people think that 30 days 
are insufficient. In  any case,  if 30 
days are insufficient  for this  ele
mentary, basic military training here, 
I would suggest that another 7 days 
BMiy  be added.  Let the  Defence 
Ministry  co-ordinate  its  activities 
with the Community Project Adminis
tration. Let the Defence Ministry call 
upon that Administration to bê  the 
expenses of the 16 hours’  additional 
training, because what we feel is that 
after 30 days’ training, after expendi
ture of one crore of rupees on these 
one lakh of people, they simply  go 
back to their villages, and there is no 
programme to utilise them. Of course, 
they take signatures and pledges.  I 
understand that about 95 per cent, of 
the cadets have  given pledges  for 
national service. But mere taking of 
pledges won’t do.

There must be, on the  one hand, 
training for such national, service. On 
the other, there must be a scheme for 
utilisation of these people in various 
Community and  other projects.  As 
regards  privileges,  the  only  one 
privilege is that the number one of 
the 500 can come to Delhi at Govern
ment expense on the Republic Day 
and attend the parade. There  must 
be certain other privileges.

I had the privilege of attending the 
closing function (4)f a camp, I request
ed the administrative  officer of the 
Community Project and also  some 
local officers to come there. We took 
 ̂  Commandant  into  confidence. 
Î ediately  after  the  camp,  we 
divided all  the cadets  into  those 
longing to groups of villages  and

asked the Commandaat to ŝ ect fhm 
best and second best in eadi group. 
Then  ' the  Community Project 
Administration, which was having a 
7-day camp thereafter took the best 
and second best from  the fifferent 
groups and  gave them  additional 
training, put fire-fî t̂ing  equipment 

in their hands, put the village service 
organisation in their hands  as also 
other items of project work.

Of course, we have done this in  a 
particular project. But I would appeal 
to the hon. Ministers and to the offi
cers in charge of the organisation to 
see that this is taken up on a nation
wide scale, because I believe that 
this is one of the measures that hava 
been taken up in this House whieh 
could bring about an entire national 
reorganisation on the right lines. We 
can enthuse the entire nation.  This 
.would be a source of unity. We are 
having a sufficient number  of Bills 
and other items for discussion her© 
which tend to have disunity and dis
integration in the country. Here at 
least is a Bill which could  enthus* 
everybody and canalise  our national 
energies  into  nation-building  and 
into organising our manpower.

Therefore,  I  would  request  the 
Minister that instead of treating it as 
a half-hearted measure,  instead  of 
bringing this measure  after experi
ments have been going on for three 
years, he should make this Bill such 
as to appeal to everybody and then 
to enthuse the country. This should 
be reorganised in such a manner that 
he has the people b̂ ind him.

Mr. Deputy-Speakê  Any further 
prê ntation of the picture might be 
left to other ban  Members.

tot) : A ̂ rrwt

%  ^  ̂  f I  ^
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Mr. Depntj'Speaker: An exception 

was made in the case of Shri U. C. 
Patnaik.
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Shrimati Khonirmen  (Autonomous 
Distts.—̂ Reserved—Sch.  Tribes):  1
welcome this Bill  which  has been 
brought  forward  by  the  hon. 
Minister of Defence. I think  we all 
agree that a nation worth  its name 
should  be  well-disciplined,  self- 
reliant and  be of real  use to the 
coimtry. For that purpose, some kind 
of military training is necessary. This 

Bill aims at giving that kind of train
ing, and in my opinion and belief, it 
is going to be  even more  popular 
than the Auxiliary Territorial Force, 
which it has replaced. Whereas the 
former Bill intended to impose com
pulsory liability for orolment in the 
Territorial Army for‘  certain cate
gories of employees, namely Govern
ment  servants,  and  employees  of 
specified public  utility concerns  ia 
selected age groups, this Bill seeks to 
mipart elementary military training to 
the maximum number  of civilianfi
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with the object of inculcating in them 
a sense of discipline  which is very 
important, but without  any compul
sory liability, as the  hon. MinistA: 
stated. I understand that this scheme 
proposes to train about five lakhs of 
persons,  a  number that exceeds the 

population of the district that I come 

from by one and a half lakhs.  The 
scheme also proposes to pay special 
attention to those living in the border 
areas.  Coming as I do from an area 
bordered by  three different foreign 
countries,  I heartily  welcome  this 
particular  Bill.  The  Bill  provides 

opportunities to the people who live 
in those out-of-the-way, nevertheless 
very important and strategic, areas to 
leam the 2irt of discipline and self

reliance.

My only complaint against this Bill 
is that a very important section of 
our population has been  denied the 
benefit that this scheme is going to 
give. I always seem to disagree with 
the hon. Minister on one point, and 
that is, his attitude towards women. 
I had the impleasent occasion to dis
agree with him two years ago when 
he wanted to exclude  women from 
joining  the  Indian  Administrative 
Service. Today again I regret to say 
that  he  has  completely  excluded 
women from  joining  the National 
Volunteer Force.

Pandit  Thaknr  Das  BhftrsaTa:
There is no disqualification at all.

Blr. Deputy-Speaker: No  parti
cular exclusion.

Shrimati Khongmen: If you read
the BiU, you will find it.  I may point 
out that the women of India today 
play a great and important  part in 
building up the country. They  are 
contributing  their  services  in  all 
spheres  of life. In  Andhra,  eight 
Panchayats have elected  women as 
Chairman. In Simla, the first woman 
Deputy-Commissioner  has  been 
appointed. Women in every country 
are connected with military organisa
tions ___

Mr. Deputy>Speaker: But we need 
not go into  the thing  as to what

women can do in this w'orld;  ̂ us 
confine our attention to this Bill.

Shrimati Khongmen: I do not want
to go into the clauses at this stage. 
When I was reading the Bill, I was 
very happy that  they have  stated 
“citizens  of  India”.  I  suppose  it 
means that women  are  included— 
generally they are included  in the 
term “men”.  But  later  on if you 
read the Statement  of Objects and 
Reasons, you will find that “All able
bodied male  citizens between  the 
ages of 18 and 40 are eligible to join 
the National Volunteer Force”.  The 

word ‘male’ is stated here. I believe, 
therefore, that women have been ex
cluded. If it is not so, I shall be very 
happy.

Mr. Depnty-Speaker: She should
be happy that women  are not ex
cluded in the actual clauses, though 
in  the Statement  of Objects  and 
Reasons they mî t appear to hav̂ 
been excluded.

:  See objects  to  thftShri
Objects

Shrimati Khongmen: In clause 5 it 
is stated—“Any citizen of India not 
below the age of eighteen years and 
not above the age of forty years may 
offer  himself  for enrolment  as a 
volimteer___”

Mr. Depaty-Speaker: Let us await
the answer of the hon. Minister about 
this.

Shri Gidwani (Thana): That will 
save discussion by women members it 
the thing is set right now.

The Minister of Defence Organisa
tion  (Shri Tyagi); While it is con
cluded on all hands that what women 
can do is not possible for men to do. 

in this case-----

Shri Kamfth: And vice versa,

Mr. Deputy-Speaker: That  ques
tion might be  answered straight if 
there is a straight answer.

Pandit Thaknr Das Bhargava: May
I raise a point of order?  A few days
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[Pandit Thakur Das Bhargava]

back  when I referred to one of the 
l̂inistera and said that an adxninis- 
trator, woman behaves more  sternly 
than a man, objection was taken by 

the hon. Minister and the Chair was 

pleased to point out that no special 

reference  should  be  made  by  any 
Member to the  special  qualities  of 

women.  I beg of you not to kindly 
allow this type of discussion. ..

Mr. Depaty-Speaker;  This is ex
actly what I have'done; I have asked 
for a straight answer.

Sliri Tyagi; In this Bill the inten
tion is to give training to men only.

Shri S. S. More (Sholapxir): Is the 
intention embodied in the terms  o£ 
the clauses? Whatever is stated in the 
Statement of Objects  and Reasons 
will not become  relevant  when it 
becomes an Act.

Mr. Deputy-Speaker: That  is  all 
what the hon. Minister has said.

Shrimati  Khongmen:  Women
should also  be  included  in this. 
Women in every country are connect
ed with military organisations. Eyen 
here in India during the war, many 
of  our  sisters  volimteered  their 
services. Even now  we have  the 
women’s wing of the National Cadet 
Corps where we have so m£iny young 
women and girls, and there  is no 
reason why we should  not have a 
wing for women in this scheme also.

The object of the Bill is not the 
defence but to kindle  the spirit of 
discipline and self-reliance.  I  think 
women as much as men  need this. 
The Scouts, the Girl Guides and the 
Bulbuls are doing very good work and 
in General Bhonsle’s scheme  I find 
that  women and girls  are taking 
an active part in the scheme and they 
are  giving  cautions and pommands 
very efficiently. In the past  women 
took  an active  part even  in' the 
fighting services. We had  in India a 
corresponding Joan of Arc who com
manded an army of men and did the 
WOTk most eflaciently. I may inform

the House that during the Burmese 
invasion, in my part of the country 
when many of our men were killed, 
the women took up arms, took their 

bows and arrows and drove away the 
enemy from that part of the country. 

In  the  Far-East  Netaji  Subhns 
Chandra Bose had organised the Rani 
of Jhansi Regiment. When we have 
this scheme of training for drill and 

discipline, I do not see  any reason 
why women should  be  exclud#HL 
Moreover, this is not g«ing to be a 
compulsory training. I also understand 
that this scheme, in addition to other 
things, is going  to give elementary 
military training  and also  condtict 
literacy drives among all recruits. If 

that be so, may I ask who  is more 
suitable for this kind of work? Prob
ably women may be more useful in 

this aspect.

I hope the hon. Defence Minister, 
Shri Tyagi, will recall his broadcast 
on the eve of the Territorial Army 
Day on November 20, 1954.

When he said:

“.. though  as a nation,  India 
was wedded to peace and follow

ed the policy of friendship and 
goodwill to all, India had to re
main  prepared  to  defend  our 
hearths and homes, if the neces
sity  arose.  Hence, it was the 
duty of every Indian..”

I include wonlen also in the term 

‘Indian*.

“___to  do his  bit for  the
defence of the country. For this, 
we must build, *as soon as possi

ble, an adequate manpower-----”

I interpret it to include  *woman- 

power’ also.

“___reserve of trained person
nel who, in peace; should carry 
on their normal  avocations, but 
during an emergency  should be 
available for the service  of the 
nation. The Territorial  Army is 
int̂ ded to be such  a reserve. 
Those who join this force are not
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likely to be called up for military 
service except in times of «mcr* 
gency. I say this to reassure aU 
prospective candidates that enrol
ment in this Force will not inter
fere  with  their  normal  civil 
avocations.**

So, I appeal to the hon.  Defence 
Minister  to  amend  the  relevant 
clauses of this Bill so that the women 
of our country may be able  to take 
advantage of this training.

Shri Bhagwat Jha Azad: rose

Mr. Deputy Speaker;  I hope Shri 
Patnaik  and  Shrimati  Khongmen 
would be taken as exceptions.  Now, 

the hon. Members will confine them
selves  to the  time-limit  that  we 
have imposed on ourselves.

Shri Bhagwat Jha A2ad: After  a 
long time the hon. Minister has been 
good enough to bring forward  this 

Bill in this House.  There is a  de
mand  in the coimtry  for  military 
training on a wide scale and it was 
very .strongly voiced  in this House 
also.  Very  recently,  the  Punjab 
Government adopted resolution in its 
legislature for this.  There are other 
State Governments which wish  that 
this should be introduced on a large 
scale.  Seeing  things  round  our 
frontiers and in our comers and also 
in the world, our Defence Minister 
rightly emphasised, whether it is the 
Dehra Dun military school  or whe
ther it is the Naga Hills or some other 
place in the  south,  that he relied 
more upon our moral  force rattier 
than on our military strength. None- 
the less, the fact  remains  that,  if 
aggressors come, we have to be ready.

By no means do I mean that  our 
army is in any way less efficient than 
the others.  .There  are brave  men 
for whom we have got respect.  In 
this atomic age, wars have taken an 
entirely new slugpe and are fought on 
entirely new techniques.  So, it  all 
depends upon how we organise  our 
second line of  defence.  We  know 
that atomic war has, till now, pro
bably no defence.  We  see  in  our

country indiadpUne among our yomc 
friends; it is growing.  We must haTO 

some scheme to curb this sense of iM- 
discipline.  It is stated in the State
ment of Objects and Reasons that this 
scheme has that end in view.  It  is 
also stated that it will help us in grr- 

ingusa sense of security, self-reliance 
and national service.

I feel that this Bill is nothing but 
a routine affair.  I agree  that the 
objectives put in here are laudable 
but I feel that this will not go a long 
way to achieve what we wish in this 
country.  It is proposed to train one 
lakh of people per year.  It has also 

been stated here that it will be co
ordinated with the national extensiom 
service and other programmes.  We 
know  that in the Second Plan,  the 

entire country will be covered by this 
extension service.  The training of a 
lakh of people every year will in no 
way meet the necessities or the  de
mands of the situation.  It is merely 
a routine affair in the sense that  it 
will not appeal to the masses in gene
ral and they  will not feel enthused 
over it.  I say so not in any way to 
belittle what has been done or what 
is sought to be achieved.  We should 
have legislation which  would cover 
all students and which would  make 
provision for the military training of 
at least the students in the schools 
and the colleges.  They are  willing. 
So far as I can know  their minds, 
they are only too eager to have  this 
training.  Provision are likely to be 
made in Punjab.  The Bihar students 
are eager and I know that, if there is 
provision, they  would  have joined. 
Even leaving aside the non-students, 
there will be a vast number who will 
be willing.  This BiU does not go far 
enough.  It accepts the principle of 
national service,  self-discipline,  etc. 
The provisions here should be widen
ed and we should have a target of 
much beyond this one lakh.  Then, it 
. will  be  a  double  blessing.  Our 
country  will  be  prepared  for an 
emergency—God forbid—in case of  a 
war or some such thing and secondly, 
it will also  curb the  indiscipline 

amcng Mm tludenti.
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[Shri Bhagwat Jha Azad]

The provisions  here  should  be 
widened  so far as  the  womenfolk 
are concerned.  However disciplined 
and organised your menfolk may be, 
if they have to face an xmorganised 
and indisciplined home, all that  you 
do will be futile and fruitless. There
fore, I support what Shrimati Khong- 

men has said.  There is the national 
discipline scheme of Shri Bhonsle and 
we see what women are capable of. 

So, we should readily agree to accept 
the suggestion of Shrimati Khongmen 
and include wonlen also.  With these 
words, I support this Bill.  I welcome 
this Bill but* I feel that it is a routine 

affair.  Other features should be in
troduced in this BilL  That  can be 
done by widening the scope and not 
by fixing the target at one lakh.

Mr. Depnty-Speaker: Shri Kamath. 

The hon.  Members  should rise in 
their seats if they are eager to speak.

Shri Kamath; I had risen more than 
once,

Mr. D̂ atj'Speaker:  If the  hen.
Member is unsuccessful when he first 
rose, he should try again.

Shri Kamath:  1 always do, £ir,

I am racing against time and so, 1 
shall merely state the points without 
elaborating them.  I am glad that this 

Bill has  been  sponsored  by  the 
Defence Minister.  I would only sug
gest to him that he should take care 
to see  that  the  authority  that  is 
sought to be taken by this Bill and 
the various provisions  here  should 

not be harshly enforced or abused  in 
practice.  I would like the Minister 
to say that there would be no com
pulsion of any kind in any matter, 
whether it is for earthquake relief or 
flood relief work where a volunteer 
is asked to serve,.  I want him to 
say that there woiild not be any com
pulsion  and  it  would  be purely 
voluntary service.  In this connection 
may I invite his attention to clause
6 of the Bill wherein  it  is  said: 
“while undergoing such training shall 
perform such duties”.  The meaning

of the word  “shall”  is  I supi>oser 
knowing as I do..............

Mr. Deputy-Speaker: There is com
pulsion so long as he is in training.

Dr. Katju: So long as he is in camp.

Shri Kamath: That is all right May 
I then refer to the  pledge that is 
embodied in this little brochure?

The rtliiiister of Defence Organisa
tion (Shri Tyagi):  That is after the
camp.

Shri Kamath:  In this Progress of 
the Lok Sahayak Sena there is refer
ence to the pledge.

Dr. Katjn: That is a purely volunt
ary thing.

Shri KanuUh:  The pledge is:  “I

solemnly aflSnn  that if I am called 
upon to serve my country I will res

pond to such call  and make every 
endeavour to be of service, in what
ever way I can.”  Then, here it is said 
that each trainee is to  be encouraged 
to .sign a pledge.  I want to  know 
whether this  provision in this  bro

chure is of any effect,  if it is  not 
sought to be made  compulsory.  A 
pledge can be made compulsory.  It 

can be said, after all it is in the ser
vice of the country, so why not make 
it compulsory? A pledge need not be 
voluntary and it can be made com
pulsory.  A voluntary may be asked 
to serve in any capacity.  I am  sure 
that is the object  of this  National 
Volimteer Force.  However,  you  ̂
men—and̂ may I say, yotmg womra 
also—may be encouraged  and  also 
made to give a pledge—not  an oath 
on aflarmation,  which is different— 
that they would serve their country 
as they grow up.

I would only invite the Minister's 
attention to one or two other aspects 
of this  Bill.  The  punishment  for 
misconduct or misbehaviour  is pro
vided in clause 8 of the Bill.  I  find 
there is no provision for any appeal. 
The trial is summary and the punish
ment is also summarily to be ward
ed There is no  provision for  any
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appeal against those  orders.  I feel 
that some provision  for  an  appeal 
should be made in the BilL

Then, as regards trainers for these 
camps, I would earnestly request the 
Defence Minister to see that ex I.N.A. 
personnel  should  be  enlisted  for 
training work in these camps.  There 

have been so many questions in this 
House and so many  of my friends 
like Dr. Suresh Chandra, Shri Bhakt 
Darshan are interested in solving the 
unemployment problem  of  the ex 
I.N.A. personnel.  The Minister has 
been content always with saying that 
the Government respects and honours 
these men.  But their unemployment 
goes on unabated and there is no re
lief for these unemployed.  I would, 

therefore, suggest that these ex I.N.A. 
personnel, who have faced the rigours 
of battle under very adverse condi
tions, might be usefully employed in 

these camps.

The National Discipline Scheme of 
General Bhonsle,  former Greneral of 
ttie I.N.A. and Chief Staff of Netaji 
Sobhas Chandra Bose, who has  seen 
war, military life and military dis
cipline in war, and peace  has been 
referred to very favourably and sym
pathetically by my friends here.  It 
is working very well in the Punjab, 
in PEPSU, in Delhi, in Bombay,  in 
Saurashtra and in West Bengal also.
I would suggest to the Minister that 
thought may be given to this matter 
and to see whether that scheme could 
not be dovetailed into this National 
Tolunteer Force Scheme.  If it is not 
possible, a separate Bill may be intro
duced to put it on a statutory basis— 
the  National  Discipline  Scheme 

which is working very well in various 
parts of the country.

One last poinli, Sir, and I have done. 
This Force was originally called the 
Auxiliary Territorial Army, it was re
named  as Axixiliary Territorial force 
and finally the National  Volunteer 
Force. In Hindi it is now called the 
Lok Sahayak Sena. It should  have 
been translated diflPerently. “Auxiliar3r** 
perhaps means  “Sahayak***  but 
*%tional  Volunteer**  diould  be

translated differently.  It could have 
been  called  “Rashtriya  Swayaim 

Sevak”.  This is the correct transla
tion in Hindi.  I do not object to  it, 
but that might perhaps import some 
other significance.  That is why it is 
not adopted.

Then there is one other point. This 
Bill was introduced in this House last 
November.  Luckily it has come up for 

discussion today after the  interven
tion of the Prime Minister  himself. 
Meanwhile  a lot  of  expenditure 
has  been  incurred  without  the 

sanction of the House.  Of course, we 
do not grudge that expenditure, but 
this sort of attitude  to the House, 
and this habit is growing.  This prac
tice of incurring expenditure without 

the sanction of the House has been 
repeated again in this particular case. 
This Bill could have been disposed of 
last November.  These two  hours 
could have been easily found even in 
the last session  so that Government 
need not have incurred any exi>endi- 
ture without  the  sanction  of  the 
House.

Lastly, I hope these volunteers will 
not be asked to work, particularly as 
it is said they will be asked to work 

in the conmiunity projects and deve
lopment works, for the ruling Party.
I have heard reports not about these 
volunteers, but about  Gram  Sevaks 
and Gram Sevikas  being asked  to 

work for Congress Parly—the ruling 
Party—in the elections.

Shri B. D. Pande (Almora Distt.— 
North-East) They are not

Shri  Kamaih: You may say so, but
I have got different  reports. I hope
these volunteers will not be used for, 
what shall I say—I would not  use 
strong  words; I would  have  said 
‘ignoble purposes’,  but I shall not 
say that—ttiat purpose at &U.

Shri  L. Jogeswar  Singh  (Inner
Manipur): Mr. Deputy-Speaker,  Sir,
I welcome this BilL The BiU  has
imposed no compulsion and it has got 
the characteristic of a simple volunt

ary tbiae.
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1  want to touch upon  only a few 
poij4ts. First of aU I want to say that 

the provision relating to age must be 
changed.  From 40 years it must be 

changed to 45.  Some time back Shri 

Tyagi issued a circular to all Mem

bers of Parliament  asking them to 
enrol themselves  and become mem

bers of the training camps.  But, be

cause the required number was  not 
available, the proposal  was dropped. 

In that circular  the  age-limit  was 
more than 45 and I was in that cate
gory.  According to this Bill, I am not 
in that category. I want to become a 
volunteer and I would say that mm 
like me should be included in this. 
Therefore, the age-limit  should be 

raised from 40 to 45.

Another point is about the sugges

tion made by Shrimati Khongmen.  I 
oppose her suggestion.  Women can

not do anything  in an  emergency 
with babes in arms.  For all intents 
and purposes it is not a feasible pro

position.  Therefore,  I oppose  her 
suggestion that for emergency  pur
poses women should be’ recruited.

2 P.M.

Regarding payment of remunera

tion during  the training  period,  I 
would suggest that thoŝ who  are not 
able to afford the expenditure should 

be given the money  to meet  their 
expenses, because no person can work 
without  any  remuneration  being 

paid.  This is an  important  aspect 
which should be kept in mind,  be
cause the success of the scheme would 
to a certain extent depend upon this.

As far as  possible the  training 
camps  should be located  near  the 
community project areas.  Our com
munity project  areas are humming 

with national activity.  So,  if  we 
open our camps near the commumty 
project areas  this volunteer  force 
will do a lot in promoting our nation- 

building programmes.

This is a purely voluntary sdieme 
and there is no element  of compul- 

•ion.  It is also quit* in kacping wllSi

the peaceful  nature  «f oor loralgK

policy.  I, therefore,  commend  tfck 
BUI  for  the  acceptance  of  Ike 

House.

Shrimati
(Dindigual):  Mr.  Deputy-Speaker,

Sir, I am very happy  indeed  that 

the hon. the Defence Minister  has 
brought forward this Bill before  the 
House.  It is a very import&nt mea
sure that we are discussing  today. 
The object of the  scheme as stated 
in the Statement of Objects and Rea

sons is—

“For imparting military  training 

to the members of the public  with 
a view to inculcating among them 
a sense of discipline, security and 

self-reliance and interest in nation

al service.”

Now, the women of India are tak
ing part in all the national  services 

of this country and they also need a 
sense of discipline.  vVlriile the train
ing is called military  training, the 

chief  object,  I see, is to give  such 
training for bringing about discipline 

and patriotism  and to make  them 
take more interest in national  ser
vice.  I, therefore, feel that  there is 
no reason why women are not includ
ed in the scheme.  I do not wish to 
enlarge  on that, because  my  hon. 
friend Mrs.' Khongmen has  already 
spoken about the work that  women 

are doing and they should also  be
taken in such national  schemes  as
the National Voluntary Force.

With regard to the training camps, 

as my hon. friend Shri Patnaik said, 
500 in each camp for a month  is too 
large a number.  While I agree that
at least a lakh of people should  be
trained every year, I feel that 500 in 
a camp may be rather a large num
ber  for them all to get the proper 
kind of training.  Training is impart
ed only for one month.  I feel  it 
would be better if 300 are taken in 
each camp and more camps are start
ed.  I do not know what the financial 
commitment would be if the number 
is reduted from 100 to 300 and more



4747 Tol«flitecr  28 AUGUST  18M Fofce ma 474»

number of caxnpo ane to be run.

1 am glad that the hon. the Defence 
Minister has already said that these 
camps will not be started in commu

nity project areas alone.  While the 
community project and national ex

tension service  areas may be good 

because they may have more facilities 
than other areas, I  feel that  there 
should not be any hard and last rule 
with regcird to having these  camps 
only  in  community  project  and 

national  extepsion  service  areas. 
People who do not have either  of 
these projects in their areas  should 
be given a chance to have at least 
such camps, so that they may be en

thused over such national work.

I also feel that the follow-up is not 
enough.  After one month’s training 

what happens to> them? I do not know 
whether even records  are kept of 
those people who have been training 
and whether they can be called up at 
any time in  connection  with  their 
service to the country which I  am 
sure they will be happy to  give. Who 
keeps such records? I think it is  a 
very important part of the scheme.

Shri Tyagi: Records are kept.

Shri U. C. Patnaik: Not always.

Shrimati Ammu  Swamlnadhan:  I
am happy to know that records are 
kept, because I feel there should  be 
some follow-up. Some of them  may 
like to have military training in the 
territorial  army  and  I  feel  they 
should perhaps be given a slight prio

rity over these who have had no such 

training.

I am very happy that this Bill has 
come up now,  because  our  young
people want training in discipline and 
in civic sense.  These are two very 
important things  that  our  yoimg
people  should  have—and if I may 
say so—older people also I think for 
that reason, alone, if for nothing else 
such a scheme is very necessary. But I 
am not quite happy about the word 
"•military”  all the time, because  I 
do not know  whether  that  means
giving training also in shooting and 
such activities as fighting.  We have

the Territorial Army;  we  have llki 
National Cadet Corps  and  similar 

organisations.  1 do not know whe
ther it is necessary  to  give actual 
training in fighting to these  people. 
But if military training means thâ 
I suppose it also has to come in.  But 
the emphasis should be laid more cat 
the teaching of discipline citizenslup 
and  civic  among  young and older 
people who come into this scĥ e.

I hope the hon the Defence Minis
ter will consider seriously  the ques

tion of having  smaller  camps,  not 
500 in number, and more camps  all 
over the country and I am sure there 

will be a large number of young peo
ple who will take advantage of  this, 

because I feel that people need such 
training and they will  certainly be 
very happy to have it. I am sure  if 
women are made eligible  they wiU 
certainly  come  forward  in  large 

nxmibers, as they have done in  the 
case of the Nationcd Cadet Corps.

Pandit Thakur Das Bhargava: May
I put one question  at this  stage? 
Shri Tyagi said that records are being 
kept.  May I just ask him what kinds 

of records  are kept  and for what 
purpose? The whole training is finish
ed in thirty days and there is no fol
low  up  according  to  this  or the 

previous Bill.

Shri Tyagi:  Lists  are  maintained 
and registers are, kept with the Dis
trict Magistrate of the  place where 

the camps are held.  Tlie State Gov
ernments have been approached  and 
they have agreed  to call them  up 
whenever they are needed. Such acti
vities are always conducted by State 
Governments and  therefore records 
are maintained by them.  ,
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,̂u*   ̂  jj*,

»i uyff̂ y ^

I Lt' )}I
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U » ̂  »3 V-=%- «̂'~ - i  O *̂

«j  jj; ̂   J ^

l)*̂ >~Ĵ
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[English translation of the above 
Speech]

Th. Lakshman Sioffh Charak (Jam- 

*iu  and  Kashmir):  Sir, I wish to

point out a few things while welcom

ing the present bill moved  by  the 

Hon. Minister and the objects stated 
therein.

As regards organising the National 
Volunteer Force in the country, we 
have been feeling its dire necessity 
because since the time when  India 
became free v/e have not been able 
to pay as much attention towards this 
as we did towards other aspects.  It 
has been felt since long that a sense 
of discipline should be inculcated am
ong the youth in schools and colleges 
and the villagers, and some program
me should be chalked in this con
nection.  I am very happy that Gov
ernment have brought forward this 
before the Lok Sabha to meet this 
demand.  It would have been still 
better had it been  brought two  or 
three years ago.  I am glad that the 
House has so enthusiastically receiv
ed the bill and that the bill would 

soon become the law of the land.  It 
will  add to our happiness  if the

Minifitrjr of Defeace showa the samo
enthusiasm  in  implementing  the 

provisions of this bill.  Some of  the 
speakers today, especially my friend 

Shri Kamath, have objected to  the 
word “shall”.  The primary lesson in 
descipline, whether it is to be  im
parted to a man from city or to a 
villager, to a school boy or a college 
student, is that they should leam to 
obey.  If one is scared of the very 
mention of the word ‘order’ there is 
no hope of the people of the country 

benefitting by any scheme of incul
cating descipline through any orga
nisation, be it an  educational insti
tution or a military one, women have 
demanded that they should also  be 
included in the scheme.  It is a good 
idea.  But I contend that because it 
is a new experiment, it would be bet
ter if ladies waited for four or five 
years.  These days the  working of 
the National Cadet Corps is excellent. 
Similarly Auxiliary Cadet Corps  is 
also working excellently.  But the 
field of the present scheme is very 
vast and we are notices in the sphere. 
Let us see whether we are successful 
in our endeavour or not.

Some of my friends have objected, 
to the word ‘Military’.  They  say 
that when we have the regular forces 
and an auxiliary force, what is the 
use of having more army.  In this 
connection I humbly submit that if 
we take into account the population 
of India the forces we have, are not 
sufficient.  Our "borders extend from 
Ladakh to the sea coast.  We have 
not sufficient forces  to  guard these 
borders, nor does our economic posi
tion allow us to  have a big  army. 
Thus we have no alternative but to 
have a first line of defence, a second 
line of defence and a third line  of 
defence.  The third line of defence 
can also be a good force consisting of 
persons  who are  prepared to  lay 
down their lives for the country in 
times of emergency.  I,  therefore, 
contend that the training provided in 
this measure is useful.  It would not 
be  the  right  training  but  people 
would leam the judgments of  mili

tary training.
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Moreover, it is also essential  to 
m t̂ain a record of persons who re
ceive trainings.  If some of those per

sons are called up to receive training 
every year it will be advantageous 

and we wiU have  instructors  from 
among them.  Moreover  when they 
return to their villages they will be 
able to establish  their  leadership. 
Mere inclucation of discipline is not 
enou  ̂unless youngmen are trained 
who are able to lead the people, who 
can organise them and carry out the 
schemes in the camps.

I have heard that the military in
structors who are  deputed do not 
languages of many places and conse
quently difficulties arise.  I would 
suggest that  personnel who are
inclined towards this work and are 
experienced should be deputed  for 
this work, or this work may be as
signed to old  military hands  who 
know the language of a particular 
area.  It is not necessary that men 
from regular forces be deputed  to 
impart training.  Only men knowing 
languages spoken in Madras should 
be sent to the villages of that state 
to train the  people.  By  adopting 
‘ this method we can be more success

ful

I wish to make a few other points 
as to what we should bear in mind 
while  imparting  training.  In  the 
Rehabilitation Department little boys 
.and girls are receiving training under 
General Bhonsle’s scheme.  Some of 
us had a chance to see that and  we 
appreciate that I.N.A.  people  have 
infused a real spirit in those child
ren.  Anybody may go and witness 
that such a spirit is essential for the 
progress every-where in the  world. 
Sometime bâ  we had a discussion 
on this subject in this House.  Du
ring that discussion  I said that we 
should make endeavours to  coordi
nate  the  work,  enthusiasm,  and 
spirit of General Bhonsle aAd I.N.A. 
personnel and utilize them in defence 
forces.  Hindustan Scouts organisa
tion and Bharat  Sewak Samaj  are 
also working on the same lines.  In
dia has never lacked in physical and

military  strenĝ  and  intellectual 
qualities.  The only deficiency whick 
has been observed is that there has 
been no  coordination.  Everybody 
works his own way and wants to get 
the credit.  If we put in united eff
orts to win for India and to organise 
its inherent powers so that in emer
gency, we have an organised  foxrce 
then only can  we achieve  succeae.

I think that our Defence Ministry, 

N.C.C. and A.C.C. have done a great 
work.  Defence  Ministry is in a 
position to co-ordinate the work  of 
all  such  organisations.  The  only 
question is how this can be achieved. 
The Government and cabinet can de
cide the programme for such co-ordi
nation.  But  to  prepare  separate 
schemes and spend money on them is 
not useful  It is very necessary to 
have a co-ordinated scheme.

ITo
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Dr.  Suresh  Chandra  (Auranga

bad) :  Everybody in this House has
welcomed the object of this Bill.  I 
feel that though the object is laud
able, the Bill has been brought in  a 
loose and haphazard manner.  I have 
the feeling, unfortunately, that  the 
Government  here is  in a mood  to 
bring all kinds of legislation without 
giving proper thought to the conse
quences of  the implementation  of 
those Bills.

In this Bill, the object is very la
udable.  Nobody can deny that there 
is need for inculcating  a sense of 
discipline, security and self-reliance 
and interest in national service.  It 
is very essential and something  of 
this kind is also being done in  the 
N.C.C. in the  schools and  colleges. 
As far as this Bill is concerned, it is 
too vauge, it is not clear.  This Na
tional Volunteer  Force Bill is  for 
imparting military  training to  ê 
members of the public.  I  under
stand that there is no provision  for 
imparting real military training  to 
the people.  This phrase  “military 
training” does not seem to be very 
correct.  Therefore, I would like to 
know exactly from the Minister whe
ther it is provided in this Bill to give 
real military training to the national 
volunteers who will be recruited.

Other  Members,  including  Shri- 
mati Swaminathan, pointed out  the 
importance of civic sense and discip
line in the country; No coimtry worth 
the name can  maintain its  honour 
and its  independence and  security 
without inculcating  discipline, civic 
sense  and  love  for  the  country. 
These things are very very import

ant,  I know in Germany they had 
the Hitler Youth Movement,  which 
was built on fascist lines.  But,  it 
was this movement which in the last 
stage of the fight for their independ
ence stood by Hitler.  Even the mili
tary people had lost their  courage 
and were almost in a defeatist mood. 
It was  the  Hitler Youth Movement 
which fought in the streets of Ber
lin  with  courage  and  discipline. 
Therefore, there is a great need for 
discipline and civic sense, but it is 
necessary  to have some kind of a 
co-ordinated measure for this  pur
pose.  Simply by passing this Bill 
and bringing some people  together 
without giving them proper training. 
I think the purpose wiU not be served. 
This will not serve the purpose which 
is sought to be served by this Bill. We 
already know tiiat  N.C.C. is a very 
good scheme, but, unfortunately, with 

tlie little experience I have, I find that 
even our military officers who go there 
for in̂)arting training do not take it 
very seriously.'  So, the enthusiasm 
which it seeks to create in boys and 
girls is not there.  Therefore, before 
we pass the National Volunteer Force 
Bill or start some other training ser
vices, it is necessary that whatever we 
have  got in this  country must  be 
strengthened and made efficient  I 
am sure there will be no use in pas
sing tiiis Bill or havilig these canqw. 
By this you will not be able to give 
that kind of discipline which we need 

in tiiis country.

I think this is not time to bring in 
women also in this Bill.  To start 
with, let us have only men to whom 
discipline and love  for the  country 
may be imparted; then only we can 
think of women.  Otherwise, there is 
the chance  of creating  indiscipline 
among the men.  I would request the 
Minister to give an answer to these 
questions.  Let us  take this  very 
seriously and not for the sake of show
ing to the people that we are having 
a National  Volunteer Force,  N.C.C. 
and so on without any coherence and 
co-ordination.  I would like  that 
there should be one scheme and that 
scheme should be implemented in a
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proper manner, so that the effect  of 
that scheme is realised by the pe(q>le 
of his country.  Simply saying that 
every able-bodied citizen may volun
teer will have any meaning, unless it 
is taken very seriously.

Dr. Katja: Mr. Deputy-Speaker, I 
shall be very short.  My hon. friend 
Shri Kamath said that the Lok Saha- 
yak Sena should have been started 
after this Bill had been passed.  Hon. 
Members will notice that this Bill was 
introduced in the House as early as 
September, 1955.

Shri Kamath: That is what I said.

Dr. Katjn: But for the congestion 

of work, this would have been pas

sed.  I was myself anxious that it 
should be gone through.

So far as the point taken by Dr. 
Suresh Chandra is concerned, he may 
take it from me that we want to make 
this organisation and this force, the 
Lok Sahayak Sena as efficent as we 
possibly can.  1 shall ask him to take 
the trouble of visiting the next camp 
which may be nearest to his place of 
residence and spend  a little  time 
there.  Then, I am sure he will from 
the judgment that the training is good, 

is keen, is enthusiastic and the' people 
who wish to take part in it wish to 
take advantage of it as much as pos
sible.  It is military training in the 

sense that they are taught driU, shoot
ing, marching and there is military 
life for one full month, all the 24 

hours.

I should like also to say that the 
Bill does not contain any limit as to 
niunbers.  I am hopeful that if this 
succeeds and if there is a general de
sire to extend the number from one 
lakh to two or three lakhs, this House 
will certainly provide the funds so that 
it may be carried on.  An hon. Mem
ber suggested  that the  size of  the 
camp should be reduced.  That would 
not be possible.  We want to have 
community life; we want to have  a 
general organisation.  Five hundred 
is about the number.

I will not say much about the pro
priety of including women.  That is 
a matter on which opinions can differ. 
I think the correct solution was point
' ed out by Dr. Suresh Chandra that we 
just make a beginning and wait and 
see how that fares.  Please remember 
that after the age of 22 or 23, general
ly women become householders  and 
then they have the added  domestic 
responsibilities.  There are babies and 
children to look after.  I do not want 
to complicate  matters.  If our  ex
periment succeeds, if there is a gene

ral desire, it can be done.  There is 
no harm.  It is important to remem
ber that the number of girls’ institu
tions is increasing and girlŝ colleges 
are increasing.  I notice with my own 
eyes that girls are very keen to enrol 
themselves as girl guides and they do 
very weU there.  That is an outlet 
for their military energy.

So far as the pledge is concerned, 
this is an absolutely voluntary pledge. 
I do not want to say anything.  I won
der whether it has got any particular 
compulsory meaning in it.  It is real
ly a pledge  which says, I  solemnly 
say, if I am called upon to serve  my 
country—where, when that is all left 
indefinite—̂I will respond to such call 
and make every endeavour to be of 
service in whatever way I can.

Shri Kamath: Very vague.

Dr. Katja: That is very vague.  It 
is not part of the Bill.  It has just a 
sort  of  a  moral  persuasive effect 

about it

Some other points were taken and 
we shall deal with them when the va
rious amendments come along.  But, 
I should like to assure generally that 
the object is to make the organisation 
run as efficiently as we can.  Delibe
rately the Act is general so that we 
may be able to make rules from time 
to time as our experience grows and 
we receive suggestions from the peo
ple interested.  Shri Kamath raised 
a minor point about punishments.  I 
may inform him that it is proposed in 
the rules to provide for an appellate 
authority: not a writ in the Supreme



Court, but an appeal from one military 
authority  to  a  superior  military 
authority.

I will not take the time of the House 
any further.  I hope the House will 
proceed to consider the Bill.

Mr. Deputy-Speaker:  The question

is:

“That the Bill to  provide for 

the  constitution  of  a  National . 
Volimteer  Force  for  imparting 
military training  to citizens  of 
India, be  taken into  considera
tion.”

The motion was adopted.

Clause 2̂ Definitions)

Shri U. C. Patnaik: I beg to move: 

Page 1, line 16— 

add at the end:—

“or ahy other officer or office
bearer of  the  Lok  Sahayak 
Sena  selected by  the  appro
priate  authority  from  among 
the volunteers”

Mr. Depaty-Speaken  The question 
is:

Page 1, line 16— 

add at the end: —

“or any other officer or office- 
beared of the Lok Sahayak Sena 
selected by the appropriate autho
rity from among the volimteers.**

The motion was adopted.

Mr. Depntj-Speaker:  The question
3s:

/  “That clause 2 stand part of the 
Bill.”

The motion was adopted.

ClatLse 2 was added to the Bill

Shri Tyagi:  What aboirt those am
endments which have been given no
tice of by Dr. Katju?

Mr. Bepâ-Speaker:  Nobody says 
that he moves.

Shri Tyagi:  Th  ̂ be taken as 
moved.

Dr. Katju:  They are pifrely verbal.

Shri Kamath:  They have to be

moved and  accepted by the  House. 
They have not been moved.

Mr. Deputy-Speaker:  There is no
amendment by Dr. Katju to clause 2.

Shri Tyagi:  I refer to these am

endments which have been given no
tice of by the Minister.

Mr. Deputy-Speaker:  They  will

have to be moved.

Dr. Katju:  Clause by clause?

Mr. Deputy-Speaker:  Yes.  Clause

by clause they will have to be moved.

Dr. Katju:  You have not yet re
ached that stage?

Mr. Deputy-Speaker: Not so far.

Clause 3—(Constitution of the JVa- 
tional Voluteer Force).

Mr. Deputy-Speaker:  Hon.  Mem

bers who have already spoken will 
only move the amendments.

Shri Kamath: I beg to move:

Page 2, Ijne 3— 

add at the end:

“for the purpose of imparting 
military training to the members 
of the public with a view of in
culcating in them a sense of dis
cipline, security, self-reliance and 
interest in national service.”

I seek to incorporate in this clause 
what is contained in the Statement of 
Objects and Beasons.  I have taken 
this bodily from the  Statement of 
Objects and Reasons.  I hope the hon. 
Minister cannot have any reasonable 
or valid objection to this amendment 
It only seeks to incorporate his own 
statement in this clause.

Dr. Katju:  This is mentioned in

the Statement of Objects and Reasons. 
I think it should not come into  the 
Bill itself because the preamble says 
that the object is to impart military 
training.  I am very sorry, I am un
able to accepi; ̂ e amendment
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Shri Kamath: Objection on merits? 

Mr. Deîaty-Speaker:  The question
is:

Page 2, line 3—

CLdd at the end:

“for the purpose of imparting 
military training to the members 
of the public with a view to in
culcating in them a sense of dis

cipline, security, self-reliance and 
interst in national service.”

The motion was negatived.

*Mr. Dcputy-Speaker:  The question 
b:

That clause 3 stand part of the 
Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

Clause 4— {Establishment of Camps)

Mr, Depaty-Speaker:  Clause  4.
Are there any Government  amend
ments?

Dr. Katjn: No.

Mr.  Depaty-Speaker:  Aiiy  other 
amendment being moved?

Shri D. C. Sharma (Hoshiapur): I 
have an amendment.

Mr. Depaty-Speaker: He can move 
it.  He has not so far spoken.  He 
can also speak for five minutes.

Shri D. C. Sharma: I beg to move: 
Page 2, line 6—

add at the end:

“Such camps shall be set up at 
coQ̂ îient places and  wherever 
possible in the vicinity of Commu
nity Projects, N.E.S. Blocks and 
educational institutions,”

I welcome this Bill.

Mr. Depaty-Speaker: The Bill has 
already been welcomed and decision 
taken that it may be considered.

Shri D. C. Sharma;  But,  I  must 

say that this Bill suffers from confu- 
jion of thought  and  confusion  of

aims.  I have been asking myself this 
question whether this Bill is going to 
have a new variety of boy scouts or 
a new variety of  seva  samiti or a 
new variety of voluntary agency.  I 
have found that in this BiU, there is 
nothing which can enthuse the Indians 
so far as the aimes are concerned.

Shri Raffhabir Saiiai:  On*  which

amendment is the hon. Member speak
ing?

Shri D. C. Sharma:  I have  been
given five minutes and I am going to 
make use of  those five minutes  to 
the best of my advantage, not your 
advantage.

Depaty-Speaker:  There is one 
thing I might bring to the notice  of 

toe hon. Member. If the hon.  Mem
bers who have amendments to  their 
credit or in their names help us  in* 
going through the second stage hur
riedly, then we might take up  all 
those general  things  in  the  third 
stage, but so far as amendments  are 

concerned, we will have to  confine 
ourselves to the amendments.

Shri D. C. Sharma:  I shaU resume 
my speech in the third reading stage, 
but what I mean to say is that  the 
average expectation of life in TnHifl 

has increased during the  last  ten 
years or so, and  it  is  increasing, 
llierefore, I think the age limit of 40 
has been put in accordance with the 
calculation that prevailed  so  many 
years ago.  I would  therefore  say 
tliat the age limit should be increas
ed.

Dr. Katja: I am imable to accept it. 
The age of 40 is really an extended 
age for this purpose.

Mr. Depaty-Speaker:  The question

Page 2, line 6— 

add at the end:

“Such camps shall be set up at 
convenient places and  wherever 
possible in the vicinity of  Com-

is:
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munity Projects, N.E.S. Blocks and 
educational institutions.”

The motion was negatived.

Mr. Deputj-Speaker:  The question

is:

‘That clause 4 stand part of the 
Bill"

The motion was adopted.

Clause 4 was added to the Bill.

Clause 5 was added to the Bill. 

Clause 6— (Duties of volunteers)

Shri Ra«rhabir Sahai:  I beg  to
move:

Page 2—

after line 17, add:

“Provided that  his  services 
may be requisitioned in  times 
of emergency  such  as  flood, 
earth-quake or disturbed condi
tion of law and order in an affect
ed area.”

In support of this amendment  of 
mine, I would like to say that until 
and unless we make use of the ser
vices of a volunteer who has  been 
given training for 30 days  in  a 
camp, it would not be proper to set 
up such an organisation £ind to incur 
so much of cost.  The object  with 
which this Bill has been introduced 
has been hailed by every one of us. 
It  is  to  inculrate  self-discipline 
amongst the people of this country. 
We know to our regret that although 
as a nation  we  may  posses  very 
many virtues, national disteipjline is 
not one of our virtues, and I believe 
the hon. Defence Minister introduced 
this Bill with a view to create that 
sense of discipline in our nation.  It 
is really a very laudable  object.  I 
wish that  when  our  adults  and 
young men have been given this kind 
of training in t̂hp̂ camps,  their 
services are utilised.  We know  to 
our regret that in times of emergen- 
cies--and  so  many  emergencies 
occur in our country;  there  are 
floods, there are earth-quakes, there 
are disturbances of law and order—

our people find themselves  helpless. 
They find themselves quite at  sea 
with the consequence that the period 
of distress increases.  Where will  be 
the harm if these trained people are 

requisitioned  and  are  allowed  to 
work there?

I was simply amazed  when  the 
learned Defence Minister  said that 
he did not want to  introduce  any 
sense of compulsion.  The compul
sion is in the sense that they would 
not be called in for military services. 
If a country invades us, these volun
teers may not be called.  That I can 
understand, but in times  of  emer
gency if tljieir services  are  requisi
tioned is that compulsion?  As my 
hon. friend Shri Charak said in any 
enforcement of discipline,  there  is 
some amount of compulsion and if 
after this training you do not want 
to make the services of these young 
men available for meeting emergen
cies, then I do not know for  what 
purpose  .you  are  training  them. 
There should be such a definite pro
vision.

Supposing  you  send  for  those 
people to meet and face an  emer
gency and some of them do not turn 
up, do not punish them  If they can 
offer an excuse, do not punish them. 
When a notice comes from the Gov
ernment or from the military depart
ment after they have obtained this 
training, there would be very few 
. people who would be prepared  to 
disobey that notice. So, I wish that 
the hon. Minister consider the leasi- 
bility of accepting this amendment.

One more point and it is this.  In 

U. P. some years back a movement 
known as Prantiya Raksha Dal  was 
established.  I suppose the hon.  De
fence Minister was then our Law Min
ister in U.P. and during his time this 
scheme was started.  That generated 
at lot of enthusiasm in that province 
and we  were really grateful to the 
Government for having  introduced 
that scheme, but to our regret  we 
find that the entire Prantiya Raksha
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[Shri Raghubir Sahai]

Dal  scheme has gone to dogs now. 
Why?  Because we did not follow it 
up.  We did not introduce measures 
to utilise the services of those people. 
I wish the same sort of experience 
may not be repeated in the case of 
this laudable Bill.  Therefore I com
mend my amendment.

Shri Kamath:  I beg to move:

Page 2-̂

after line 17, add:

“Provided  that  such  duties 
or such obligations shall not be 
inconsistent or at  variance  with 
the purposes for which the force 
has been constituted.”

This is by way of abundant cau
tion.  I am aware  that  standards 
have been very high  among  the 
officers; and otheî ranks . of  our 
armed forces though  there  have 
been a few disconcerting incidents in 
recent years, but we  have  heard 
complaints in the civil services  in 
recent times that some  of  them 
employ their  subordinate  officials 
for clomestic and private work.  This 
should be  sternly  discoimtenanced. 
I hope this will not be one of  the 
obligations or duties that the trai
nees would be called upon to per
form while imdergoing the training 
and that is why I have  suggested 
this, amendment.

Before I sit down I would like to 
oppose emphatically the amendment 
moved by Shri Raghubir Sahai; par
ticularly the last part of the amend
ment is a very dangerous suggestion, 
viz.,  “in a disturbed  condition  of 
law and order in an affected areâ’. 
This will also lead to much abuse Of 
authority, and I am sure many of the 
trainees or volunteers would  cer
tainly not like to work under such 
conditions, and they would certainly 
resist 'or oppose their  employment 
in conditions where law and order, 
according V> Government, have been 

disturbed.

Shri U. C. Patnaik: I beg to move: 

Page 2, line 17— 

odd at the end:

“Volunteers who give the un
dertaking for  National  Service, 
shall be liable to be called up 
for such service if  and  when 
notified by the appropriate  au
thority”.

My amendment is different  from 
that of Shri Raghubir Sahai in this 
respect that I suggest that those who 
give the undertaking  for  national 
service shall be liable to be  called 
up for such service if  and  when 
notified by the appropriate authority. 
I beg to add that after giving them 
training and after they volunteer and 
give a pledge for  national  service, 

there must be some obligation on their 
part to come and render that national 
service in emergencies and for other 
purposes when they are called  upon 
by the appropriate authority.  I hope 
the Minister will please accept it.

Dr. Katju: I am sorry, I am un
able to accept either of the amend
ments.  The  guiding  rule  is  the 
voluntary nature and I submit whe
ther it is a service for humanitarian 
purposes or natural calamities,  we 
must trust the good sense and  the 
patriotic devotion of the volunteers 
as well as of other citizens who may 
volunteer for that purpose.

So far as Mr. Kamath’s amendment 
is concerned, I submit it is military 
training and the duties are prescribed. 
The rules will be there and if  the 
rules are not properly observed, then 
there will be punishment to follow,

Mr. Depaty-Speaker: The question 

is:

Page 2, line 17— 

add at the end:

“Volunteers who give the  un
dertaking for  National  Service, 
shall be liable to be called up for 
such service if and Vhen notified 
by the appropriate authority”.

The motion was negatived
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Mr. Depnty-Speaker:  The question

is:

Page 2—

after line 17, add:

“Provided that such duties or 
such obligations shall not be in

consistent or at variance with the 
purposes for which the force has 
been constituted.”

The motion was negatived.

Mr. Deputy-Speaker:  The question

is:

Page 2— ^

after line 17, add:

“Provided that his services may 
be requisitioned in times of emer
gency such as flood, earthquake 
or disturbed condition of law and 
order in an affected area.”

The motion was negatived.

Mr. Deputy-Speaker:  The question 
is:

“That clause 6 stand part of the 
BiU”

The motion was adopted. . 

Clause 6 was added to the Bill

Clause 7.— (Discharge)

Shri Mulchand Dube  (Farrukhabad 
ristt.—North): Clause  7  reads  as 
follows:

“Every volunteer shall be entit
led to receive his discharge from 
the Force on the expiration of the 

period for which he was enrolled, 
but may, prior to the expiration 
of that period, be discharged from 
the Force by such authority and 
subject to such conditions as may 
be prescribed.”

My submission is that there should 
be no discharge after the lapse of one 
month for which he may be enrolled 
for training in camp because if that 
discharge  is  there,  there  is  no 
possibility  of  there  being  a re
fresher  course  or  a  follow-on 
course;  that, if a volunteer,  after 
having  received  training  for  one

month, is allowed to go back home 
and to  follow  his  ordinary  pur
suits, the result will be that the train
ing that has been given to him would 
be absolutely  wasted.  Therefore,  I 
think it is absolutely necessary that 
the  discharge  should not be there 
and the volunteer should be  called 
upon for refresher course every six 

months or so.

There is another point to be remem
bered.  In case there is  discharge 
there would  be  difficulty  and  we 
may not be able to caU those volun
teers in case of emergency.  I was 
reading the Encyclopaedia  Britannia 

with regard to this and I foimd they 
have a similar Act passed in 1863.  I 
am quoting from it:

“A new Act,  Volunteers  Act, 

1863, was soon passed,  the most 
important provision of which was 
that apprehended invasion should 
constitute a sufficient reason for 
the Government to call out  the 
volunteers in Ueu of the old con

dition which required the  actual 
appearance of the enemy.

This  was  again  modified  in 
1900  during  the South African 
War by  a  further  enactment 
allowing the authorities  to  caU 
them out at times of  imminent 
national danger and great  emer- 

gency.’»

■ This was provided there in the very 
Act itself.  But }iere the hon. Defence 
Minister seems to think that it should 
depend on the goodwill of the volun
teers.  My submission is that so long
- as we do not have the law, you will 
not be able to call them out and, there
fore, this provision should be enters 
in this Bill and I hope, the hon. Min
ister win think over this because in 
case of national emergency it would 
be absolutely necessary for him . to 
make an enactment and so long  as 
the law is not there, it would t>e im
possible for him to call the vohmteers. 
So my submission is that it is abso
lutely necessary that this  provision 
should be there in the law.
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Shri U. C. Patnaik:  I beg to move: 

Page 2—

after line 22, add:

“Provided that  Ihose  persons 
who have signed the pledge  for 
National Service shall be suitably 
reorganized for siich service.”

l*his is more or less  to  the  same 
f ffect.  Of course, the hon.  Minister 
has already given his reply that there 
is no element of compulsion which is, 
riore or less, in line with the speeches 
of the Defence Minister on Buddhist 
]>rinciples and Sanskrit and all  that. 
I would respectfully submit that when 
you train a lakh of people every year 
nt the expense of one crore of rupees 
per year, you must have some pro- 
\usion to call them upon, particularly 
ihat section which hi given you  a 

pledge for rendering national service. 
Here you take pledges and, at  the 
same time, you say that you  dei>end 
upon their goodwill for giving their ser- 
Tices.  I would submit that it will be 
iji the interest of the tax-payer  who 
foots the bill for all the money that 
is being spent on the National Volun
teer Force not to agree with the hon. 
Minister who says: we depend upon 
their goodwill only.  We should have 
some provision in law to call them up 
and  make  them  render  national 

service in emergencies as well as for 
developmental  work.  It  will  be 
necessary in the interest of our Five 
Year Plan, it will be in the interest 

of our Development  Blocks  and it 
will be  necessary ̂ to  light floods, 
epidemics and other things and I am 
sure that  simply because  the hon. 
Minister thinks that we could rely 
upon the  goodwill  of  people, we 
should not allow our money to  be 
wasted on  this  National Volunteer 
Force if the nation cannot insist upon 
some return for the money spent on 
that.

Dr. Katja: The two things are quite 
distinct.  So far  as  Mr.  Patnaik*s 
amendment is concerned, he proceeds 
upon the existence of a  pledge.  The 
pledge does not form part of the Bill 
and it is purely on a voluntary basis.

I do not want the Bill to be encumber
ed by the result of what has happened 
after the signing of the pledge.  The 
pledge may or may not be signed.  As 
Mr.  Kamath has pointed  out, tiie 
pledge is only some sort of persuasive 
effort.

Shri U, C. Patnaik:  Why not define
it?  '

Dr, Katju: So far as the remarks of 
my hon. friend, Mr. Dube, are con
cerned, it really amounts to this: make 
an enrolment, prepare a roll and then 
keep it indefinitely  for  years  and 
year̂.  When you enrol a man for one 
month, you have got to finish,  you 
have got to put an end and when you 
enlist a man for one month, you give 
him a discharge for the next month. 
That necessarily follows.  There is no 
question of his being dispensed with. 
Therefore, we must allow the  clause 
to stand as it is.

Mr. DeiHity-Speaker:  The question 
is:

Page 2—

after line 22 add:  '

"Provided that those  persons 
who have signed the pledge for Na

tional Service shall be  suitably 
reorganized for such service.”

The motion wâ negatived,

Mr. Deputy-Speaker:  The question
is:

“That clause 7 stand part of the BiH”.

The motion was adopted.

Clause 7 was added to the Bill.

Clanse (̂Oj0Fences and Penalties.) 

Dr. Katju:  I beg to move:

Page 2, line 41—

for  “punished” substitute “punish
able”

Mr.  Deputy-Speaker:  There  are
other amendments also.

Dr. Katju: I do not want to more 
them.
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Mr. Deputy-Speaker; Let  me un
derstand this. There are amendments 
Nos. 3, 4 and 5.

Dr. Katju: I have moved amend
ment No. 3.  It is not necessary to 
move amendments Nos. 4 and 5.

Mr.  Deputy-Speaker: Amendment
moved:

Page 2, line 41—

jar “punished” substitute “punish
able”,

Shri Kamath: I beg to move;

Page 3— 

after line 3, add:
“Provided that no action shall be 
taken for recovery of the  fine, 
where the  volunteer  punished 
under sub-section (1) has served 
the term of imprisonment in de
fault of payment of the fine.”

It is self-explanatory and I do not 
wish to  elaborate  this  particular 
theme. The hon.  Defence  Minister 
was good enough to say in the course 
of his speech earlier that when a fine 
is imposed, it does not mean that if 
there is imprisonment in default  of 
fine, that fine will not be  realized. 
That is what I understood him  to 
say. But may I reqiiest him to  see 
that so far as this particular Bill  is 
concerned we are dealing with young 
volunteers, young trainees who  may 
not have properties of their own. And 
if you want to recover the amount, it 
will be recovered from their parents 
or guardians.  I do not know  from 
whom they will recover the fines im
posed.

3 P.M.

May I also tell him that it is not 
always true that though the person 
may  undergo  imprisonment in de
fault, the fine is always recovered 
or  tried  to  be  recovered? I 
myself was sentenced some  years 
ago, in  1941,  and I was  award
ed  ten  months’  imprisonment 
plus Rs. 2(J0 fine, and in default, two 
months. I refused to pay the  fine. 
The British Government did not  re
cover the fine from me by any means 
at their disposal. I underwent  an

other two months’ imprisonmeat, iSnd 
I came  out  without  any  kx? 
money.

Mr, Deputy-Speaker: That
ernment might have been particcz:fêly 
generous to Shri Kamath. Otherî ŝe; 
the general law of the land  w d̂ 
have taken its course.

Shri Kamath: I would request the
Minister to be generous  with our 
national volunteers, because they are 
our own volunteers who will  serve 
the country. He should be generous 
to them, and not try to mulct them of 
their little money that they may have 
got. And where a person undergoes 
’mpri-s'i'Dir'̂nt in jail, the fine should 
not be recovered.

Mr.  Deputy-Speaker: Amendment
moved;

Page 3— 

after line 3, add:

“Provided that no action shaU 
be taken for recovery of the fine, 
where the  volunteer  punished 
under sub-section (1)  has served 
the term of imprisonment in de
fault of payment of the fine.”

Dr. Katju: May I meet my  hon.
friend Shri Kamath half  way? We 
shall bear this in mind when we frame 
the rules, and we shall provide that 
in suitable cases, the recovery of the 
fine may be dispensed with. But let 
the Bill stand as it is.

Shri B. D. Pande: I have a small
amendment to this clause.

I beg to move:

Page 2, line 42—

for “fifty rupees” substitute “thirty 
rupees”.  ’

Mr.  Deputy-Speaker:  Amendment

moved;

Page 2, line 42—

for “fifty rupees” substitute “thirty 
rupees”.
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pL D* Pande; My object  in 

TOOvinĝ ̂his amendment is that  the 
amount of fine should not frighten the 
y$>ung boys, especially in the  rural 

areaŝ' who are very poor.  But  the 
Minister has since explained that the 

fine of Rs. 50 will not be imposed at 
'*qaj5e, and that the actual fine  may 

less than this.

What I want is  that  everybody 
should be given military training. We 

have given franchise nearly  to  19 
crores of people, but we are  giving 
military training only to about  one 

lakh.

Mr.  Depaty-Speaker: The  hon.
Member was only speaking  on  his 
amendment and the question whether 
the fine should be Rs. 50 or less,  and 
therefore, he should confine  himself 
to that, so far as the present stage is 

concerned.

Shri B. D. Pande: My main object 

in moving this amendment is that the 
young people, especially in the rural 
areas, should not be frightened by the 

fine.  Especially in the border arê, 
such as the ones from where I come, 
every i>erson should be given mihtary 
training. We, hiU people, are steeped 
in military instincts.  We have been 
fighting among ourselves for our hearth 
and home, and if we  are not disciplin
ed we may again fight amongst our
selves.  The  Dogras, the Garhwalis, 
the Kumaonese, and the Nepalese are 

the best  elements in  the Army.  I 
want  that  their  descendants  also 
should be  trained in  military dis
cipline, so that they may do what the 
country needs of them.

I wanted to be a jamedar in 1906, 
but I had attended the Congress  at 

Banaras___

Mr.  Deputy-Speaker:

Member should confine

The  hon. 
himself....

Shri B. D. Pande:  I want to give

just one little anecdote.

Mr. Depaly-Spcaker:  We can listen 
to that career sometime afterwards.

Shri B. D. Pande: When I wanted 

to join as a jamedar, I was told, *You 
attended the Congress there;  ther̂ 

fore, you cannot join as a jamedar.*. 
Thus, even jamedarship was denied to 

me.  Then, I had to fight the Britisher 
and turn him out of the country.

Our people should be trained in dis

cipline, so that they could fight  for 
their own country.  That is the ob
ject of my amendment.  I wanted that 
barrack imprisonment should be im
posed instead of fine.  But the Minis

ter has since explained that it may 
not necessarily be Rs. 50 fine,  and it 
may be even less.  So, I would  beg 

leave of the House to withdraw  my 

amendment.

Mr. Deputy-Speaker: Has the hon.

Member leave of the House to with

draw his amendment?

Several Hon. Members: Yes.
The amendment was, by leave, with

drawn.

Mr. Depaty-Speaker: Now, I shaU

put the Grovemment  amendment  to 

vote.

The question is:

Page 2, linê41—

for **punished” substitute  “punish

able”. «

The motion was adopted.

Mr. Depaty-Speaker: Now, I come
to amendment No. 14,  Does the- hon. 
Member Shri Kamath want to  press 

it?

Shri Kamath; In  view  of the 

Minister's assurance—I hope he will 
honour it—I beg leave of the House 

to withdraw my amendment,

fifhri K. K, Basil (Diamond  Har

bour): It is a pledge.

Mr. Depnty-Speaker: Has the hon.

Member leave of the House to with 

draw his amendment?

Several Hon. Members:  Yes.

The amendment was, by leave, linfh- 
drawri.
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Mr. Deputy-Speaker:  The question

is:

“That clause 8, as amended, stand 

part of the Bill”.

The motion was adopted.

Clause 8 as amended, was added to 
the Bill

Clause 9.— (Liability for  causing

• loss etc.)

Mr.  Depaty-Speaker:  There  are

some  Government  amendments  to 
this clause, namely amendfnents Nos.

6 and 7.

Dr. Katju: I am not moving them,

Shri  Kamath:. I  have  a  small 

amendment to this  clause,  namely 
amendment No. 15.

I beg to move:

Page 3 after line 16, add:

“Provided that the  loss  of,  or 
damage to the  property  may  be 
permitted by the prescribed autho
rity to be made good in cash  or 

kind”.

Mr, Deputy-Speaker:  Amendment

moved.

Page 3—after line 16, add:

“Provided that the loss of, or 

damage to the property may be 
permitted  by  the  prescribed 
authority to be  made good in 
cash or kind”.

Shri Kamath:  This  amendment

seeks to permit a volunteer to make 
good the loss or damage to property 
in cash or  in  kind.  Suppose,  he 
breaks a chair or something like that, 
he must be permitted to make good 
the loss, or bring in another chair in 
its place, and-not necessarily be fined; 
if he could bring another  chair,  he 

should be permitted to do so. This is 
a very simple amendment, and I do 
not think it can evoke any opposition 
from Government.

Dr. Katju: May I just point out to 
my hon, friend Shri Kamath that this 
amendment is really not necessary? 
I like .it myself, but the proceedings

to recover the liability commence 
when  the  person  concerned  lias 
refused  or  failed  to  deliver  tiie 
amount assessed.  It has been provior 
ed in clause 9—I am reading lines H 
to 13 on page 3 of the Bill—

“.. and where the amount there
of as determined by the prescribed 
authority is not paid  within  th& 

time allowed, it shall, on applica
tion made by the prescribed autho
rity..........

So, it is only when it is not made 

good that the question of starting pro
ceedings will arise.

\

Shri Kamath:  But that does not

cover the second part of my amend
ment. He should be allowed to make 
good in kind also.

Dr.  Katju:  There is no question
of ‘kind’-ness about it.

Mr.  Det»uty-Speaker:  Then,  the
question will arise as to  who  will 

determine whether the article is  of 
the same quality or not.

May I put this amendment to vote?

Shri Kamath: It is not necessary.

I seek leave of the House to  with
draw it.

Mr. Deputy-Speaker: Has the hon. 

Member leave of the House to with
draw his amendment?

Several Hon. Members: Yes.

The amendment was, by leave, with
drawn,

Mr. Deputy-Speaker:  The question

“That clause 9 stand part of the 
Bill”.

The motion was adopted̂

Clause 9 was added to the BilL

Clause 10 —(Presumption as to 
certain documents)

Shri Kamath: I beg to move:

(i)  Page 3, Unes 18 and 19— 
omit •‘purporting to be**
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I  Iĝ math]

3, lines 21 and 22— 

“without  proof  of the 
^̂(paature or appointment of such 

/̂ .cer”.
1 do not know why these words 
ôuld remain in the clause, and why 

we should not insist on a certificate 

actually signed by  the  prescribed 
officer, and further, there should  be 

evidence or proof of the signature of 
the officer.  I do not  mean  to  say 
that there might often be  cases  of 
forgery or things like that  but cer
tainly, by way of abundant caution, 

in which my hon. friend certainly be

lieves as a great lawyer, I think  he 

will agree that to provide against any 
Idnd of malpractices, we should insist 

on a certain certificate properly sign

ed, and later on if necessary,  there 
should be proof of the signature  of 

such officer.

My amendments cover these points, 
and I hope the Minister will accept

thOTL

Mr. Deputy-Speaker:  Amendments

moved:

(i) Page 3, lines 18 and 19— 

omit “purporting to be”.

(ii) Page 3, lines 21 and 22— 

omit “without  proof  of the
signature or appointment of such 

officer”.

Dr.  These amendments also

are really not necessary, because they 
wiU make the proceedings much too 
cimibersome.  Supposing a sanction is 
granted under one of the provisions of 

the Criminal Procedure Code, to insti

tute a suit, the magistrate never re
quires proof of the signature of the 
secretary or the under-secretary. The 
signature purports to be that of that 
officer.  It is a simple proceeding. You 
produce a paper.  If that paper has 

got a signature that purports to  be 
the signature of the prescribed autho

rity, a brigadier or whoever it is, the 
court takes it for grants  that  the 
whole thing is quite clear.  If it is a 
case where the signature is doubtful, 
and the point is specifically  raised, 
then it may be gone into.  Othnrwrise,

the result of my hon. friend’s amend

ment will be that we shall have  to 
call the officer, from goodness knows 
where, to prove the  signature,  and 

hold up the proceedings for days and 
days.  I am  unable  to  accept  the 

amendments.

Shri Kamath:  Am I to understand 

that documents produced in a court 
of Law are taken for granted and the 

signature is not required to be proved 

at all under the Evidence Act?

Mr. Deputy-Speaker:  There  are

certain cases where it has to be taken 

for granted.

I shall now put these amendments 

to the vote of the House.

The question is:

Page 3, lines fS and 19—

Omit “Purporting to be”

The motion was negatived.

Mr. Deputy-Speaker:  The question

is:

Page 3, lines 21 and 22—

Omit “without proof of the signa
ture or  appointment of  such 

officer”

The motion was negatived.

Mr. Deputy-Speaker:  The question

is:

“That clause 10 stands part of

the Bill”.

The motion was adopted.

Clause 10 was added to the BilL 

New clause lOA.

Shri U. C. Patnalk:  I  have  an
amendment for a new clause, Clause 

lOA.  I beg to move:

Page 3—

after line 22, insert:

“lOA. National  Service  Pro
gramme.—The appropriate autho
rity shall make  provision  for
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training the Lok Sahayak  Sena 
personnel for national service in 
developmental activities as well 
as  for  service  during  floods, 

famines, epidemics, fire-havoc and 
other emergencies”.

In the Statement of Objects and 
Reasons, it has been stated that these 
people ought to be utilised for nation
al service.  But there is nothing to 

indicate that there should be a nation
al service programme.  We  have 

leamt elsewhere that the  Defence 
Minister thinks that one  month is 
absolutely necessary for the  basic 
elementary military training and that 
he can make no provision for training 
for national service.  So I suggest 

that special training should be given 
to the cadets for service in emergen
cies, developmental activities as well 
as during times of floods,  famines, 
epidemics, fire-havoc etc.  either by 

increasing the period of training by 
one or two weeks more or by in
ducing the Community Project Ad
ministration or some other organisa

tion to take up the additional burden 
of a few days’ more training.  I hope 
the hon.  Minister will accept  this 

amendment

Dr. Katju: I am very sorry I am 

unable to accept the amendment.  It 
really changes the Bill and goes out 
of the purview of the present Bill. 
My hon. friend is talking  here of 
developmental activities and  many 
other things.  That requires a differ
ent organisation or expansion of this 
organisation.  So it will go outside 
the purview of this Bill.

BIr. Depaty-Speaker: The question
is:

Page 3—

after line 22, add:

“lOA. National  Service  Pro
gramme.—̂ The appropriate autho
rity ’ shall make  provision  for 

training the Lok Sahayak Sena 
personnel for national service in 
developmental activities as well

as for  service  during  ôods, 
famines,  epidemics,  fl̂ ĥavoc 
and other emergencies”, f. ^

The motion was negfatîêv

(ferr

^  ^ t I

 ̂?rrT ̂

I

Shri Kamath: I beg to move:

Page 3—

after line 43, add:

“(3) AU rules made under this, 
section shall be laid before Parlia
ment for a period of  at least 
thirty days, as soon as  may be 
after they are made, and shall be 
subject to such modifications as 
Peirliament may make therein”.

The hon. Minister has told us just 
now that so many things will be done 
by rules.  Therefore, this amendmmt 
acquires additional force and import
ance.  It is an accepted formula now 
which his colleagues in other Minis
tries have agreed to in various other 
Bills, beginning, I think,  with the 
Citizenship Bill which we  adopted 
early last session.  This formula that 
the rules made under the Act shall 
be brought before the House is a uni
versally accepted practice now  and 
almost all Bills  nowadays  contain 
this clause at the end, that the rules 
made under this Act shall be brought 

before the House for such modifica
tions as the House may deem fit and 
n̂ essary.  I therefore pommend this 
amendment to the acceptance of the 
Minister and also of the House

fw  t ̂  ^

 ̂ f, 

 ̂  i   ̂ ̂   spt

FfhFR  ̂  ̂ ^
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;  ̂ T̂TT  ^

3T̂ ̂ ^

~̂ T̂ i I 

'̂n U. C. Patnaik: I beg to move: 

Page 3—

after line 43, add:
“(3) All rules framed under this 

Act shall be placed before the Houses 
of Parliament for a period of thirty 
days and shall be subject to  such 
modification as Parliament may make 
therein"’.

This amendment is, more or less, 
to the same effect.  I would  again 
reiterate what the hon. Member said 
just now, that the Minister had also 
given an assurance in the beginning 
that the rules would be placed before 
the House. Of course, the hon. Minis
ter has refused to accept any amend
ment to improve the Bill; with the 
steam-roller majority that he has got, 
he has refused to accept amendments 
to a Bill, which has got the support of 
the entire House and which is bound 
to have  the  support of the whole 
tcountry, in order to make it  more 
-useful and to bring it in conformity 
with....

Mr. Deputy-Speaker: That would
ê a third reading speech.

'Shri U. C, Patnaik: I would again 
submit that tlie rules should be placed 
on the Table of the two Houses.

Dr. Katju: My hon. friends have
forgotten that in my opening submis
sion, I actually said that we would 
accept it; the only change that I want 
to make in the amendment that has 
been moved by Shri Kamath is this. 
As his amendment stands, Parliament 
may take years and years.  I want 
to put some limit on it.  These are- 
military rules and there should be 
some sort of finality about them.

5hri Kamath: Say next session,

Dr. KatJu:  I would like to make
an amendment at the end as follows:

“during the session in which 
they are  so laid or the  session 
immediately following”.

Shri Kamath: agreed.

Dr. Katju: If that is agreed, there 
is no dispute about it. I will formally 
move my amendment.

I beg to move;

In amendment No. 18, as" proposed 
by Shri H. V. Kamath, add at 
the end:

“during the session in  which 
they are so laid or the session im
mediately following”.

Mr. Deputy-Speaker: The question
is:

In amendment No. 18, as proposed 
by Shri H. V. Kamath, add at 
the end:

“during the session in which they 
are so laid or the session immedi
ately following”.

The motion was adopted.

Mr. Deputy-Speaker: I shall now
put to the vote of the House amend
ment No. 18 moved by Shri Kamath 
as amended by Government amend
ment No. 31.

The question is:

Page 3—

after line 43, odd:
“(3) All rules made imder this 
section  shall  be  laid  before 
Parliament for a period  of at 
least thirty days, as soon as may 
be after they are made, and shall 
be subject to such modifications 
as Pa,rliament may make therein 
during the session in which they 
are so laid or the  session im
mediately following”.

The motion was adopted.
Mr. Deputy-Speaker: Amendment
1̂0. 26 now falls through.
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Mr. Deputy-Speaker: The question
:is;

“That clause 11,  as amended, 
stand part of the Bill”.

The motion was adopted.
Clause 11, as amended, stand part of 

the Bill

Clause 1,  Enacting  Formula  and 
Title.

Amendments made:

(i)  Page 1, line 4—

for “1955” substitute “1956”.
(ii) Page 1, line 3—

for “the National Voluteer Force 
Act” substitute “the Lok Sahayak 
Sena Act”.

(iii) Page 1, line 1—

for  “Sixth  Year” substitute 
Seventh Year”.

(iv) Page 1, in the Long Title and 
wherever they occur in the Bill—

for “National Volunteer  Force” 
substitute “Lok Sahayak Sena”.

—[Dr. Katju]
Dr. Katju: These are verbal amend

ments.  The  Secretariat will carry 
out the corrections.

Mr. Deputy-Speaker: The question
-is:

“That Clause 1, as  amended, 
the Enacting Formula, as amend
ed, and the Title, as amended, 
stand part of the Bill”.

The motion was adopted.
ClaiLse 1, as amended, the Enacting 
Formula, as amended, and the Title, 
•as amended, were added to the Bill
Dr. Katju: I beg to move:

“That the Bill, as amended, be 
passed”.

Mr.  Deputy-Speaker: Motion
*noved:

“That the Bill, as amended, be 
.passed”.

 ̂  f  I

t  I
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 ̂  f,  ̂̂  f I A'

 ̂ ̂   ^   ̂  i 
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gq,  iT̂ 3nr  f?r?:

Shri D. C. Sharma: I welcome this 

measure because something is better 
than nothing.  But I must submit 

most respectfully that the  measure 
suffers from confusion  of  thought 

and that is the reason why so many 

things have been attributed to it and 
so many things have been expected 

from it.

Mr. Deputy-Sĵ ker:  That would
be a reflection on the Parliament if 
it suffers from confusion of thought; 

we have adopted it.

Shri D. C. Sharma: Certain persons 

have  equated  this  Bill  with the 
National  Discipline  Scheme;  some 

persons have equated this Bill with 
the Home Guards Scheme; some per

sons have thought that it is goin£ 
to be an adjunct of our Community 
Projects and  National Development 

Blocks.  This has arisen because of 
the fact that  in  the  Statement of 
Objects and Reasons we have given 
so many things.  Only  one  thing 

should  have been given there, and 

that  is,  that  this  BiU  has been 
brought  forward  to  give  military 
training for the purpose of defence*
I do not know why they are not cal
ling a spade a spade and why they 
have not been able to call it by the 
right name.

Mr. Depnty-Speaker: Now the hon. 
Member need not worry about  the 

objects and reasons; we have passed 

that stage.

Shri D. C. Sharma:  The  second
thing that I want to suggest is this. 
The Bill is going to provide training for 

one out of 3,600 inhabitants of India. 
I would suggest that at least One out 
of 1,000 inhabitants of India should 
be given training under this sch«ne. 
At the same time, I feel that the sum. 

of  Rs. 1 crore, which has been set 
apart for this purpose, is not  suffi

cient, and I would suggest that at
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least Rs. 4 crores should have been 

set apart for this purpose, so that we 
should have had 'more opportunities 

fox giving training to the people.

When you say  that  the .Bill is 
meant to give military training to the 

people, I do not see any reason why 
you should not say that the Bill is 

meant for augmenting  the  defence 
potesitial of our country.  That is all 
what I want to say now.

Shri N. B. Chowdhnry  (Ghatal): 

By the passing of this Bill we shall 
put on the statute-book of the country 
a law, by which Government  would 
be authorised to pend at least Rs. 1 
crore per annum,  according  to the 
Financial Memorandum, for the purpose 
of imparting military training to the 

people of this country.  So far as the 
object of inculcating a sense of dis
cipline or national service is concer
ned, there can  be  no difference of 
opinion.  But our fear is  that this 
object, which is really laudable, may 
not always be  borne in  mind and 
there is likelihood of powers  being 
misused xmder certain circumstances.

When clause 6 of the Bill,  which 
enumerates the duties which all per
sons who come in  for this training 
may be required to undertake, was 
under discussion,  we felt  that the 
duties may not always be such as the 
persons concerned may like to dis
charge voluntarily.  We have  some 
experience that in certain cases the 
National Cadet Corps  was used  for 
purposes which the persons concerned 
there did not like; they were used for 
the purpose of Jjreaking  legitimate 
strikes of the workers.  I would like 
to urge upon the Government to give 
an assurance to the House that there 
would be no misuse of the power given 
d̂er this law.  That is  one  point 
which I would like  to urge  very 
strongly.

As regards the organisation of  the 
camps, it has been said that as far as 
lK)ssible, the camps would be organised 
aear the  Community Projects area.

idea is that the persons whx) may 
eome from nearby places may render

some useful Ifcwice SO far as the im
plementation of tĥ National  Exten

sion Service schemes or other schemes 
are concerned.  We all want that there 
shoiild be a voluntary  co-operation 
between the Administration and the 
people.  Whether you organise  this 

sort of military training to inculcate 
a sense of discipline or national ser
vice or whether you organise the Bha
rat Sevak Samaj  or any other non
official organisation for national  re
construction, it must Edways be borne 
in mind that the attitude should  be 
one of voluntary co-operation and not 
of coercion  or  regimentation.  We 
know that the people in this country 
are eager to help in the task of natio
nal reconstruction, and they would be 
glad to render voluntary service  as 

much as they can.  What we notice 
sometimes is that there is a sort  of 
recalcitrance on the part of the Local 

Administration and they do not accept 
the co-(̂eration in the manner they 
should.  Sometimes there are  Com
mittees and Development Boards, but 
the representatives of the peĉle are 

not on these  Committees or Boards. 
These trainees would  render service 
and would give their help so far as 

development activities are concerned 
in case of need, but certainly we have 
to create a feeling so that the work 
might be done voluntarily there and 
they would not be asked to do any
thing which is not accepted by them, 
or which is not in  accord with the 
dictates of their conscience.

With these words I would support 
the Bill and ask the Government  to 
bear in mind that the powers  given 
imder this law are not misused in any 
way.

^

 ̂   ̂ VTWf ̂ I

’RT I   ̂ W ̂



[sTfT 5  ̂fefrr 

?ft  7̂̂  ifip q^^%ftr5Rr 
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Dr. Katju: Mr. Deputy-Speaker, I 

am very grateful to the very cordial 
reception which this Bill has received 
in this  House.  Rules will  now  be 
framed and I may assure hon. Mem
bers that every suggestion  that  has 

been made will be borne- in mind.  I 
fm. personally very anxious that the 
instructors, from high officers down
wards, including JCOs and NCOs and 
all other ranks, who are deputed to 
carry out the  instructions in  these 
camps, should be of a very selected 
band.  They should  remember with 
whom they are dealing.  They are not 
going to deal with recruits who are 
making army as their career.  They 
are going to deal with volunteers and 
they should be dealt with kindness and 
ûrtesy and with  due consideration. 
We are at present utilising, to some

extent, retired officers of. the army. 
We will depute jxmior conmiissioned 

officers and non-commissioned officers 
in the army to go and assist m th« 
holding of these camps.  It is essen
tial that the camps are held in differ
ent parts in different States.  I may 
tell you that I have received requests 
from the State Governments to hold 
camps in different areas not because 
this has something to do with what 
was  called  the  community project 
areas but because the State Govern
ments have now come  to recognise 
that wherever a camp under the Lok 
Sahayak Sena organisation is held, it 

leads to a general awakening and a 
general consciousness on the part of 
the people as to their responsibilities 

as a citizen.

The admission to these camps is not 
limited on paper. But, I am personally 
anxious that we  should  give every 
opportunity to members of all classes 
and  all  communities,  particularly 
people living in  the rural  areas, to 
come forward so that, when they have 
received military training, they may be 
able to acquire a sense of discipline 
and take an active part in the move
ment for the uplift and betterment of 
the villagers and also exercise a little 
leadership in their own village com
munities.

As  my  hon.  friend  Shri D. C. 
Sharma said just now, the discussion 
has  ranged over  wide  and varied 
topics. The BiU is limited to one speci
fic subject, namely, military training. 
The Bill is intended to meet the urge 
which is now prevalent all over India. 
People want to have military training 
and the Bill is meant for this purpose. 
The Bill is not limited to any numbers. 
It wiU be open to the House,  when 
the Budget comes, to express its ap
proval and say:  “We want four crores 
or five crores so  that  this may be 
expanded.”  I am personally anxious 
that the limit  of one  lakh a year 
must be raised to over two or three 
lakhs.  It is on a  voluntary basis. 
We are laying down principles  now 
while we are not  lajring  down any 
limits whatsoever.

Force Bill 4800
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IDr. Katjn]

I am once again thankful for the 
reception  which has  been accorded. 
What has been said wiU guide us for 

many months to come.

is:
Mr. Depnty-Speaker: The question

‘That the Bill, as amended, be 

passed.”

The motion was adopted.

NEWSPAPER  (PRICE AND PAGE) 
BILL

Tbe Minister of nation

Broadcasting  (Dr. Keskar): I beg to

move:

“That the Bill to provide for the 
regulation of the prices charged 
for newspapers in relation to their 
pages' and of matters connected 
therewith for the purpose of pre
venting unfair competition among 
newspapers so that  newspapers 
may have fuller opportunities of 
freedom of expression, as passed 

by Rajya Sabha,  be taken into 
consideration.”

This Bill is coming bsfore this House 
In pursuance of one of the important 
recommendations of tha Press com
mission.  You will  remember  that, 
when the House discussed the report 
of tiie Press Commission, this figured 
as one of the important points of at
tack. Some of my friends were severe 
that we were not doing anything in 
this direction to  help  the smaller 
newspapers by  having a price-page 
schedule as early as possible.  It was 
clear from tiie tone of  the debate 
that the overwhelming  majority of 
Members  attached great importance 
to this recommendation and empha
sised that it should be implemented 
as quickly as possible.

The Press Commission has based its 
recommendations on a number of con
siderations.  I would like,, with your 
permission, to make a  reference to 
this relevant paragraph of the Press

Commission’s Report. The Press Com
mission, in paragraph 205 has said:

-----as matters stand at present
a paper with a large circulation 
because of its lower cost of pro
duction per copy enjoys certain 
advantages over other papers with 
smaller circulation.  Similarly,  a 
paper with large capital resources 
behind it is  free  from  certain 
handicaps  which affect  another 
paper with limited capital.”

Then it says:

“It is true that such economic 
advantages and handicaps exist in 
a mmiber of industries but their 
presence in the newspaper indus
try is not, in our opinion, condu
cive to the even and healthy de
velopment of the Press.  News
papers serve as media for the free 
exchange of  information and of 
ideas.”

The Commission  therefore feels—I 
am not reading the whole paragraph 
because it is a long  one—like  this. 

The report says: ,

“After examining various sche
mes that have been put forward 
for this purpose, we feel that to 

 ̂ fix a  minimum  price at which 
papers of a particular size can be 
sold wDuld be the most effective 
measure to bring about this end.”

That is, to give protection to smal
ler papers and papers which have not 
got a big financial standing.

The Commission has made a number 
of references as to the reasons why 
certain other factors also, which go
vern the position of a newspaper, are 
also involved in this.  For  example, 
they say that papers with bigger re
sources are accustomed to indulge in 
price-cutting and thus trying to reduce 
the sale of a rival, and also sometimes 
reducing it to a position in which the 
paper might have to close down.  This 
has happened in a number of papers. 
The Commission  has  lal̂lled such 
practices of bigger and more powerful
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papers, which I would not like to enu
merate here in detail and take your 
time unnecessarily, as im-journalistic 

practices, and the Commission’s opi
nion is that in order to  protect the 
weaker  papers  with  lesser  finan
cial resources,  the  most  important 

measure would be fixation of a price- 
page schedule.  The Commission also 
says, and it has tried to make it clear, 
that this is not the only recommenda
tion; that is, it does not feel that this 
alone is going to solve this question 
of helping smaller papers but this, in 
its opinion, would be the most impor
tant factor.

It has also said in  paragraph 211 
that when it consulted the newspaper 
industry regarding this question,  it 
found that there was a considerable 
divergence  of  opinion.  It has also 
noted that the divergence has not been 
according to the size of the paper  or 
its standing; sometimes it  has hap

pened that papers of  long standing 
and even powerful position have sup
ported the proposal for a price-page 
schedule,  whUe  there  have  been 
papers which might not be in a very 
happy position who have opposed this 

schedule.  But,  on the  whole, the 
Commission feels that some such mea
sure is absolutely  essential,  if  we 
want  to  protect  the  smaller  and 
weaker papers.

If we summarise briefly the Com
mission’s views or ̂ e arguments that 
the Commission has put in favour of 
the price-page schedule, we can say 
that in  the  Commission’s opinion, 
guaranteeing a fair price to indepen
dent small papers will enable them to 
resist competition  from  bigger and 
^̂icher papers.

The other important point which the 
Commission has emphasised in many 
parts of the Report is—̂no doubt in a 
number of industries we allow  such 
kind of competition like price-cutting 
or coxnering which may or may not be 
good in other industries though I my- 
seH am doubtful whether it is a very 
fair practice in other industries—4hat

as far as  the newspaper industry is 
concerned, the Commission feels very 
strongly that allowing such a practice 

to exist in this industry will untimately 
lead to the cornering of the Press of 
the country by a few combines, who 
will then make up our opinions for us 

and we will have only to read those 
opinions; we will not get that free and 
varied expression of opinion which is 

at the base of a free Press. ’

Shri Kamath (Hoshangabad): It is 

already coming to that almost

Dr. Keskar: That is one of the rea

sons why this Bill  is being brought 
forward.  But  the  conditions might 

even be worse.

I would like to enumerate the other 
arguments  in  favour of the  price- 
page schedule  because,  though the 
House has expressed a general favou
rable opinion to this principle here, it 
is necessary, in view of the criticism 
levelled by various circles here  and 
outsidei,  wd should be very clear as to 
why we feel that such an enactment 
should be placed on the statute-book. 
The main points which I would like 
to place before the House are;  that 
such a fixation of price-page schedule 
is likely to help in equalising com
petition and also in the prevention of 
the emergence of monopolies, and it 
will  also  help  in  relaxing  the 
stranglehold  that  big  advertising 
interests have  on  newspapers  and 
generally do not make  the papers 
more  independent—of course,  it  is 
difficult  to  say  that  papers  will 

not depend on  advertisements.  But 
whai papers have to depend solely on 
the advertisement revenue in order to 
live or  survive from  the assault of 
their rivals, then they have no other 
coulee left except to do what the ad
vertisers ask them to do.  While  we 
feel that when a minimum fair price 
is guaranteed independent papers will 
have greater  chances of fighting for 
their existence, and they will be able 
to subsist, they may not become  rich 
and powerful financially; but, in any 
case, they cffli survive and carry  on 
their work.
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Shri  Feroze  Gandhi (Pratapgarh 

Distt.—̂ West cum Rae Bareli Distt.— 
East): If pressure is put by Govern
ment advertisers,  will they also be 

affected?

Dr. Keskar: Yes.  The papers can 
become independent of advertisers to 

some  extent  and,  naturally,  the 

Government also as an advertiser.

The scheme has been criticised by 

certain interests here  and  outside. 
There has been, first of all, criticism 

that it interferes with the freedom of 

the Press.  Recently I have had the 
occasion  to read criticisms  in the 
foreign Press also regarding the Bill 

which is before the House.

Shri  Kamath: Which  foreign
Press-—American, Russian or Chinese?

Dr.  Keskar: It is an American

paper.

Mr. Depnty-Speaker: It was an

English paper.

Dr.  Keskar: No, Sir; it was an
American paper.

Bfr.  Depaty-Speaker: It was

observed that this was a step towards 
fascism or something like that.

Dr. Keskar: The criticism is that
the Press is not free if in any way it 
is fettered.  Even if you make finan
cial regulations about the Press, it is felt 
that the Press is fettered. I have looked 
the provisions very carefully, and I am 
yet to find out how this effects, for ex
ample, the free expression of opinion. 
After all, a free press means not a 
free Press business which carries out 
all sorts of business transactions,  but 
rather it means a Press  which has 
freedom to express any opinion  it 
likes and not be punished for that opi
nion.  If we fix a price at which news
papers oû t to be sold, it will not 
stop the newspapers from expressing 
a particular opinion.  Strong and viru
lent opinion can be expressed m news
papers of four pages as well as in the 
newspapers which have eight pages. 
One can concentrate the venom even

in two pages.  One  might not need 
eight to ten pages to express such an 
opinion.  So, I am not able to imder- 
stand that criticism.  Of course it is 
possible that it might be said that we 
restrict the volume of freedom of ex
pression.  I am  however unable to 
understand whether there is any vol

ume in the freedom of expression. It 
is, of course, possible that some papers 
might like to put extra material in a 
paper, but it is my experience that a 
paper, for becoming bigger and thus 
having a number of pages more, does 
not necessarily give greater materiaL 
It is possible that a paper of four pages 
might give better material by becom
ing a paper of six pages or even of 
eight pages but if a paper - wants to 
give 12 to 16 pages, it is not necessary 
that all the additional  pages would 
give very interesting information, to 
the reader.  It might give more ad
vertisement or such other stuff.

Shri Kamath: You might stop them.

Shri Feroze Gandhi: The time will 
come when it will be stopped.

Dr. Keskar: The other criticism is 
this.  It is something which is unheard 
of.  The criticism is that this mea

sure will ultimately lead to a restric
tion on  the freedom of  the Press. 
Firstly, I would like to point out that 
the price-page schedule is not some
thing new.  It has  existed in this 
country during the war,  and it was 
functioning for a long number of 
years.  During that period, the Press 
did not suffer in ainyway.  It is exis
ting in England today, and it has been 
existing for the last 15 years in Great 
Britain.

Recently, when the British Govern
ment  expressed  a  wish  to termi
nate this soon, the interesting reac- 
ti(Mi was that the large majority  of 
papers protested against the termina
tion of the price-page schedule.  There 
are only one or two big papers which 
favour such a move.  Even the papers 
with the largest circulation in England 

were against the termination of the 
price-page schedule.  So,  it would

not be proper to say  that we are
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doing something new and unique or 
that the P̂ess Commission has sug
gested something which has not been 
heard of emywhere else in the world. 
I am saying this in reply to criticisms 
made not only in this country but 
outside also.  In Great Britain, such 
a schedule was existent, and the free
dom of the Press was not threatened. 
I do not see any reason why the giv
ing of such a schedule here will any 
more threaten  the  freedom of the 
Press today.

Another criticism which had been 

voiced by some of the bigger interests 
in the Press was that, “It is all right; 
you are doing something very nice; 
the object is laudable and desirable; 
but we are rather doubtful as to how 
far this wiU help the weaker Press 
which you are out to help”.

Shri Kamaih: Who has voiced the 
bigger interests in India?

Dr. Keskar: Some of the criticisms 
made were that though the object is 
laudable, it will not fulfil its purpose 
and that the small papers would not 
be helped.  Naturally, that will de
pend oil how the schedule is framed.

Secondly, the argimients that have 
been put forward by those interests 
are that, whatever the schedule, the 
quantum of advertisement will always 
govern the prosperity or the rise and 
fall of a paper.  That might be only 
partially true.  If a paper gets a fair 
price which is fixed, then, I am quite 

sure that on the quality of its service it 
can hold itself up against even the 
big papers.  It is  possible  that it 
might not make  such profit or as 
much profit as the big papers,  but 
certainly, it will not go down as a 

number of papers had to go down 
and close in certain  States in the 
country.

I have seen a number of views ex
pressed on this question and I do not 
want to quote all of them.  Recently, 
the proprietor of one of the impor- 

language papers in this country 

 ̂very strong speech in 
^mbay in  favour of a price-page 
schedule,  and  disputing  the  argu

ment that it is going to restrict in 
anyway the freedom  of the  Press. 
We had long discussion and exchange 
of views with various Press interests, 
working journalists, the editorial staff 
and also the  proprietors,  and we 
found that the big majority of the 
Indian Press were in favour of a price- 
page schedule.  In fact,  they were 
insistent that such a schedule should 
be broû t into force as quickly as 
possible so  that  the deteriorating 
financial  condition  of  the  papers 
might be helped to some extent and 
they might get some protection.  It 
is tile opinion  expressed here and 
also by the major part of the Press 
which ultimately helps the Govern
ment in coming to a decision that we 
should try such a price-page sche
dule.  The pricei-page schedule was 
in operation in Great Britain and it 
continues, and we had also the sys
tem of price-paĝ schedule.  The ob
ject of this had not been the protec
tion of smaller papers but rather to 
place the newsprint distribution on 
an equitable basis.  For the first time, 
a price-page schedule will be fixed in 
order to help the smaller papers.  We 
are not yet very clear how this will 
evolve.  We have,  therefore, put a 
provision in the BiU that this Act, 
when it is passed by Parliament,. wUl 
be for five years’ duration.  Tke idea 
is to see how it functions, and if it 
functions well, it would be easy  to 
renew it again.  The views expressed 
by the Press people themselves—̂ when 
I am talking of the Press, I am not 
meaning the bigger papers but I am 
talking of the smaller papers—were in 
many ways differing.  We said that in 
view of the desire of  most  of the 
papers and in view of the Parliament’s 
opinion it is essential that we give it 
a thorough trial.  If the trial proves 
successful, then we will certainly like 
to continue it imtil such time as it is 
necessary in  the  interests  of  the 
newspapers.  This is the reason  for 
bringing forward this Bill here today.

As far as the details of the Bill are 
concerned, I would like to draw the 
attention of the hon. Members to two- 
things. Firstly, the Bill  itself is an 
enabling  Bill, that is, the Bill gives
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[Dr. Keskar] 

powers to fix a ŝ edule.  In our dis
cussion with the Press people, it was 
found that unless we have got power, 
it was very difficult to get all of them 

and get their views  and ultimately 
decide on  a  schedule.  So,  we felt 

that it is more practical to have the 
power fct to fix a schedule and then 
only proceed further. No doubt, we 
have taken certain preliminary steps 

of consultation with the papers.  But 
any detailed consultation would have 
been rather unreal imless the Govern
ment had the powers sanctioned by 
pEirliament to proceed further.  That 
is the reason why in the legislation 
as put before the House, you will find 
that only enabling powers art being 
taken here.  The schedule is to  be 

fixed after that in consultation with 
the Press people themselves.

4 P.M.

The second point is this.  Even 

after we have clarified it in the dis
cussions in the Rajya Sabha, I find 
that confusion still prevails or pro
bably some people want to persist in 
the confusion regarding tfie Bill and 

its objects.  For example, it is clear 
that the object is not to fix the price 

and the number of pages of any news
paper.  The object is to fix the rela
tionship between the price and the 
number of pages; i. e., we do  not 
want to say to any  paper,  “you 

publish only 2Q pages”.  "WTiat we 
say is, *lf you want to publish 20 
pages, you will have to fix a parti
cular price for the paper”; that is all. 
The paper is quite free to publish as 

many pages as it likes, provided the 
price is related to the  number of 
pages published-  Really speaking, it 
is not a restriction either on the price 

«r oil the pages; but, there should 
be a relationship between the price 

and the number of pages.  I find 
in criticisms voiced here and there, 
this has been completely misimder- 
stood.  I do not know Whether it is 
a case of misimderstanding or criti

cism even though they have imder- 
stood oar object.  I want to make it 
clear that this does not preclude any 
pap̂ from publishing any number of

pages it likes.  Only, the papers will 
have to relate the number of pages 
with a particular price and they are 

free to decide as to what is in their 

best interest.

One or two  criticisms  have been 

made regarding competition to which 

so much reference is made and about 
which there is so much hubbub in 
the smaller papers.  I would not take 
much time, but there is no doubt that 
in a number of languages, it  has 
happened, more especially during the 
last seven to ten years, that people 
with money earned not in newspapers, 
but in other businesses, have decided 

to put in newspapers, and as is done 
in other businesses, they have tried 

to put it in newspapers, and as is done 
in other businesses, they have tried 
to comer the market in that parti
cular area by reducing the price of 
the paper further and further, until the 

rival, which is an old standing paper, is 

not able to continue cutting its pri(ie 
to the same extent and is ultimately 
closed down.  It has  happened in 
Gujarati papers, Marathi papers and 
in a number  of  other  languages. 
Later, when the old paper  closes 
down, the other paper again increases 

the price, because now there is no 
rival and they can fix any price they 

like.  The names of the papers also 
can be given, but I do not want to 
take up the time of the House by 
giving  all these details.  Some cases 
were mentioned here by some Mem
bers representing the Gujarati Press. 

I remember my friend,  Shri C. C. 
Shah, who gave a very detailed ex

position of this kind of comi>etition 
in Gujarati papers.  It exists in other 

language papers also.

Lastly, as far as what is known as 
the “Language  Press”, i.c. “non-En
glish Press” is concerned, I  would 
like to. say something. .Because En
glish has been the official language 
in our country, the Press first began 
in English to a great extent; some 

of the most important papers were 
started, flourished and are established 
in English.  At present these papers 
are in a very favourable  position.
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That is due mainly  not  only  to 
English being the official  language, 

but also to the bulk of the advertise
ment revenue going to these papers. 

The question of advertisement reve
nue is a different question and I would 

like to deal with it in detail.  It is 
in many ways  a complex question, 
because India is one of the few coun
tries where a large part of the ad
vertisement revenue  comes  from 
foreign countries; and  automatically 

that revenue goes in a large measure 
to the English  papers.  This has 
created a very favourable  position 
for the English papers.  We, in India 
are going to have soon our own l£m- 
guages as the official languages and 
so, building up a healthy and strong 
regional Press is very essential for 

our future national life.  Unless we 
are able to build up a good regional 
Press, whether in  Bengali, Marathi, 

Gujarati or Hindi, the future of de
mocracy in this country will not be 
as good as it should be.  In fact, the 
development of democracy  wiU be 
hindered very much, unless we are 
able to build up a really healthy and 
good Press in all our regional lan
guages.  That is a difficult  task be
cause, as I said, the English papers 
are placed in a  very  favourable 
position.  As far as the  language 
Press is concerned, there might be a 
paper or two in Calcutta or Madras 
which are well established; with these 
very few exceptions,  the  regional 
language papers are poor and they 
have not got much revenue.  Their 

advertisement revenue is also  very 
poor and they live  from  hand to 
mouth. Conditions of living from hand 
to mouth apply not only to the people 
who are working in those papers— 
the journalists—̂but also to the busi
ness of the paper.  If we  want to 
build up a good and healthy Press, 
we have to see that some  help or 
some protection is given to the re
gional language Press, so that those 
papers may start, if, not in ideal con
ditions, at least under some  mini
mum favourable cor iitions, for growth 
and development

My submissicn is that the price- 
page schedule is •w )f the important

measures which will help  the  lan
guage papers to a great extent.  I 
do not say that this alone is going 
to help them; other things also will 
help them, because there are  some 
good language papers  which have 
been functioning for sometime, but 

which are not able to build them
selves up for the reason that they 
cannot get  protection  against  the 
favourable conditions of the English 
papers and also advertisements.  A 
newspaper structure  in  which such 
a kind of competition will be mini

mised will enable them to stand on 
their own feet to a great extent. '

These are the few points that I 
wanted to put before hon. Members 
in commending this Bill for their con

sideration and passing.  I would reply 
to whatever points arise during the 

course of the debate later.

Mr. Deputy-Speaker: Motion moved:

‘That the Bill to provide for 
the regulation  of  the  prices 
charged for newspapers in relation 
to their  pages  and  of matters 
connected therewith for the pur
pose of preventing imfair compe
tition  among  newspapers  so. 
that newspapers may have fuller- 
opportimities of freedom of ex
pression, as  passed  by  Rajya 
Sabha, be taken into considera
tion.”  ,

The time allotted is 3 hours for this 
Bill,  May I know how the allocati<Mi 
is to be made between consideration 
stage and clayse-by-clause discussion?

Dr. Snresh Chandra (Aurangabad): 
More time can be given for the con
sideration stage.

Mr. Depnty-Speaker:  It  can  be

two hours for the consideration stage 
and one hour for  clause-by-clause 
discussion.  Already we have  spent 
about half an hour and another 15 
minutes may be taken by the Minister 
for the reply.  That means, out of 
two hours, 11 hours are available for 
hon. Members to i>articipate. May I
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[Mr. Deputy-Speaker]

know the number of Members  who 
want to speak?  I see eight Members 
standing up.

Dr. Keskar: The time-limit for the 
speeches may be restricted a little.

Mr. Deputy-Speaker: It should not 

exceed in any case 15 minutes.  That 
would be all right

Sliri Chattopadhyaya (Vijayavada): 
Mr. Deputy-Speaker, when I think of 
big newspapers and small newspapers,

\ am reminded of a conundnmi.  The 
conundrum is what is the difference 

between a dog with its tail on and 
a dog with its tail off.  The answer 

is that in the case of the dog with 
its tail on, every dog has his day and 
in the case of "the dog with its tail 
cut off, it has  only  a  week-end. 
Actually the position of newspapers 
has been very similar to what has 

been described in this conundnmi. I 
am extremely glad to see that this 
Bill has got a clause which promises 
to help smaller newspapers.

I am in  agreement with the Bill, 
but with a few modifications.  I take 
it that the piirpose of this Bill is to 
render help to newspapers with smal
ler resources and such newspapers as 
are published in our languages.  I am 
rather doubtful whether it would ac
tually come to the rescue of such 
papers and whether it would be able 
to fulfil this ideal, of  guaranteeing 
freedom of expression. This ideal of 

course, could be fulfilled only if the 
financial resources of such newspapers 
can be made sound, steady and stable, 
giving these papers a sense of security. 
Money makes a mare go;—that is the 
proverb—where there is no  money, 
the mare oeases to l>e a mare but be
comes a nightmare.  That is precisely 
the case with newspapers with small 
resoiirces.  If there is no  financial 
security, naturally, the small papers 
will constantly be full of the fear of 
the morrow and will have the ex
perience of the sword of Damocles 
hanging over their little heads.

Newsprint, I venture to say, plays 
a vital role in the control of news

paper finance.  Big newspapers are im 
the merry position of being able im 
buy newsprint whenever  they like» 
whenever it suits them.  But, this is 

not the case with the small news

paper.  It is a case of the bigger fish 
swallowing the smaller fish, a fishy 
situation, I take it, stinking with the 

inequity of control.  Newsprint,  as 
we know,—as far as I know—̂is not 
manufactured in our country,  not 

even one inch of it.  All the news
print, we get from countries abroad, 
from Norway, Sweden, Austria, Ger
many  and Canada.  Of course,  as 
far as I know, the greatest import is 
from Norway and Sweden and Fin
land.  During the war, our require

ments were about 36,000 tons a year. 

Today, it is over a lakh of tons a 
year.  It is, as I said, only the big 

newspapers that can afford to import 
this newsprint.  With the honourable 
exception of Bengal perhaps, all these 
large newspapers in big cities have 
formed a strong chain, every link of 
it of pvire steel.  Only  those who 
have large bank credits—I am refer
ring of course to  the  Birlas, the 
Goenkas and Dalmias and other mal- 
mias—can pile up stocks of newsprint. 

Newspapers have their own  econo
mics.  It is from the sale of news
papers that the cost of this news
print is met.  The rest of it is from 
advertisement, which, of course, means 
that the big  newspapers  have  to 
toe the linea of the Government. Gov
ernment dictates a certain policy and 
they have got to abide by it and it is 
not difficult for them to abide by it. 
Unfortunately our democracy smacks 
somewhat of capitalism.  Naturally, 
therefore, the leftist papers, progres
sive newspapers, have not even the 
shadow of a ghost of a  chance to 
secure advertisements.

We have all seen further how off 
and on big newspapers come out with 
pompous Supplements: . Agricultural 
Supplement, Engineering Supplement,, 

all kinds of Supplements.  This is 
met by big advertisements, for which 
no extra price is demanded.  The 
r̂ ercussion, I venture to suggest, on
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the smaller newspapers, therefore, be
comes tragic since they are in the 

helpless position, the ironical position 

of having to compete with their big 
brothers with large paws embroidered 
with clause with power to strike and 
strangle.  To rescue these  smaller 
newspapers, this Bill is essential.

But, I feel that it does not go far 
enough, not as far as we  had ex

pected.  In this Bill, the Government 
is only asking for powers to make 

rules to introduce price page sche
dules.

Dr. Keskar: Not to make rules, but 

to introduce price page schedules.

Shri  Chattopadhyaya:  I  beg  to

submit that such blanket powers in 
the hands of the Government are not 

conductive to the growth of demo
cracy.  For instance, during the last 
war, modified price page  schedules 
were introduced by the Government. 
But they were used chiefly to con
trol the policy of the  newspapers. 
Allow me to refer to sub-clause (4) 

•f clause 3 on page 2 of the Bill.  It 
says:

“Before making any order under 

this section, the Central Govern

ment shall consult associations of 
publishers, and such  publishers 
likely to be affected by the order 
as it may think fit with respect to 
the action proposed to be taken.”

What actually does this mean?  It has 
not an inch of space left for  the 
journalists.  Where do they come in? 
They have been overlooked.  Without 
journalists, the position is that of a 
bath room  without  soaps, of the 
Treasury Benches without Ministers, 
of Parliament  without  Speaker or 
Deputy-Speaker.  Do we realise how 
important the journalists are?  It has 
been forgotten that they are the crea
tors of newspaper interests.  But, this 
Bill seems to support only the in
terests of the proprietors.  I must 
confess that I did not expect  this, 
having been constantly made to under
stand that our Government is demo
cratic.  I would like to know whether 
the Government, in fixing the prices, 
will take into consideration the differ
ent  sizes of  the  papers.  And we 
ôuld like also to xmderstand what 
 ̂the goal of the newspaper  in a

free country.  It is certainly, obvious
ly,  the  creative  activities  of the 

people,  but  unfortunately this  has 
been  totally  neglected  so  far and 
will remain an impossibility so long 
as  newsprint  is  not  made avail
able to the mofussil papers.  I say let 

the big newspapers  continue  their 

grandiose distribution of international 
news, but the mofussil papers tell us 

about our people.  Let our country 
know all about our people.  Let them 

have a full chance.  Let us know 
about their life from day to day, their 

problems, their joys,  their sorrows. 
Let us know all about them.  Unfortu
nately this has been almost a black 
out for us all these years.

Lastly, I should like to refer you 
and the House to clause 7 which says: 

“No court shall take cognizance 
of emy offence punishable under 
this Act except upon a complaint 
in writing by the Press Registrar 
appointed under the  Press and 
Registration of Books Act, 1867, 
or by any officer authorised by 
him in writing in this behalf.”

You have imposed a  penalty on 
the contravention of the price-page- 
schedule, but there is a snag in it.
I humbly submit that there is a snag 
in it.  The snag is that unless the 
Registrar makes a written complaint 
in a court, the court shall take no
cognizance of the contravention, which 
means that aU is dependant on the 
sweet or bitter will and pleasure of 
the Press Registrar.  While we want 
the price-page schedule to save the 
life of the smaller newspapers  and 
help their growth, we certainly do 

not want such blanket powers to be 
left in the hands of the Grovemment. 
We hope, we wish, nay, we ask fer

vently that the rules be framed by 
persons of experience, persons who 
are intimately connected with news
papers as active journalists, not by 
proprietors ̂ without any  experience 
who only stand and look on hoping 
perhaps for a harvest of profit.

Shri M. S. Gumpadaswamy  (My

sore):  I generally agree  with the 
objects of the Bill.  When the Press 
Commission’s Report was  discussed 
on the floor of the  House a  few 
montkfl ago, except one Member all 
the other Members unanimoixŝ sup-
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ported the idea of having  a price- 
page control.  I only feel sorry that 
all the recommendations of the Press 
Commission have not been  brought 
simultaneously in the form of a Bill. 
I wonder why the hon. Minister be
lieves in bringing measures by instal
ments.  Anyway, this measure is good 
in a way though  as the  previous 
speaker said it does not go far enough.

Today to start a paper is a Hercu- 
lian task.  A man of moderate means, 
possessing about Rs.  10,000 or  Rs. 

20.000 is not able to start a  paper, 
much less run it.  Moreover, we have 

passed a few days ago another mea
sure providing for wage boards for 

journalists.  Unless the press is pros
perous, unless it is on  sound lines, 
it is not possible to give adequate pay 

and create  adequate  facilities for 
journalists.  Though  they are very 
necessary, how is it possible to create 

such good facilities for journalists un
less the weaker sections of the press 
are protected?  The greatest danger 
to the freedom of the press is the big 
press itself.  The giant monopolists 
who are controlling  various news

papers do not allow the smaller and 
weaker papers to grow.  Unless they 
grow, they cannot fulfil the conditions 
laid down in the Bill that we have 
already passed.  So, the price-page 
control is a necessary step. I feel that 
the price-page control is not only a 
desirable proposition  but a necessary 
imperative.

The Bill does not provide for the 
rates or rather the price-page sche
dule.  Without the price-page sche- 
tiule, I am afraid the Bill will become 
ti formal affair.  The most importailt 
thing is missing in the bill.‘ We real

ly do not know what type of schedule 
-will be drawn up by tiie Government 
in their order, and we are not sxire 
-whether the price-page control will 
be adequate enough to  permit the 
ôwth of the smaller and  weaker 
papers.  The best thing would have 
been to allow the House itself to con
sider the reasonable l̂tes and to fix 
those rates and include them in the 
Bill.  That would have really given 
iis a definite picture of the shape of

things to come, but unfortunately this 

omission  has put us in the  dark. 
At present we are giving  power to 
Government to issue an order fixing 
the rates.  And we are in a way giv
ing this power to the  bureaucracy 
which has not always proved impar
tial in such delicate matters wherein 
capitalist interests are involved.  So, 
without a price-page schedule  the 

Bill suffers from a great handicap and 
that will make it just a formal enact

ment.

A little while ago the Minister was 
speaking about the advertisements and 
also the cost of production.  He said 
that the price of a paper should be 
such iis to meet the cost of its pro
ductions as far as possible.  That 
means to say the paper should not 
depend mostly on advertisements and 
advertising interests.  I agree with it, 
but there is no use expressing a laud

able objective in words unless it is 
carried out in reality.

He has not given us any indication 
of the steps that he would take  in 
regard to the fixation of advertise
ment space in papers.  Of  course, 

there is a reference in the Bill that 
the order may provide for regulating 

advertisements.

Dr. Keskar; The hon. Member has 
probably forgotten that we laid on 

the Table of the House ceirtain recom
mendations of the Commission which 
Government  has  accepted,  and in 

that the proportion of advertisement 
to the other material is one which 
we have accepted already.

Sfari M. S. Gnrapadaswamy:  I am 
sorry I was not able to look into it. But 
I feel that the Government should 
bear in mind that definite proportion 
of advertisement space in relation to 
news  should  always  be  provided 
while making  any  order.  Unless 
that is done, I am afraid big news
papers will carry away most of the 
advertisement and the small papers 
will be left without advertisement.

The hon. Minister said that he is 
fiot fixing any ceiling or flooring on 
the pages of newspapers.  I do not 
know whether that will be a sound
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principle to be followed in the exist

ing circumstances because I feel that 
though we fix the price for the num- 

,ber of pages I am afraid, some big 
papers may still compete with the 

smaller papers if the overall maximum 
pages of a  paper  are  not  fixed. 
Moreover, that is necessary in view 

of the fact___

Dr. Keskar: I  have  not  clearly

understood the hon. Member.  When 

we fix the price for number of pages, 

the maximimi number of pages has 

to be fixed.  If the hon. Member reads 
the Bill he will find that it is very 

clearly given in the BilL

Shri M. S. GmniHidaswaiiiy: As I
understand, the Bill provides the re
lation between the price and the page.

Dr. Keskar: The maximum and the 
minimum.  It is given in the BilL

Shri M. S. Gnmpadaswamy: It does 

not  fix  the  maximum number of 
pages that a newspaper can give .to 

the publia

Dr. Keakai*: It is there in clause 

(3).

Shri M. S. Gnmpadaswamy: I am
afraid it is not made clear.  So I feel 
that in the existing conditions a limit 
may be placed and the clear indica

tion should be there.

Dr. Keskar: If the hon. Member

looks at clause 3, section 1, he will 
find  in  line  11, the words **prices 
charged for newspapers in relation to 

their maximum or minimimi number 
of pages”.

Sliri M. S. Gnmpadaswamy: Yes.
That does not fix the maximimi num
ber of pages.

Mr.  Depnty-Speaker: It  is  the
regulation of the prices charged for 
newspapers  in  relation  to  their 
maximum  or  TninimiTm  number of 
pages.

IH*. Keskar: I do hot know how it 
be made clearer.

Shri M. S. Gampadaswamy:  Ywi 
not say that a paper should adhere

to that maximum number of pages...

Dr. Keskar: It can go up to that. 

But it need not give that.

Shri M. S. Gumpadaswamy:  That

is  my point  You do not state that 

the paper should only give so many 
pages and not more.  So I think that 
would be necessary in  the  existing 

circimMtances  because  there  is so 

much demand for newsprint  We are 
not having adequate  newsprint and 

we have to import newsprint from 
abroad.  Various  big  papers will 

monopolise the newsprint and  may 
indirectly starve the smaller papers.

The h(m. Minister has agreed that 
this is only one of the ways of pro
tecting smaller newspapers and it is 

not the only way of protecting them. 

But there are other handicaps which 
have to be overcome.  Smaller news- 
papeirs suffer frcnn lack of financial 

resources and they do not enjoy the 
bank  credit; so they cannot hold 

stock of newsprint for a long time. 

There  the  big papers will have a 
decisive advantage over the smaller 
papers.  So, imless there is regulation 
of  the  maximum nimiber of pages 
that a newspaper can give at a time, 
say during  a  week,  the  smaller 

papers will be in difficulties.  For 
instahce, the hon. Minister was refer
ring  to  Sunday  supplements  and 
special supplements.  These supple
ments do not, as he says, have news 
value.  They are issued from timp to 

time because they get large sums of 
money from various business interests. 
Much of these supplements is just 
propaganda stuff and the public are 
not in any way interested in these 
supplements and I feel that from the 
point of view of the utilisation of 
newsprint  it  is just  a waste.  So, I 
suggest that there should be a condi
tional ceiling, a qualified ceiling on 

the number of pages given by a news
paper.  Some hon. Members may say 
that this is a restriction on the free

dom of the press.  But  we are not 
restricting  any  news  item  that 

is  published  in  a  newspaper 
or any  opinion  that  is  expressed 
there.  We are putting only a ceiling 

on the number of pages given by a  j
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newspaper.  TherejDy,  we will be 
controlling the utilisation . of news

print also.  I feel that point must be 
made very clear.

Then, the hon.  Minister has not 

told us the ratio between price and 

page.  I feel that one anna for four 

pages will be a reasonable price and 
there are papers___
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Shri Jaipal Singh  (Ranchi—west

Reserved-Sch. Tribes): Of what size?

Shn M. S. Gpnn>ada.swamy; Usual 
newspaper size.

Shri Jaiiial Singh: Standard size?

Shri M. S. Gnmpadaswamy:  Usual 
demy size. The price should be one 
anna for four pages.  There are very 

many papers which are charging thiq 
amount, one anna  ft>r  four  pages. 

If this yardstick is applied to all the 
papers and if the maximum limit on 

pages is made applicable there will 
be better equity and justice in the 
newspaper world.  I feel that one 

anna will be a reasonable limit and 

it shovild  be  accepted by the hon. 
Minister.

Secondly, there are  various  one- 

sheet papers, which charge one pice, 
two pice etc.  They are not able to 
pay their staff adequately.  However 

legally they have to adhere to certain 
principles in regard to pay and em
oluments.  But, unfortunately,  most 
of these papers are not able to carry 
on in such conditions.  I feel, there

fore, that such papers must be asked to 
co-operate with each other and set 

up co-operative unions.  For inst«T>re, 

in Mysore there are various  sheet- 
papers issued for one pice per day. 
There are very many people employed 

by these papers on Rs. 10 or Rs. 15 
per month.  In such cases, I suggest, 
the Minister should take care to see 
that advice is given to all these papers 

to come together, and start a paper 
under the auspices of the co-operative 
union.

That way, we shall be helping the 

«mall  papers  to  consolidate their 
positioi&.

I welcome this measure, though it 
is very limited.  But I expect that 

the  Minister would take all these 

things into consideration before !he« 
passes the order fixing the price»-page 
ratio.  And I hope that the price- 

page schedule will come into opera
tion very soon.

Shri Jaipal Singh:  I  am  grate

ful to you for having given me a few 

n̂ utes to lend my support to this 

BilL  I know things might have come 
in a stream one after the other.  But 

I do appreciate the difficulties of Gov

ernment in not having brought a com
posite Act, which should have includ
ed all the recommendations  of  the 
Press Commîion.

Before I go any further, may  I 
repeat on the floor of this House, the 
wonderful work that has  been put 

into the Press Commission, particu
larly by the late Mr. Justice  Raja- 
dhyaksha, and not only by him, but 

also by the secretariat, especially,  in 
regard to this particular matter?  A 
great deal of research had to be put in 

to enable us, commissioners, on  the 
Press Commission, to  arrive,  at  a 
reasonable solution, '

What was the problem before us? 
The problem was one  of  bringing 
health into the fourth estate in  our 
country.  That was  the  problem. 
People may have all manner of solu
tions.  The question was how we could 
strive for a via media whereby  we 
would be working within our capacity, 
according to the conditions prevalent 
in this country.

Now, a Bill of this sort would  not 

have been necessary  in  countries 
where journalism is developed, where 
the newspapers are highly developed, 
where the reading public knows what 
it is reading, and where the reading 

public can discriminate between truth 
and falsehood.  We are a democratic 
country, and one of the biggest prob
lems that we have not only in regard 
to the fourth estate, but in i-egard to 
eveiy other estate, and every other 
problem in this country, is  how the 
different viewpoints and interests  of 
people have to be handled, how far we
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can permit people to handle them, and 

in what way.

I know there is a great deal of mur
muring in this country by  the  big 
newspapers.  The Press Commission, 
at no stage, ever wanted to handicap 
greater  newspapers,  the  national 
newspapers and  the  metropolitan 
newspapers from growing bigger  and 
bigger.  Let them become as big as 
some of ttie biggest newspapers  in 
advanced coimtries.  The Press Com
mission were never against  it.  But 
the whole question was how the pro
vincial and the district papers could 
be given, shall I say, a new lease of 
life.  They were up against not only 
big money but the enormous circula
tion of newspapers by vested interests.

My hon. friend who preceded me 
talked about advertisements.  It may 
be just one of the many problems that 
we have to grapple with. A particular 
class of msinufacturers may pick upon 
only one kind of a paper and  give 
aU the advertisements to it.  Why talk 
of one class of manufacturers?  Gov
ernment are one of the biggest adver
tisers in this country.  If Government 

were to favour one particular paper, 
be it an English paper, be it a langu

age paper, or be it a periodical, what 
can be the net result?  They would 
be giving it an advantage over  the 
other newspapers which would  not 
have that revenue from the  adver
tisement

So, the Press Commission had  to 
strike a balance.  The whole question 
was that if  we had to  reach  the 

masses, it would not be the national 
and metropolitan papers that would 
be reaching the masses, but it would 
be the local newspapers.  We  have, 
as it were, now to lay « foundation 
whereby we build from the  bottom. 
 ̂other words, hitherto, a newspaper 
in this country meant only the  city 
papers, and by city papers, I  mean 
papers coming not from small cities, 
but from our metropolitan cities. That 
was the position we had to face.

My hon. friend has also referred to 
w  legislatioQ that we have alreadj

passed in regard to payment of wages 
to working journalists and  the like. 
There, again, we had the same prob
lem.  We knew that if the  district 
papers had to survive, the restrictions 
we were forced to place were not go
ing to be much of a help to them, but 

then, as in every field of labour legis
lation, we were up against this fact 
that if we wanted better standard of 
news, better standards of honesty in 
objectivity of news, well,  the news
men, working journalists  and  the 
whole lot of them would have to  be 
paid decent wages.  It was not  an 
easy matter.

Similarly, here again,  we have to 
face that problem.  Do we or do we 
not want that our newspapers should 
reach even the most distant villages? 
Can anyone teU me that a paper in 
Bombay would be reaching the vil
lages in the heart of the Thaiia dis
trict where the tribal pepole  live? 
That would be beyond the means. We 
must somehow or other make up our 
minds that it will have to be the dis
trict paper.-  So, when I talk of  the 
district paper, I want hon. Members 

of Parliament to realise this.  Take a 
place like Delhi.  How many  hon. 
Members realise how many hundreds 
of newspapers  are  published  here, 
yellow journals and all that sort  of 
thing?  How are they going to  stop 
all this?  The only way to stop  all 
these things, to my mind, is to put a 
premium on decent journalism.  I do 
maintain that though I accept  that 
this piece of legislation may  put a 
handicap on the bigger newspapers, 
yet, taking the picture over the whole 
of India, I am convinced in my  own 
mind that the only way we can en
courage nationalistic  tendencies  in 
journalism would be by having this 
Bill.

My hon. friend who preceded me, 
somehow or other, could not  appre
ciate the mathematics of the pricing 
of newspapers in this country.  Thm 
is no such thing as a minimum or a 
maximum.  This Bill does not put any 
maximum limit.  Let the newspapcir-
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man go on printing a hundred pages 
in a daily newspaper; let him do that, 
but if he prints hundred pages, he be
gins with four pages per  anna—
think that was what my hon. friend 

mentioned—and if he goes on increas
ing the number of pages, he has got 
to go on increasing the price also.  So, 
the limit or the maximum is limited 
by the capacity of the paper to run 
at a particular price.

Similarly, there is no such thing as 
a minimimi.  The minimum is what 
one can afford.  So, there is neither 
a minimum nor a maximum.  But the 
point is that the norm is there.  You 
begin with a particular norm,  if you 
want to go beyond that  norm, then, 
that going beyond that norm must not 
be a handicap to the smaller  news
paper in this country.  That is  the 
picture in this BilL

I do hope that we shall not be pes
simistic.  I know it is going to be  a 
handicap, because, alreday, in certain 
quarters, there is murmuring  that, 

perhaps, newspapers will cease to be 
newspapers, and will become adver
tising papers-  That apprehension has 
been expressed.  But I personally  am 
one who is not frightened by that.  I 
do not think that can be the position. 
I think what will happen is that  the 
advertising material will now  have 
to be spread throughout the  rural 
neŵ apers.

I personally have no hesitation  in 
supporting this, because we must bear 
in mind, that any piece of legislation 
that comes  to  this  House  is  in 
relation to  other pieces of legislation 
and other mechanisms that the  Gov
ernment of India must have, as for 
example,  the  Press  Council.  The 
Press Coimcil will see to it that the 
operative aspects of every piece  of 
legislation in connection with this that 
is  brought  in is  in keeping with 

the general objective that we have to
- have in this country.

I heartily support thig Bill.
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îf̂PT âi ̂ f%<(llM<i

^  qr. m ihrm % ̂ qr, 
5ft  n̂TRTT-̂ |,

W  %■ ̂ mid ^

3̂nTR 'T̂ «m| I  *



4S29 Newspaper  * 28 AUGUST 1956 (Price and Page) BtU 4830

[«ft W

 ̂ Pf4̂ q ^ iftTWr̂ TRT

f% f’T ̂TT̂T ̂

WRTRt  (?TI<iir*id 

5̂ nrtf̂   ̂rPMd ̂r?7fr  f, 

P̂rntcr  ̂ *tt

5̂ ̂  ^ ̂  t, ̂

fTT#  P̂T-̂  ̂̂   ^

ejr f,   ̂ ̂  ̂  f̂ TTt ^
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I ̂ B̂TR̂ mqTqiTW \

 ̂?ftT ? iTĤihft 3ft  ̂

fen̂ =̂7̂ «n-. . . ..

Vo V?W?T :  ̂TTRifht  ^ 

^̂MFTT 'iîai ̂  ’TPT-̂Ptîi q̂̂ 
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f ?fk ?rm  f f% f %

 ̂ HI'Tjk ̂  f̂PTT  I

Mr. Deputy-Speaker;  I  now call 
upon Shri D. C. Sharma.  It is very 
difScult to recognise  whether  the 
hon. Member has risen in his seat ot 
not.

Shii Feame Gandhi:  The  hon.
Member should  stand  up  on  the 
bench.

Shri D. C. Sharma  (Hoshiarpur): 
I thank you. Sir, for the compliment 
that you have paid to me and  the 
compliment is  very  well deserved. 
But I do not come here to thank you 
for the compliment but to offer  my 
congratulations  to the Minister  of 
Information  and  Broadcasting  for 
bringing  this  measure  before  the 
House.

I have seen the sorry fate of reports 
of Committees and Commissions  in 
this  House.  Committees are  ap
pointed; Commissions are  appointed r 
they  consist of very  distinguished 
persons;  they * collect evidence; they 
go about from one part of the coun
try to another; they take the trouble 
of writing the reports; some persons 
take the trouble  of  writing  also 
minutes of dissent.  But after that has 
been done, the reports are put in cold 
storage and one never hears  about 
them. And if one hears about them, 
one hears about them in the context 
which is not always favourable  to 
them.  But I must say that the Min
istry of Information and Broadcasting 

appointed the Press Commission. The 
Press Commission Report is a monu
ment of labour, hard thinking  and 
valuable  suggestions.  The  Ministry 
of Information  and  Broadcasting, 
acting upon the old adage, step  by 
step has tried to implement most of 

the recommendations of  the  Press 
Commission.  I wish other Ministries 
also could do something like that.

Shri Ferose Gandhi:  Appoint more 
Commissions.

Shri D. C. Sharma:  I do not want
them to appoint more  Commissions, 
but I do want them to take the Com
missions seriouslĵ which  they have 
already appointed and to implement 
the Reports which they already have 
got.  My friend, Shri Feroze Gandhi, 
knows what I have in my heart be
cause he knows me and I know him 
But I also welcome this  measiu-e be
cause it  is democratic.  Democracy 
stands for the common man, for  the 
small man, if I could use that expres

sion.  Democracy does not stand for 
protecting  and  safeguarding  the 
interests of the upper classes or few 
other persons at the top; it stands for 
protecting the'  small  man  and the 

common  man.  This  measure  is in 

consonance with the spirit of demô 
cracy which we are trying in  this 
countp̂, because without taking away 
anything from anybody or any news
paper, it is going to safeguard  the 

interests of the language newspapers.

I read English newspapers  every 
day and lanpiage newspapers every 
day but I think when our generation 
goes away..the  English  newspaper 
win here a thin time.

An Hotl  Mmber:  Not so.

Shri D. C. Sharma:  He may  be
immortal, but I am  mortal.  When 
our generation goes away___

An Hon. Member:  We will not let 
you go.

Shri D. C. Sharma:  For every five 
persons who read English newspaper 
today, there will hardly be one who 
will read an English newspaper at that 
time and the English newspaper may 
boast of its past glory, may boast of

5-07 P.M.

[Shri Barman in the chair] 

its past achievements, but the  Eng
lish newspaper will not have much to 
do.  The future belongs to the langu
age newspapers, and they are going 
to occupy the stage in every part of 
India.  If you go to a village or a 
small town, you do not find the Eng
lish newspaper  in  the bazsmr  or 
streets or homes there;  you  find 
people reading language  newspapers.
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Our language newspaper have ccfcie 
to stay and have to  mould  public 

opinion in India in the years to come. 
But so far the language  newspaper 
have been having a very precarious 

sort of life.  It is because we  have 
been dominated by other factors and 
other things. But I believe that by 
means of this measure we are going 
to give a reasonable chance of exis
tence to the language newspai>ers, and 
that is not only in consonance with the 
democratic principles for which we 
stand, but also in consonance with the 
democratic principles which we have 
in our Constitution.

Again I believe that I have been 
seeing a strange phenomenon in  this 
country after the Partition-  When I 
was in the United Punjab, I used to 
see papers which could be called pro
vincial papers, papers of  provincial 
importance.  I also could see  son̂e 
papers which could be described  as 
papers of all-India importance, but I 
used to find so many papers, and good 
papers at that, which used to be run 
at the district level. All those papers 
used to serve a very important pur
pose; they used to canalise the opinion 
of a particular region in very healthy 
channels.  But what do I find  after 
the Partition?  After the Partition I 

find that those district papers  have 
disappeared; the big fish have eaten 
the small fish; the big papers have 
swallowed the small papers.  I  tell
you that democracy will not depend 
On the big papers; they have so many 
interests to serve.  Democracy will be 
served much more  by  the  small 
papers, by the regional papers and by 
the language papers than  by  any
other papers.  These big papers,  as 
my friend, Shri Jaipal Singh, said he  ̂
was a member of the Press Commission * 
—are there and  you can  forecast 
their opinion on any subject  under 
discussion.  Without  opening  them, 
you can know what they are going to 
say on a particular thing or problem. 
Their  minds  move  in  a  par
ticular  groove.  But  the  small 

newspapers have a freshness of out
look and independence of opinion and 
independence of judgment, which,  I 
am afraid, these big newspapers  do 
not have.  So, this Bill is meant  for

the protection of the smaller news
papers and hence, I welcome it.

Advertisements are good; I do not 
say that they are bad.  It is the age 
of advertisements and no paper 

live without advertisements.  But ad
vertisements  da  not  always  ex
ercise a wholesome effect on the news
papers which publish them.  I wish 
one of my colleagues had been here 
to tell you how some of these adver
tisements  lead to a lack of freedom 
of expression and independent judg
ment.

We are a great country.  We  are 
perhaps the second largest nation in 
the world in the production of films. 
I would ask you to read the reviews 
of these films published in the papers. 
You will see how much  of indepen
dence these i»pers have.  They dare 
not expose their true worth; they dar® 
not call a film bad because those film 

magnates give them  advertisements, 
which  bring  them  money.  Thig 

money keeps the wheels of the print
ing press and other things moving. It 
means that we are going to limit *v>ig 
also. So, this’ will be  very  helpful 
from that point of vigw al̂.

Again, I would say that this is going 
to cut at the root of unfair competi
tion.  Here is my friend, Shri Moitra, 
who has been associated with so many 
daily papers.  What was the fate of 
/those papers?  They were very good 
papers, I know.  But, they could not 
carry on because of this unfair com
petition.  So, this is a good provision 
that we are having.

I would make one suggestion.  You 
are going to. promulgate the  orders 
after consulting only the associations 
of publishers.  My feeling is tfiat it is 
not only the publishers who bring out 
these newspapers.  The  newspapers 
are co-operative ' concern.  The  edi
tors and the working journalists have' 
as much to do with these newspapers 
as the publishers.  So, before  the 
hon. Minister promulgates any order, 
he should call for a tripartite con
ference of publishers,  editors  and 
working journalists.
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Shri  Fenne  Gandhi: They  will 
break each other’s heads.

Shri D. C. Sharma; Only  then he 

should  promulgate the  orders.  My 
friendj Shn Feroze Gandhi says that 
they will break each other’s heads.

Shri Feroze Gandhi: Including the 
Minister’s.

Shri D. C. Sharma: If they break 
each othter’s heads, nobody would be 
sorry.  It is only the big newspapers 
that would break each other’s head 
and the small man will not break 
anybody’s head and he will also see 

that  his  own  head  is  preserved. 
These orders should also be placed 
before the House so that we can have 

a look at them as early as possible.

I welcome this measure and I do 
not  tiiî   that  it  is going to put 
any kind of curb on the freedom of 
expression.  Some  felt that it was 
gomg to be a curb but it has been 
contradicted.  I have  been  reading 

some papers and  I found  that the 
people had taken kindly to this mea
sure.  The newspapers  have  taken 
this measure in good humour and they 
have taken it môe or less as a set

tled fact.  Therefore, I think that this 
measure is gomg to do a lot of good 
to our democracy and to our country 
and I hope the orders issued will be 
placed brfore this House as early as 
possible.

Shri M. K, (Calcutta-North
West): Sir, the history of journalism 
in this country is associted with the 
history of the  freedom movement.
Journals appeared in this country to 

the role of opposition  against 
the British imperialists.  Shri Jaipal 
Smgh told us today that in foreign 

countnes like U.K,, journalism has set 
up a standard. Yes; it has set up a 

We are remind̂ of Lord 
Northchffe who has been described as 
the st«k-exchange man of jouma- 

We know that it was he who 
set to winds all ethics of journalism 
Md to whom success meant every- 
tt[̂; ?t WM succes? ifcat he ad̂iired. 

 ̂ W   ‘h N°rthcli«e  crept,into 
this land where  journalism was a

profession and where journalists took 
it up as a mission.

During the thirties of this century; 
when the Gandhi movement was at 
its full swing, the foreign advertisers 
took it into their heads to control the 
tone of the newspapers and the then 
Government  helped  them.  I know 
that in 1930, when the Indian j<nir- 
nals  were  waging a  war  against 
foreign goods and  were publishing 
headlines:  ‘Boycott  British  goods’,
there came a request I  should say 
that it  was  a  request—from  the 
foreign advertisers, that, if the head
line ‘Boycott British goods’ was used, 

then,  all  foreign  advertisements 
would  be  stopped.  Some  of  the 
papers submitted to that and that was 
the black day in the journalism  in 
India.

After that, we have seen in the Go

vernment r̂ orts that  instances are 
not rare where the Government publi
city officers have infiltrated editorials 

written in the Government secretariat 

to national newspapers; they have been
published. The price that was given 
to those newspapers was the judici

ous distribution  of  advertisements 
under thfr control of  the  Govern

ment.  This judicious distribution of 
advertisements still continues and if 
I may be permitted to say so, I must 
say that free expression of opinion is 
still a casualty, even in free India.

The Bill proposes  to give  some 

protection  to  smaller  newspapers 
gainst unequal . competition  from 

bagger ones who  have  established 
themselves by the income from for
eign  advertisements  and  Govern
ment advertisements.  We know that 
Dig papers do not stand  on  their 

Big papers  can  distribute 
thw papers free, if they can get ad- 
vertî ments.  It  i*  advertisement
that they want to draw and they do 
not care for distribution  of  news 
Therrfore, any measure to help the 
^o^ of smaller  newspapers,  to 
hê ê growth of  district  papers 
wiU be welcome.

_ Sir. it . is necessary that our papers 
should gjye publicity  to the creative
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activities of the people.  If you open 
a big paper, you will find that in a 

tm-page paper there  are about 80 
columns, and out of those 80 colunms 

40 are occupied  by  advertisements 
and out of the remaining 40 columns 
about 20 or 25 columns are taken up 

by international news with the result 

that" the news of this country gets 
very little space.  What we want is 

that the news of the activities of the 
people of this country must get  a 

prominent place in newspapers,, and 
for this reason we want that news

papers in the districts must  be deve- 

lope<4-  They must  be  made  free 
from undue competition from bigger 

newspapers. This  Newspaper  (Price 
and Page) Bill alone cannot help the 

growth of that free Press, the growth 
of that independent Press in  mofus- 
sil areas.  Sir,  something  more is 
needed. _

During the course of these 9 years 
we have not seen that in post offices 
and  telegraph  offices  teleprinter 
lines have been installed  to transit 
messages through teleprinters at  a 
cheaper rate.  That would have help- 

^ the growth of this language Press. 
Then,  the  language  Press has,  in 
this year of Grace, to translate news 
from English.  That is a  handicap. 
In the course of these 9 years our 

Government have not been able to 

make arrangements for transmitting 
news service in our mother tongues, 
m the national languages prevailing 
in this country.  Over and above that, 

what we require today is the Sta

tutory Board  for  distribution  of 
newsprint.  One of my previous hon. 
speakers has said that noit a single 
ĉh of newsprint is  manufactured 

ih India and aU our  requironents 
have .to be imported from  foreign 

countries like Finland, -Scandinavia; 
Austria and others.  So, along with 

price-page schedule, if you want 
growth of smaller  papers,  you 
have to establish the Statutory 

3̂ rd for distribution of newsprint; 
otherwise the purpose for which tfiis 
Sjll is being passed will be trustrat
ed.

Now, I come to this BiU.  If  you 
look to clause 2, you will see  that 

*‘daily newspaper” means a  news

paper which is published on not less 
than six days in a week. We know 

that big newspapers are  published 
for seven days a week and they are 

registered under the Press and Regis

tration of Books Act. There are two 

kinds of newspapers.  First  of  all 

there is the newspaper that is pub

lished for six days in a week, and 
then there is the Sunday newspaper. 

The Sunday newspaper is registered 

under the Press and Registration «f 
Books Act as a separate newspaper. 

When you will fix  this  price-page 
schedule, will you take into  consi-* 

deration these two kinds of  news
papers? I want  to  know  whether 

those newspapers  which publish for 
six days and then also publishes  a 
Sunday edition will be taken as a 
single daily newspapers, or will the 

six-day edition papers will be taken 

as daUy newspapers and the Sunday 
editions will be taken  as  weekly 
newspapers where they will get extra 
benefits of a weekly newspaper. That 

is the first question which I hope the 
Minister will clearify.

"nien  sub-clause  (4)  of clause 3 
says;  “in  making  the  price-page 
schedule the Ciovemment will  con

sult the associations of fublîhers.** 
Here there are two recognised asso
ciations of publ̂ hers: the India and 

Eastern Newspaper Society and the 

Indian Language  Newspaper  Asso
ciation.  The  subscription  for  the 
India and Eastern  Newspaper  So

ciety is Rs. 1000 a year and no $mall 

newspapers can become its member. 
So, when you consult  the  associa
tions of publishers, you' regally consult 
the bigger newspapers against whose 
interests you want to  protect  the 

smaller newspapers.  Will the Minis
ter be pleased to give us  an  assu
rance that he wUl make some ar
rangements for coiisulting the sut
ler newspapers when this price-page 
schedule is fixed?

The  Minister . while moyiî, 
motiwi for consideratî m  of the Bijl 
has expressed his anxiety for healthy
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[Shri M. K. Moitra] 

growth of the smaller  newspapers, 

and in the course of his speech he 
said that he was anxious to give some 
sort of proteotion to  the  smaller 
newspapers. We would like to know 

whether he wants to give this pro

tection in the shape of some subsi
dies to these  smaller  newspapers 
If he proposes to give  subsidies  to 
smaller newspapers, we will oppose 

it.  We hope the Minister will clari

fy.

Dr. Keskar: There is no intention 

ci giving any subsidy.

Shri M. EL Mottra: You suggested 

•protection; what will be the shape 

of it?

Dr. Keskar: Fixing a  reasonable 

minimum price is a protection.

Stall IHL K. Moitra: Then there is 
another thing.  We  want  to  know 
whether these newspapers will  be 
given bonus pages on occasions, say, 
in a month, when they will be allow
ed to publish some 10, 20 or 30 extra
pages. It has been stated in the Bill 

that on national occasions like  the 

observance of the Republic Day and 

on the 15th August, these newspapers 

will be given concession to publish 

extra pages.  Will the same  privi
lege be extended to  leftist  pai>ers 

when on the 9th of August  or  on 

May Day or some oth«- day to com
memorate the  revolutionary activi- 
_ ties they will also  be  anxious  to 
issue some extra pages?

Shri Jaipal Singh: Why not?

Shri M. K. Mîtra: If this privilege 

is granted to bigger newspapers, the 
same privilege should be granted to 
leftist papers.

Shri A. M. Thomas  (Ernakulam): 

l̂ow leftist papers have  begun  to 
observe Independence Day.

Dr. Ketdtor: Whatever privilege is 
granted, it is granted  to  all  news
papers.

Shri M. K. Moitra: Sir,  I  thank 
the hon. Minister. Whatever privileges 
he wants to give to  bigger  news

papers  will  also  be  extended  to 

smaller ones,  especially  the  leftist 

ones. I am thankful to him for that.

With these few words I support the 

principle  imderlying the Bill and I 
hope, along with the fixation of price- 

page schedule the Government will 
see its way to establish the  Statu

tory Board for distribution of news
print,  because,  unless newsprint is 

made easily  available  in  mofussil 

areas, imless newsprint is made easi
ly  available to smaller newspaperŝ 

this price-page schedule will not serve 
the purpose for which it has been 
made.

Shri Ramachandra Beddi (Nellore): 

Sir, I feel that I am in a very embar

rassing position  inasmuch  as  my 

voice might be a  lone one in express
ing a doubt and dissatisfaction  at  a 
Bill like this.  Instead of bringing a 

comprehensive Bill  on the floor of 
the House, we have been given bits 
of Bills concerning a few aspects of 
the Press Commission’s Report, and 
this Bill seems to be less  desirable 
and less sound of all the recommen
dations that have been made by jthe 
Press Commission.

I do not in the least suggest that 
the smaller papers  which  require 

protection  should  not  be  pro
tected.  But,  at  the  same  time,
I  would  say  that  there  is
no  need to have an overall control
of  the type that ‘this Bill  wants on
the established newspapers.  I take 
this opportunity of telling the House 

that in between the proprietor,  the 
worker or the working journalist and " 

the Government, the consumer seems 
to be very much hard-hit fqr  the 
simple reason that the control that 
is now envisaged to be placed  on 
the freedom of the Press will certain

ly aflfect the interests of the consu
mer.

The  Bill  i/iainly  propose, as 

noticed in clause 3, to regulate the 

prices charged for newspapers  and 
to fix the maximum  or  minimum 
number of pagej and also stipulate 

the sizes and areas of papers  and 
lastly it seeks to prescribe the space



mand.  In fact, the advertiser does, 

not advertise} in a paper as a matter 
of  favour, but he thinks  that he 
wiU certainly get the return ior the 

money that he spends on advertise

ment by way of orders and publidtŷ 
through the largely circulated papers.. 

It is not a favour that is shown, but,, 

it is, on the other hand, the utility 

point of view that is taken into con

sideration by  the  advertiser.  No 

question of favour comes in, unleav- 
the advertiser is  the  Government. 
Government, as has been pointed out. 
by several hon. Members, can . show 
favouritism to certain papers  that 
can cater to their  needs  flnH 

publicise their greatness.  It is, there
fore, not desirable that  favouritism ̂ 

should be imported into the public" 
Press  and  that  the  Government, 
should, in any form, come in the way 

of circulation or the size  of paperŝ
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to be allotted for  the  advertising 
mater in relation to other matters 

therein.  Everyone of  these things 

that have been noticed in clause 3 

requires the very  careful  attention 

and also the careful consideration at 
the hands of the Government.

5-31 P.M.

[Mr, Deputy Speaker in the Chair]

They are  very important especially 

in view of the fact that very  large 

powers are vested in the hands of 
the Press Registrar who is appointed 

under the Press and Registration of 
Books Act,  1867.  The  Government 

are likely to invest  in  his  hands 

dictatorial powers to deal with the 

papers in any fashion  that he likes 
and also to  squeeze  out  some  of 
those bigger papers with a view to 

help papers of the Government’s own 
liking.  The Bill imposes that there 

should be no increase in pages with

out increase in the price.  On the 
contrary, the Bill also  says  that 

there should be no reduction in price 
without reducing the pages.  These 

two things are very difficult to be 

encountered by  any decent,  estab
lished newspaper whidh has  been 

catering to the consumers  or  the 
readers.  By a  pushing  up  of  the 
price as is  now  envisaged  in  the 
Bill, the consumer certainly suffers, 

and it is not known to what extent 

the big papers have been able  to 

squeeze out the smaller ones.  It has 
now become more or less a fashion to 
decry everything that is supposed to 
be big and encourage, at least  ver

bally, everything that is supposed to 
be small.

I am unabls to understand  how 
far an unfair competition  by  the 

established papers against the smaller 
papers has been proved. As a matter 
of fact,  the advertisement  revenue 
to the bigger papers is more or less 
the mainstay of those  papers  and 

they can make the paper more attrac

tive by having a. larger number  of 

features in tfie paper, and that is evi-  ̂
dently supported by a large volume of 

advertisement wihich they can  com

I could also mention that some of 
the weekly papers,  especially  the' 
language papers, do not exist through
out the tmie. Some do exist from time* 
to time;  some come into existence alTt 

of a sudden just  before  election, 
time.

Shri ML S. Gnmpadaswamy: Be
cause they are weak.

Shri Bamachandra Reddi: Is there 
any provision in this Bill that such 
papers  will be watched  and  be ̂ 
eschewed in the matter of any sup
port or protection that the  Govern
ment are going to give? Or, is the 
Grovemment going to ignore that fact 

and say that, whatever might be the 

tenure of the paper or the life of the 
paper, simply because it is a small 
paper or a new paper it  must  be 
protected at all stages and  by  all 

means?  I do not think that that is 
the idea of the  Government.  But 
how could they discriminate between 
such, papers and some other papers 
which are already  established ones 
in the weekly sector? I feel that the 
very basis of the Bill seems to be 
due to a certain amount of pressure 
for enacting a law of this type. I do 

not know from whom the pressure
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comes, but symptoms are  there  to 
show that unless there  has  been 

some pressure they would not have 

attempted to frame a Bill like this.

Much power is now sought to be 

given to the Press Registrar.  He is 
going to be a dictator and he is going 

to be invested with the  powers  of 
punishing any paper in any manner 

-whatever.

Dr. Keskar:  How can  they  be

punished?

Shri Ramachandra Reddi: By mak
ing a complaint, whether it is right 

.or wrong.

Dr. Keskar: Where is the  power 

given in the Bill for the Press Regis
trar to punish anybody?

Shri Ramachandra  Reddi:  There

are  certain  things  mentioned  in 
clause 5. There, powers are given to 
him in the matter of securing “week

ly returns and statistics with  res
pect to any of the particulars refer

red to in section 3 as the Press Regis
trar may, from time to time, require 
juid the publisher of  every  news

paper shall comply with such direc
tion”.  Further, “if any newspaper is 
published or sold in contravention of 
«ection 4, the publisher of the news
paper shall, on first conviction, be 
punishable” etc.

Dr. Keskar:  Punishable  by  the

court and not by the Press Registrar.

Shri Ramaehandra Reddi: How? It 

.can be only on  the  complaint  of 
the Press Registrar.  Otherwise, the 

courts cannot take cogniẑ mce of the 
offence.  The Pr̂ s Registrar is the 

.complainant.  That is what I  could 
understand from this  Bill.

In clause 7, the courts also have 
been deprived of the power of taking 
anj cognizance until therie is a com

plaint by the Press Registrar. The 
.clause says: ^

“No court shaU  take ..cogni
zance of any offence punishable

under this Act except  upon  a 

complaint  in  writing  by  the 

Press Registrar appointed' under 

the Press  and Registration  of 
Books Act. 1867___”

So, either way, there must be  a 

complaint from the Press Registrar. 
These provisions seem to be  very 

harsh  and  probably  dictatorial 
powers are going to be invested in 

the hands of the Press Registrar.

I would not grudge  giving  any 
subsidies by the Government to some 

of these papers which require them. 

But, is it possible for the  Govern
ment to give subsidies to  all  such 

papers? How can they  discriminate 
between a good paper  and a  bad 
paper?  If any question of  subsidy 
comes in, naturally they would like 

to support their own party papers 
rather than other papers.

Dr. Keskar: Where is the question 
of a good paper and a bad paper?

Shri Ramachandra Reddi: A  good 
paper from the point of view  of 

Government will be a paper which 

supports the Government; and, a bad 
paper from the point of  view  of 
Government will be a paper which 

does not support the Government. I 
am only saying how it is not possible 
to give a subsidy as  things  stand 
today. Therefore, I suggest  that the 
matter has to be carefully gone into 

and whatever amendments are neces
sary to make the newspaper indus
try a safer and healthier one should 

be made.  Otherwise, the newspaper 
industry will be very much hit; more 

than the industry itself, the consu
mers will be-much more hit.

Malla Abdallabhai (Chanda): There 
is no quorum in the House.

Mr. Depnty-Speaker: The  bell  is 
being nmg.  Now, there is quorum.

Dr Snresii  Chanito;  T̂ ê  hô  

Minister deserves côratulationg  for 
briîging tlUs BiU before  tî House, 
•rheie has been a desire of the whol̂ 
House that all the recomniendations
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of the Press Commission should be 
implemented by the Government.  In 

pursuance of those recommendations, 
this Bill has been brought in here.
I only wish the hon. Minister  had 
T̂rought a  comprehensive  and con
solidated  Bill implementing all  the 

reconmiendations made by the  Press 
Commission.  However, even  if the 
recommendations  are  being  imple

mented step by  step by  pieces  of 
legislation, it is welcome.

As has been pointed out, the purpose 
of this Bill  is to provide  for the 
regulation of the prices charged  for 
newspapers  in relation to their pages. 
It has been made clear by Mr. Jaipal 
Singh and also  by Mr,  Gurupada- 
swamy that there is no question  of 
fixing  a  maximum  or  minimum 
number of pages. It is a question of 
fixing the prices for newspapers  in 
relation to the maximum or minimum 

number of pages. This Bill therefore, 
-will help the smaller papers in  the 
-country.

Mr.  Reddi  has said that it has 
become a fashion of the day in this 
country to support smaller things and 
decry bigger things.  .1 do not know 
whether it is the fashion or not; but, 

3 feel it is in the fitness of things to 
support the smaller things which do 

not get protection from anybody.  If 
the Government comes forward with 
a legislation to protect the interests 
•of the smaller people or the smaller 
interests,  then  the  Grovemment 
deserves  congratulations  for  that. 
Therefore, this is really a matter for 
congratulating the Government.

Objection has been raised by some 
Members to clause 3(4)  which pro
vides  that the Government  shall 
consult associations of publishers and 
such publishers likely to be affected 
hy the order. I feel that  this is a 
necessary and important clause. There 
is no neid for any amendment to this 
clause. Whenever an order has to be 
issued,  it is the Government which 
is going to deal with the publishers 
in regard  to the  prices  and the 
number of pages. Therefore, it has to 
consult the associationF of publipher?

and also such publishers which are 
bound to be affected by the order.

I only want to say one thing with 
regard  to the  regional  press, the 
importance of which has been empha
sised by the hon. Minister. As we all 
know, in this country the newspapers 
flourish  on account  of the  bulk 

advertisements which they get, and as 
referred to by the Minister, the bulk" 
of the advertisements  comes  from 
foreign countries and mainly they go 
to the English newspapers. It is very 
imfair that the bulk of the advertise
ment  revenue should  go only  to 

English papers. We know that in a few 
years, time, the importance of English 
is going to decrease and the import- 
ĉe of the regional  languages  is 
going to increase. Therrfore, it is very 
necessary  that the distribution  of 
advertisements should also be fair and 
even more than fair to the language 
newspapers. Then only we shall be 
able to build up a healthy  regional 
Press in our country and give news to 
the people at large at reasonable and 
cheap prices.

In  conclusion,  I  welcome  thig 
measure which has been brougHt in 
by the Minister  and I congratulate 
him for this.

Dr. Keskar:  I am glad that  the
consensus of opinion in the Hoû is 
emî atically and definitely in favour 
of this  measure.  My  friend,  Mir.
Reddi's, has been the lone and strong 
vMce against the Bill.  I have care
fully heard his  arguments  against 
such a legislation.  At the time  of 
the Press Commission  debate,  we

also found that parliamentary  opi
nion in general  was  strongly  in
favour of Government taking up the 
question of such a legislation.  When 
Shri Ramachandra Reddi referred to 
pressure, he was hinting vê  dark
ly at a certain sort of pressure. There 
hte been pressxire.  "nie pressure has 
been from  the  newspapers,  from 
Parliament.  Naturally, Gqvemment 
has to pay heed to iprtiat Parliam^
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says and also what the newspapers, 
as a whole, say-  Jf we have accept
ed that pressure,  I plead guilty to 
what  Shri Ramachandra /Reddi has 
(diarged me with.  I may assure him 
there has been no other pressure. In 
fact,  I am personally reluctant  to
proceed with such a  measure  be
cause it burdens you  with a  very
difficult responsibility.  Because  you
fix any price and there is bound to 
be somebody who wiU say, the rate 
does not suit me, therefore, 1 agree, 
the Government stoould  not  have 
fallen this up.  Always you are the 
target of criticism.  This rê nsibi- 
lity is not something which we want 
to accept lightly or with  pleasure. 
But, as I said, it is the opinion of 
the majority of the press and a ̂ ery 
pressing opinion which lhas  asked 
for  this.  We  would  have  been 
guilty of not heeding public opinion 

in the press circles if we had  not 
brought this Bill before the House.

I would like to refer to two  or 
three points very briefly  regarding 
certain general principles which were 
raised here.  Firstly, many hon. Mdn- 
bffl's have referred to the report  of 
the Press Commission, and said that 
we iave been very slow in implement
ing the recommendations in that re
port.  I might say on behalf of  the 
Government that  it  is  an  unfair 
charge.  As I said before, when we 

put in a detailed statement regarding 
all the recommendations of the Press 
Coifmiission, that there are only  a 
few recommendations of the Commis
sion in which the  Comimssion  has 
directed the Government to pass legis
lation.  Of these, the  main  thing 
which is landing is the matter of the 
Press Council.  Legislation  regarding 
the Press Council has already  been 
introduced in the Rajya Sabha.  It is 
really unfair even now to come for
ward and accuse the Government of 
being remiss or reluctant and delay
ing the implementation of the recom
mendation of the Commission,  "niere 
are a large number of recommenda
tions,—other  recommendations,  I 

mean—which are addressed to the in
dustry, journalists and  others.  No

doubt, they should pay heed  to them. 
We will certainly press them to pay 
heed to the recommendations of  the 
Commission.  But, you should not ask 
the Government to take up  legisla
tion for that purpose.  That was not 
also the intention of the Press Com
mission at any time.

The first question to which I would 
like to refer is the question of  not 
giving a  schedule  here.  Though  I 
quite sympathise with the desire ex
pressed by the Members—̂I wish my
self that the Members had some idea 
regarding it—̂I feel that it is not at all 

a practicable proposition.  It is not a 
question of the rules being presented 
to Parliament or some schedule  or 
draft schedule being  presented  to 
Parliament.  It is a question of fixing 
rates for  newspapers,  which  rates 
may vary in two  months  or  six 

months, because the rates of  news
papers depend on many factors,  as 
hon.'Members who have anything to 
do with newspapers know.  For  ex
ample, tomorrow if the price of news
print goes up, suddenly, it will not be 
possible for the newspapers to adhere 
to the particular rates that may  be 
fixed, or we may have an  intention 
to fix.  Suppose we take  up  draft 
rates and keep them pending depen
dent on tĥe vote  of fShis  House,  it 
will play a great havoc in the industry. 
That is not right.  If hon.  Members 
refer to other industries, they will see 
that where the question is of fixing 
rates or prices, it is done by executive 
order.  It is always open to the House— 
it has  got  the inherent  power—̂to 
call the Government to account if it 
takes a wrong decision.  But, I think 
the hon. Members will be putting the 
newspaper  industry  in  a  very 
unfair  position  if  they  ask  that 
every  time the rates are fixed, there 
should be a prior discussion  here 
and after discussion and voting here 
only the rate should be fixed.  That 
would keep the newspapers  in  a 
very uncertain  position̂  It  may 
even lead to a very undesirable sort 
of lobbying for a particular tyi>e of 
rates or prices.  I therefore  hope 
that they will not insist that such a
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thing should be done.  If my friend 
Shri Gurupadaswamy feels, for  ex
ample, that Government have  fixed 
wrong rates, he can certainly  call 
Government to  account.  That  can 
always be done.  Parliament has got 
the power always to do that.

Shri Kamath;  He cannot call you, 
only your party can.

Dr.  Keskar:  If  Government  is

taking this action it is not because 
we do not want such a thing to be 
put before  Parliament,  but because 
purely from a practical  point  of 
view it is not a possibility.  It can 
always be  discussed later,  and  if 
anything wrong has been done, Mem
bers can draw the attention of  Gov

ernment and it can be rectified.

The third point wliich I would like 
to emphasize is that there should not 
be any misunderstanditig that  when 
We are trying to fix the prices  of 
papers for a certain maximum num
ber of pages we are in any way try
ing to stifle newspaper  competition. 
That would be a very wrong thing to 
tio, because the excellence of a news
paper does depend on competition. If 
there is no incentive for a newspaper, 
for example, to gain in circulation or 
in  prestige  or  popularity,  then 

there  will  be  no excellence  in 
it.  Here,  what  is  aimed  at  is 

that  there  should  be,  as I said in 
the very beginning, no unfair and un- 
Joumalistic sort of  competition  for 
beating the opposite paper.  That  is 
what we are tiying to stop.  We are 
not trying to stop or com© in the way 
of  competition.  We  think  there 
should be competition.  Papers should 
by liheir attractive material and other 
legitimate-things try to gain  more 
readers and more  circulation*  That 
is very legitimate and I do not think 
we should come in the way of that. 
In fact, we should try to help them, 
I am mentioning this becaiise  some 
friends think that this action is taken 
only to protect the smaller papers.  It 
is meant to stop unfair  comi>etition 
amongst papers, unfair  cutting  of 
prices, cornering of readers and such 
sort of thing, and also protection  to 
the smaller papers in order that they, 
by the quality of their service, might

build themselves up.  So, there is no 
bar to competition.  It is not coming 
in the way of those papers which want 
to go forward, to increase their circu
lation.  This can be judged only from 

this, that in Great Britain where  the 
price-page schedule has been existing 
for more than 15 years now, there are 
papers with a circulation of three to 
four million and fixing the rate does 
not come in the way of their circula
tion.

Lastly—I am talking of the general 
points—I would like to mention  the 
important point of the freedom of the 
press. This I mentioned in thie begin
ning and explained that this cannot 
be considered at any time as a curb 
on the freedom of the press.  In fact, 
I would go further and say  that if 
fair prices are charged by newspapers, 
it might permit even a better freedom 
of the press than what exists today. 
This point has been stressed by  a 
number of papers, and as I said  in 
the beginning we ourselves have taken 
this rather onerous task at  the be
hest of the press and Parliament. We 

ourselves are reluctant any time  to 
come and intervene in any  matter 
concerning the freedom of the press. 
We do not want all sorts of legisla
tion.  It is only when press  opinion 
and parliamentary opinion have com

pelled that we have been coming for
ward with these pieces of legislation. 
TTierefore Government should not be 
accused of trying to control this and 
that.  Whatever we are doing, we are 
doing in the general interests, in the 
interests of the press itself.

Mr. Depmty-Speaker: Ha® the hon. 

Minister concluded?

Dr. Keskar: I wiU finish in  five
minutes.

Mr. Deimty-Speaker: If the House
agrees to sit for a few minutes more, 
we might finish this.

Dr.  Keskar: Certain points have
been raised by  my  friends  here. 
The Important point is that we have 
not mentioned here in the Bill that 
we wUl consult journalists,  editors 
etc. Now, though  nobody  can say 

that we do not realise the importance
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of the working journalists and  edi
tors, this is a matter concerning the 
business  side  of  a  paper.  We 
will  be  consulting  a  nximber  of 
people, all interests  concerned.  I 
regret to say that I am unable  to 

accept the view that because a jour
nalist, however good a journalist he 
may be, is working there, he  has a 

right to advise what the price should 
be because the price of  a  paper 
concerns the management.  We  are 
bound to  consult  those  who  are 
dealing with it,  who are managing 
it.  We are getting the opinion from 
all; but we do not accept  all  the 

opinion-  Out of that we will take 
what we consider best in the gene

ral interest of the press as a whole.
I do not agree that in  this  matter 

the editors and journalists  should 
obligatorily be consulted.  I have no 
objection to consulting them but  I 
do not think they are mainly con

cerned with it; only the management
♦ or the business side of a paper  is 
mainly concerned with it.  It  might 
be that there is a co-operative paper 
and in that case this question  may 

arise.  But in ordinary  papers  it 
does  not  arise.  Of  course,  hon. 
Members might disagree with  me 

and I do not say that they  should 
agree with me.  But I am not able 
to see any reason why  obligatorily 

we should consult them.

6  P.M.

Shri  K.  P.  Tripathi  (Darrang); 
Since you are not  accepting  the 
opinion, what is the harm in consult

ing them?

Dr. Keskar:  I am speaking about
“obligatorily consulting”.  I will cer
tainly consult all those who are in
terested in the press.  That I  can 

assure.

Sbii Kamath:  Informal consulta

tion-

Dr.  Keskar:  Certainly.  Then

there has been attack on the  Press 
Regist̂.  A point was raised as to 
wiiy the Press Registrar alone  has 
been given the power.  The Govern

ment has taken the task of enforcing 
the price page schedule and natural

ly  Gk)vernment  must  have  some 
agent who will take up the work of 
seeing that this is enforced and that 

the newspapers are  not  contraven
ing it.  It cannot be left with every
body in tjhe street to see that  the 

schedule is being  obeyed  by  the 

newspapers.  For this purpose  some 

responsible person has to be  named 
who will take up the question and 
see whether  the  newspapers  are 
following the schedule or not and if 
anybody is not observing the  sche
dule, a complaint has to be lodged.

Shri JVL K- Moitra:  Probably,  the
hon. Minister has misunderstood  it. 

The point raised was that it depends 
on the sweet will of the Press Regis
trar to institute an application  be

fore a court." If he does not like, he 
may not file an application  and  no 
step will be taken.

Dr. Keskar:  If a Press Registrar
does not file such an application and 
permits a flagrant disobedience  of 
the schedule by newspapers,  I don’t 

think for long he can  remain  as 
Press Registrar.  It is not  possible. 
We are dealing with Hhe most vocal 
section of our people, that is  the 
press and I think my hon.  friend 
should be reasonable and should ex

pect the Press Registrar to do  his 

duty.

Shri M. K. Moitra:  We are grate
ful to the hon. Minister for the assur
ance he has given.  But we  were 
afraid because after being guilty of 
such flagrant  violation,  Gbvemment 

servants are still in service.

Dr. Keskar:  The hon. Member can 
certainly bring the Government  to 

book for that.

Shri Kamath:  It is  easier  said

than done.

Dr. Keskar:  There is another ques
tion regarding the important point of 
supplements. If the hon. Member who 
mentioned this reads the Bill very 
carefully, it,will be  v^  clear  t6
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him that this refers only to supple
ments on occasions of special impor
tance and no commercial supplement 
is allowed under this.  Hhere is  no 
special provision going to be  made 

tor commercial supplements.  But  I 

think it is reasonable that we should 
expect our papers, small and big, to 
bring up, for example,  supplement 

for Independence Day.  Only for one 
or two or  three  very  important 

occasions this will be allowed and a 
very small quota will be given.  But 
commercial supplements  are  com
pletely outside the purview of  the 

supplements mentioned  here.  That 
I can assure and he need not carry 
the suspicion that by this backdoor 
papers will be  allowed more quota 
than they ought to get.

Then, certain rates had been men
tioned.  I might say that the ques

tion of what price per page  should 
be charged etc. is too* premature  to 
discuss here.  We propose, after  the 
Bill is passed, to call the newspapers, 
small and big, and have a thorough 
discussion with them, before we pre

pare any schedule.  And  I  might 
assure my hon.  friends  who  have 

mentioned rates that whatever they 
have mentioned will also be  care
fully taken into consideration at that 
timê

Mr, Deputy-Speaker: Is that all?

Dr. KeAar: These are the main
points Ifaat I wanted to make.

Mr. Deputy-Speaker: The question
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“That the Bill to provide for 

the  regulation  of  the  prices 
charged for newspapers in rela
tion to their pages and of matters 
connected therewith for the pur
pose of preventing unfair cam- 
petition  among  newspapers  so 
that newspapers may ftiave fuller 
opportunities of freedom of ex

pression, as  passed  by Rajya 
Sabha, be taken into  considera
tion.”.

The motion was adopted.

4856-

gypsum

Mr. Depaty-Speaker: The  House
will now take up the  half-an-hour 
discussion on gypsum.
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Shri T. B. Vittal Rao (Khammam)r 
Will the Minister understand Hindi?

Mr. Depaty-Speaker: If he has na
objection, then, he must be following.

A. M. Thiomas (&nakulam): 

A doubt has been expressed whether 
the Minister can follow Hindi or not.̂

Mr. Deputy-Speaker: That  should

be for the Minister to say.  If he has: 
any difficulty, he will express it.
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I

Shri D. C. Sharma  (Hoshiarpur): 
I want to put a few questions to the 

hon.  MiniUer. My first question  is 
this.  It is true that this is an ad 

hoc arrangement made with  Pakis

tan for one year.  But somehow  in 
this world ad hoc arrangements  be

come long-term arrangements and even 
permanent arrangements.  What guar
antee is there that this ad hoc arran

gement will not become a permanent 
feature of our economy?

My second question is as  follows: 
The private firm, which was supplying 
gypsum to the Sindri fertiliser factory, 
asked for some loan.  I think  they 
asked for about Rs. 3 lakhs.  But that 
loan was not granted to them and no 
attempt was made to keep them going. 
Why is it that instead  of  getting 
gypsum from Pakistan or  Somaliland 

or some other country, we could not 
put this company on its own feet.

Thirdly, the fact of the matter  is 
this.  The Ministry of Production acted 
on its own without taking the Ministry 
of Natural Resources  and  Scientific 
Research into confidence.  It is strange 
that while both these Ministries belong 

to the same country and are wings of 
the same Government, the Ministry of 
Production should  take  a  decision 
without consulting the other Ministry. 
At the same time, I want to say that 
so far as our own country is concern
ed, we have about 67-1 million tons of 
gypsum  reserves  available.  The 
figures are: Bikaner, 20 million tons, 
Jodhpur, 16 million tons, Jaisalmer, 4 
million tons, Kutch, 2 million  tons, 
Saurashtra, 8 5 million tons; then in 
the Madras area, in Sulurpet and Tiru- 
chirapelli, 15*3 million  tons and  1 
million tons- then in Northern India, 
including U.P., *2 million tons.  Eve 
the district  from  which  my  hor. 
friend, Shri  Bhakt  Darshan comes, 
has  some  gypsum.  Then  there  is 
gypsum in the Simla Hill States and 
in Jammu and Kashmir.

I appreciate that we should get the 

things we do not have in our coimtiy. 
After all, we have to keep the wheels 
. Df industry  running.  We  must  get 
things from other countries.  But when 
Dur own resources Are so plentiful,  I 

think it highly wasteful on the part of 
our Production Ministry to go in for 

this deal.  They should try to put our 
own resources to use.  They  should 
have taken extra pains to do  so.  It 
has been said -that the gypsum for the 

Fertiliser Factory should be of a very 
high -quality and the gypsum which has 
been given by some of those mines in 
Bikaner is not of a high quality.  This 
is not altogether correct.  This is what 
the hon. Minister for Natural Resour
ces and Scientific Research said  that 
day:—Good  quality gypsum is known 
to occur in various parts of the coun
try,  particularly in  Rajasthan.  He 
also said that there is no  particular 
scheme for that purpose, because we 
have got sufficiently good quality  of 
gypsum ranging from 90 to ̂6 per cent, 

purity.  When you have gypsum of this 
high grade purity, I do not see any 
reason why you should try to go to 
some other country for its supply. We 
should have tried to exploit our own 
resources for that.  Bikaner Company 
was giving us gjrpsum at the rate of 
Rs. 34-6-0 per ton.  I think I am cor
rect in my figures.  If I am not,  the 
hon. Minister will correct me, because I 

am not a man of fiugures, but a man 

of facts.

The Rftnlster of Production  (Shri
K. C.  Reddy):  Your  figures  are

correct.

Shri D. C. Sharma:  Thank you very 
much.  From Pakistan we are getting 
gsrpsum at the rate of Rs. 40-6-6 per 
ton.  Look at the difference.  We  are 
paying Rs. 6-0-6 more per ton to this 
Pakistan Comi>any.  I do not  know 
how many wagons have arrived, be
cause up to some time we had sent 
200 wagons or more and those never 

came back.  I do not know if they were 

loaded at all.

Mr. Depnty-Speaker: It has been
brought to my notice that there is no

qiK.rum.
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Shrl D. C. Shama:  I have almost 
come to the end ol my speech. Please 
let me conlude it

Mr. Depaty-Speaker: There is  no 
quorum, and so. the hon.  Member 
may resume his seat. The bell  is 
being rung.

Siiri K. C. Reddy: May I know whe
ther I can place a statement on the 

Table of the House oi| this  subject, 
particularly with reference  to  the

points that have been made by the 
hon. Members here?

Mr. Depaty-Speaker: A statement
can be laid on the Table.  Let us see 
whether we have a quorum now. I 
find there is no  quorum.  So,  the 
House has to adjourn.

6-24 P.M.

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, the 
30th August, 1956,
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DAILY DIGEST 

[Tuesday, 2%th August, 1956]

, Columns

QUESTION OF PRIVILEGE 4699—4703 

Shri Frank Anthony raised a 
question of privilege regar
ding the report in the Hin
dustan Timesy dated the 26th 
August, 1956, of his speech 
made in Lok Sabha on the 
25th August, 1956.  The 
Speaker observed that he 
would look into the matter 

PAPERS  LAID ON  THE 
TABLE . . . .  4703

A  copy of the Report of the 
Plantation  Inquiry Com
mission Part-I Tea, 1956, 
together with  Appendices 
and Annexures was laid on 
the Table I

MESSAGE  FROM  RAJYA
SABHA  .  .  .  •  47<̂3

Secretary reported a message 
from Rajya  Sabha that at 
its sitting held on the 25th 
August, 1956,  Rajya Sabha 
had  agr̂   without  any 
amendment to the States 
Reorganisation Bill, Passed 
by Lok Sabha on the loth 
August, 1956 

REPORT OF COMMITTEE 
ON PRIVATE MEMBERS*
BILLS  AND  RESOLU
TIONS PRESENTED 4703

Sixtieth Report was presested

REPORT OF BUSINESS AD
VISORY  COMMITTEE 
ADOPTED  .  .  . 4708—09

Fortieth Report was adopted

BILLS INTRODUCED-̂  . 4709—18

(1) State Bank of Hyderabad
Bill...................................... 4709

(2) Travancore-Cochin  Ap
propriation  (No. 2) Bill . 4705̂ —10

BILLS PASSED—  .  •  . 4709—10

COLOMNf

(1)  Travancore-Cochin  Ap
propriation (No. 2) Bill  . 4709—10

(2) National Volunteer Force
Bill.  .  .  .  . 4719—̂4801

BILL  REFERRED  TO
JOINT COMMITTEE .  .

Further  discussion  on the 
motion to refer the Stan
dards of Weights and Mea
sures Bill to a Joint Commit
tee was concluded and the 

 ̂ motion was adopted  .

4711—19

Mdered passed: 4719-̂ 1

BILL  UNDER CONSIDER
ATION . . . .  

The motion to côsidtt the 
Newspaper (Price and Page) 
Bill, as passed by Rajya 
Sabha, was moved by the 
Minister of  Infonnation 
and Broadcasting (Dr. Kes- 
kar)  and  discussed.  The 
motion  was  adopted.

HALF-AN-HOUR DISCUS
SION .....................................

On behalf of Shri C. R. Nara- 
simhan, Shri  Bhakt Dar- 
shan raised a half-an-hour 
discussion on points arising 
out of answer given on the 
13th August, 1956 to Star
red Question No. 1018 re
garding Gypsimi

The  Deputy  Speaker  di
rected that in reply to the 
debate, the Minister of Pro
duction mght lay a  state
ment on th*e Table  .  .̂

' AGENDA FOR THURSDAY, 
30TH AUGUST, 1956- 

Consideration and passing of 
the Newspaper  (Price and 
page) Bill, as passed by Rajya 
Sabha, and the State Finan
cial  Corporations (Amena- 
ment) Bill.  Discussion ou 
the Resolution Re. Drati 
Mining Leases (Modifica
tion of Terms) Rules .  .

4801—55

4856—62

4862
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